
 

the Indian Coconut Committee 
(Amendment) Act, 1952, the Members of 
this Council do proceed to elect, in such 
manner as the Chairman may direct, one 
Member from among themselves to be a 
member of the Indian Central Coconut 
Committee." 

The motion was adopted. 
THE DEPUTY MINISTER FOR FOOD AND 

AGRICULTURE (SHRI M. V. KRISHNAPPA) :  
Sir, I beg to move: 

"That in pursuance of clause (s) of 
section 4 of the Indian Central Oilseeds 
Committee Act, 1946, as amended by the 
Indian Central Oilseeds Committee 
(Amendment) Act, 1952, the Members of 
this Council do proceed to elect, in such 
manner as the Chairman may direct two 
Members from among themselves to" be 
members of the Indian Central Oilseeds 
Committee." 

The motion was adopted. 
THE DEPUTY MINISTER FOR FOOD AND 

AGRICULTURE (SHRI M. V. KRISHNAPPA):  
Sir, I beg to move: 

"That in pursuance of paragraph 3 of the 
late Department of Education, Health & 
Lands Resolution No. F. 40-26/44-A, dated 
the 10th April, 1945, the Members of this 
Council do proceed to elect, in such manner 
as the Chairman may prescribe, one 
Member from among themselves to be a 
member of the Indian Central Tobacco 
Committee." 

The motion was adopted. 
MR. CHAIRMAN: I have to inform hon. 

Members that the following dates have been 
fixed for nominations and for holding 
elections, if necessary, to the following 
Committees:— 

The National Food & Agriculture 
Organisation  Liaison  Committee— 
Last date  for receiving nomination— 17th 

April 1953. 

Date of election—21st April 1953. 
The Indian Central Coconut Committee— 

Last   date   for  receiving  nomina-
tions—17th April 1953. 

Date  of ejection—21st April  1953. 

The Indian Central Oilseeds Committee— 
Last   date   for   receiving   nomina-

tions—13th April 1953. 
Date of election—22nd April 1953. 

The Indian Central Tobacco Committee— 
Last   date   for   receiving   nomina-

tions— 18th April 1953. 
Date of election—22nd April 1953. 

The nominations for these Committees will 
be received in the Council Notice Office upto 
12 Noon on the dates mentioned for the 
purpose. The elections which will be 
conducted in accordance with the system of 
proportional representation by means of the 
single transferable vote, will be held in 
Secretary's Room—No; 29—in Parliament 
House, ground floor, between the hours of 10 
A.M. and 1 P.M. on those dates. 

THE KHADI AND OTHER HAND-
LOOM INDUSTRIES DEVELOP-

MENT (ADDITIONAL EXCISE DUTY 
ON CLOTH) BILL, 1953. 

THE MINISTER FOR COMMERCE AND      
INDUSTRY        (SHRI     T.      T. 
KRISHNAMACHARI) : 

Mr. Chairman, I beg to move: 
"That the Bill to provide for the levy and 

collection of an additional duty of excise on 
cloth for raising funds for the purpose of 
developing khadi and other handloom in-
dustries and for promoting the sale of khadi 
and other handloom cloth, as passed,by the 
House of the People1, be taken into 
consideration." 

Sir, the central provision in this measure is 
the le"'" it an excise duty of three pies per 
yard of cloth produced by textile mills in 
order to create a fund for the purposes 
mentioned by me just now. Sir, on this 
question there  is  likely  to be  some  
difference 
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of opinion among the hon. Members of this 
House. Firstly, some. hon. Members would 
think that the levy of three pies per yard of 
cloth would be a burden on the textile industry 
and this method of levying a cess or excise duty 
on one industry to support the weaker industries 
in the same field should not be pursued. Sir, 
whether the burden would be heavy or not, is a 
matter of ODinion. The Government feels con-
vinced that a levy of three pies excise duty 
would not constitute a burden certainly on the 
industry. It is true that it is a burden on the 
consumer as ultimately all these excise duties 
are passed on to the consumer. But it might be 
resented. Sir, by those people who are 
conversant with the textile industry and in 
whose case it is not always possible to pass on 
these duties. Another type of criticism might be 
that this blanket excise duty of three pies per 
yard on cloth—whether it is a cheap cloth made 
of coarse and medium yarn or whether it is a 
fine or superfine cloth—is not very v/ise. 
Secondly, the auestion might be that it is not 
wise to levy the same amount of duty on the 
mill-made cloth, irrespective of whether it is 70 
inches wide or 90 inches wide. Well, I 
recognise, Sir, there must be some force irr this 
type of criticism. But we intend this measure to 
be more or less a permanent part of our taxation 
structure. This is a very important aspect in the 
levy of excise duty, I believe, and it may be that 
other duties may disappear We have got to be 
very simple. If we do not levy the other types of 
excise duties, we cannot have a large staff for 
the purpose of levying this very small excise 
duty. So. v/hile it does look something not very 
logical as the excise • duty is practically 
negligible, we rather emphasise on the 
administrative convenience of having one type 
of duty on all types of cloth, irrespective of the 
quality of the cloth. Sir. as regards the question 
cf incidence on the consumer, the Government 
feels that there are a number of factors which 
go to make up a situation before the law  of  
diminishing  returns  operates. 

In the matter of consumption of cloth, the 
Government feels convinced lhat this factor, 
namely the levying of a three pies per yard 
excise duty, is almost a negligible factor. Sir. 
so far as the excise duty is concerned, that is 
what I have to say at the present moment. 

The question would also arise in regard to 
the utilisation of this fund and on this, I have 
no doubt, the hon. Members of this House 
would have much to say. In the first place, a 
part of the fund is supposed to be utilised or is 
intended to be utilised for the promotion of 
production of Khadi. Sir, on this question of 
Khadi, I know, many hon. friends who have 
put their ideas into the field of modern 
economics may be able to say something 
which inherently may strengthen the case of 
Khadi or it might be that hon. Members will 
say that the Congress Party which has adopted 
Khadi as its political uniform is trying to 
buttress a type of industry the roots of which 
are essentially sentimental and political with 
no basis in the field of practical economics. 
Well, I would at onee disclaim any, such 
intentions of putting Khadi to political use so 
far as the utilisation of this cess is concerned. I 
have said in the other House and I would like 
to repeat it here that we do consider Khadi as a 
means to help people who are unemployed or 
underemployed. It may be, Sir, that it would 
not cover all cases of unemployment. It may 
not even cover a fraction of the cases but to 
the extent that it does cover I think it is good. 
Well, we may say that after all this is sup-
ported only by sentiment. But then sentiment 
altogether cannot be ruled out. It has a place in 
other countries and even in U.K. it has a place 
and people there do wear their country's home-
spun and home-woven cloth and I cannot see 
why >jur Khadi here, apart from its political 
connections should not remain a part of the 
sartorial set up of people of this country for all 
time to come. But it is not so much on the 
sentiment aspect as on the aspect of 
employment resulting therefrom that I would 
like to lay stress and to the extent that we do 
help 
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somebody to get 8 annas or 10 annas or even 
6 annas a day a,s his or her wages for spinning 
yarn—which time ■perhaps is being wasted 
by him and is jiot being put to productive 
use—to that extent I think it is something 
achieved. 

Then  on  the question of handloom. hon. 
Members again would have a lot to say.    It is a 
fact, Sir, that within recent  months  the    
position    of    the handloom   industry   in     
this     country has undergone changes for the 
worse. It has also opened our eyes to the fact 
very definitely that if this industry is to survive 
it has got to be organized. It is not a question of 
our taking    a defeatist view of the question and 
say, "well, the industry cannot survive    as 
.against mill competition, so let it go". Again, 
Sir,  it is a  matter of employment.   It is said 
that there are 28 lakhs of handlooms in the 
country.    It may be that this is not a correct 
estimate because often times, Sir    since      the 
establishment of looms during the last 5 or 6 
years, in the process connected with the issue of 
a quota    card    for obtaining yarn there is a 
possibility of the number of looms being 
multiDlied In the same way as the ration cards 
are multiplied.    I do not think that   there Is   
anything  definitely  immoral   about It because 
I suppose hon. Members will .admit that it is 
immoral to the extent that the multiplied ration  
cards    are Involved.     But  the fact  remains  
that there  are a  very    large    number    of 
handloom   weavers  in    this    country, leave 
alone about 4 lakhs of looms in Assam which 
are not put to commercial use but very largely 
utilised l)y people for  their  own  clothing 
purposes.    It may be that there are millions of 
hand-looms in this country.   Some handloom 
weavers—because  the  type    of    cloth 
produced by ihem is a speciality cloth— even 
though they find it difficult to survive at the 
present timp in the face of the organized 
competition of the mills can still live.   I will 
only refer to the sarees that are produced in 
well-known places, not merely in South India 
but also in the North. Hon. Members who have 
experience of buying such sarees for their 
domestic use would remember 

that the Chanderi sarees produced by Madhya   
Bharat  hj.ve     cot     a    great reputation   in -
India.     I   mention   this as an instance 
because UDto some 9 or 10 months back. I 
think, the industry was   suffering   for   the   
simDle   reason that  the weaver  wai  
accustomed    to produce 9 yards sarees only 
which was essentially  used  by the    
Maharashtra people and that was the oarticuiar 
lyoe of saree  which  they  were using  and we 
did not know or could not realize that they were 
far away from the seat of   civilization     where     
the     fashions have changed and women have 
taken to sarees of 5 2 or 6 yards, as the case 
may be, and it was. I think, very good of   the   
Madhya   Bharat   Government and the 
Industries Department to bring this fact to the 
notice of the weavers, and they with some 
difficulty changed from the production of 9 
yards sarees to  5£  or 6     yards  sarees.    With 
the Government Department entering that 
industry or rather helping that industry, they 
were  also  able to    produce various designs of 
the Chanderi sarees and the Tulu sarees.   These 
are only instances   to  show  that  even     
among handloom products these have a special 
significance, an artistic significance of its own  
and there    is    a    continuous demand in the 
market where the price factor  would  not  
operate  against  it. Lack of knowledge of the 
producer of modern taste and lack of 
organization make the industry go into 
loneliness. The intention really is that we 
should organise the handloom industry in such 
a manner that it should be able to stand on its 
own legs, and the money required is for the 
purpose of organisation,    ft may be 4 crores or 
5 crores; may   be more.   It is not intended to 
give them doles.    I have a letter from a friend 
of mine in Tinnevelly who  is personally 
interested  in  the     handloom worker. He  said,   
"Co-operative   societies    are no use; the 
money has to be distributed to handloom 
weavers".    It is not    an unemployment dole 
and in that sense we do not intend it to be used 
as such. The idea is that we should organize the 
industry  and  that we  should  supply yarn at 
steady prices in spite of market fluctuations  
operating    against    them. We should take   it   
over   from   the 
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weaver and sell it in those places where there 
is the demand, besides furnishing the weaver 
with advice in the matter of designs, 
assistance in the matter of providing him with 
facilities for sizing, calendering, dyeing, 
trimming and so on. Well, it is a very 
ambitious programme we have in mind. But 
we propose to limit our activities, to a very 
large extent, to co-operative societies. It may 
be, Sir hon. Members here who have ex-
perience of co-operation may say. "Well, co-
operation in the credit field has failed, co-
operation in the multipurpose field has failed, 
co-operation in the distribution field has 
failed." It might be all true. But every failure 
in this field of co-operation has only to 
strengthen us in the beiief that if we organize 
properly we might be able to get a move on 
and establish it firmly in this country. Well, it 
might be between what you call voluntary co-
operation and collectivism with an element of 
compulsion, but the weaker sections of the 
industry in this country have got to be 
organized. I am not quarrelling with the 
nomenclatures of particular types of co-
operation or collectivism that might obtain in 
the country in the future but there is no 
denying that we do look to co-operative soci-
eties and co-operative organizations. 
Whatever might be the nature of control, that 
control is not exercised by the members of the 
industry themselves but by Government and 
the ultimate benefit goes to the members of 
the industry, and that, I think, Sir, must be the 
test whether any particular scheme is co-
operative or not. So what we do propose 
initially is to confine our attention to those 
weavers who come within a co-operative 
society and our intention is to suggest to the 
State Governments that they should rigidly 
follow this system and encourage only those 
weavers who come to a co-operative society 
and then orovide them facilities for the 
purpose as I said of marketing their products 
of yarn, and also in the matter of advising 
them in regard to dyeing, sizing, calendering 
and so on and also regarding     designs      and      
also     improved 

technique in the matter of using the modern 
type of handloom. But all this has to be flone 
to a very large extent by the State Government. 
We have established an All India Handloom 
Board. To start with, that Board will be the 
agency which the Central Government will use 
to get into contact with the State Governments 
and review the work done under the State 
Governments. There is no intention really 
except in the matter of export, to centralize the 
activities in the hands of the All India 
Handloom Board. I propose suggesting to the 
State Governments that they should have 
parallel bodies in the States. I think they do-
exist in many States—in Madras, Bombay and 
perhaps in other States as well. But there may 
be variations in the manner in which each 
State will operate. We must leave it to them, in 
so far as they are agreeable to follow the 
scheme of persuasion to develop and organize 
the Handloom Industry on the basis of Co-
operative Societies. It might be asked whether 
this money is enough to provide funds for 
these Co-operative Societies to act. I would at 
once say, it would not be enough. The money 
is there to provide funds only for the 
expenditure for olrsettinfr losses and subsidies. 
The ways and means aspect must be covered 
by other means. It is not very difficult—if a 
Co-operative Society is properly organized—
for them to obtain finance for the ways and 
means purposes, from a Co-operative Bank 
and I do propose to request the Governor of 
the Reserve Bank to encourage the lending by 
Cooperative Banks to these Societies dealing 
with handloom weavers by redis-counting the 
bills that may be drawn on them by the 
Reserve Bank. I therefore feel that the ultimate 
financial needs of these Societies do not 
present an insuperable problem so far as 
Government is concerned. That is broadly the 
manner in which the Fund is proposed to be 
used. 

I would like to add before I resume my 
seat, one word in regard to parliamentary 
control. As I said, we have an All India 
Handloom Board and we shall ask the States 
to create parallel 
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bodies in the States. Primarily, the money will 
be given to the States. We shall not directly 
distribute! money except in regard perhaps to 
exports and probably to the Experimental 
Station which the Handloom Board might se! 
up. In regard to (he Khadi Board we have 
obtained the co-operation of very tried workers 
in this field—workers who are not in a sense, 
politicians— and very many of them who have 
very kindly consented to serve as Members of 
the All India Khadi and Village Industries 
Board are very frank critics of our Government. 
We have been very lucky in being able to 
persuade a person of the eminence of Shri V. L. 
Mehta to be the Chairman. He is a fcimer 
Finance Minister of a State Government. In fact 
his agreement to be Chairman is itself a sort of 
guarantee that the money would be spent in the 
proper way and he will understand the 
inhibitions under which a Government working 
under a Parliamentary system, operates. I 
mention all this just to lead up to say that 
Parliamentary control over the allotment of 
funds would • be complete. I strongly stress 
that the money will come into the Consolidated 
Fund and it will be spent by appropriations. In 
this year's budget we have allotted one ^rore for 
Khadi and one crore for Handloom. But it is 
more or less in the nature of token rather than 
that it would cover entirely our needs for the 
current year. But the needs will have to be 
assessed by budget probably made by the States 
in the case of Handloom Industry and by the 
All India Khadi and Village Industries Board in 
the ease of Khadi. this budget being scrutinised 
by Government and the estimated money will 
be paid subject to Parliamentary sanction. 
There is no auestion of anything being done 
without Parliamentary sanction in this matter. 
Parliamentary control will be complete. That is 
all I have to say at the moment.    Sir, 1 move. 

MR. CHAIRMAN:  Motion moved: 

"That the Bill to provide for the levy and 
collection of an additional duty of excise on 
cloth for raising funds for the purpose of 
developing khadi   and   other   handloom   
indus- 

tries and for promoting the sale of khadi 
and other handloom cloth, as passed by the 
House of the People, be taken into  
consideration." 
SHRI RAJAGOPAL NAIDU: (Madras): Mr. 

Chairman, Sir, hand-spinning was of course, 
less than two centuries ago, the universal 
Cottage Industry of not only our country but 
of other countries as well. It was so before the 
machine age. Of course, now it has got its 
own value in our country though not on 
utilitarian basis, at least it is existing more on 
sentimental basis. Sir, I don't want to say 
anything about that. But of course I have got 
great regard for Khadi. simply because it is 
hand-spun. Sir. Mahatma Gandhi has said that 
without Cottage Industry the Indian peasant is 
doomed. He cannot maintain himself from the 
products of the land. He needs supplementary 
industry and it is with this object that that 
Great Soul had hit upon the idea of 
handspinning so ihat it may be a sort of 
supplementary or subsidiary income to the 
rural people who are unemployed for a major 
part in the year. 

Sir, hand-spinning, in my opinion, should 
be completely set apart from handloom. 
Handloom is an industry which is occupied as 
a whole-time profession by those who are 
engaged in that industry but Khadi is used 
only as a sort of subsidiary income during the 
leisure hours of the rural masses. 

I am not here to invite a controversy as to 
how far Khadi has really contributed to the 
rural economy of cur country. It may be that 
one section of the House may say 'yes' and the 
other may say 'no'. But whatever it is I don't 
want to invite any controversy about that. But 
this much should be admitted that the 
Handloom Industry has of late suffered a 
great setback in our country. In my opinion 
our own Government is partly responsible for 
it. Take for instance the fact that in October 
1D49 the Government of India had 
announced their intention to purchase one-
third of their requirements of cloth in the 
shape of hand-looms. Sir, very little had been 
done in  that direction.    One of  the    main 
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expressed by the Government of India was 
that as per the specification required by the 
consuming Departments of the Government of 
India, it i= not possible for that particular 
variety of specification being extensively 
produced by the Handlooms in our country. 
The Madras Government recently requested 
the Government of India to see that the speci-
fication of their cloth requirements are so 
suitably modified as can be conveniently 
produced by handlooms. But what is the reply 
of the Government •of India? The reply is that 
it will take considerable time—at least 2 
years—to adopt themselves to the 
requirements suggested by the Madras 
Government. If that is the attitude of the 
Central Government, how is the Central 
Government to justify the bringing forward of 
this measure and to say that the mill made 
cloth will be taxed by way of an excise duty of 
3 pies per yard. So I would suggest that it is 
the Central Government that should .first 
come forward and say that the entire 
requirements of the consuming Departments 
of the Government of India should be met by 
handlooms. 

Sir, I have to say a few words with regard 
to the marketing and export of handloom 
fabrics. With regard to export, I feel that 
much has not been done in this respect by our 
Government. There "is great demand for 
Indian-made    handlooms    in    foreign 
■ countries, like Ceylon, Burma, Malaya, 

Bangkok. Mombasa and to a certain extent 
New York  and Paris  also.     I 

..learn there is practically complete cessation 
of exports to Pakistan and the exports to 
Ceylon are diminishing gradually and 
recently I read in a paper that so far as export 
to Ceylon is concerned, Japan has been very 
keenly competing with the dumping of rayon 
silk there as a result of which Indian made 
handlooms are not able to compete with the 
cheap Japanese-made rayon silk. With all 
that, the very same newspaper adds, not 
much Is being done by our Government there 
in Ceylon by making proper advertisements 
of Indian-made handloom 

cloth in Ceylon. Of course, here aril there, 
they are opening exhibitions in foreign 
countries. Our embassies, I learn, do open 
show-rooms here and there. But with all that, 
in my opinion, that will not be sufficient. We 
want a persistent and virulent propaganda 
made in foreign countries, especially in the 
far-eastern countries where there is such a 
great demand for Indian-made handloom 
products. 

Here. I would like to quote one instance to 
show how the Government of India have 
thoroughly failed in their duty to came 
forward and help a particular institution that 
wanted to open a depot in West Africa. I refer 
to the Madras Handloom Weavers' Co-opera-
tive Society which I learn is one of the biggest 
co-operatives in the matter of production and 
distribution of handloom fabrics. When this 
Society endeavoured to open depots in foreign 
countries, especially in West Africa, the State 
Government suggested that the Society should 
first contact the shippers or their agents here 
and arrange for the export through them, and 
if they failed in their attempt then they could 
come forward to their help or rescue. At the 
same time, the Madras Government also 
moved the Central Government to sponsor a 
delegation of handloom industrialists in 
Indonesia and other far-eastern countries and 
explore the markets for hand-loom cloth. We 
do not know at what stage the matter is now. 
But, I would earnestly suggest that this sort of 
delegations to foreign countries, especially 
countries like Indonesia and others which 
greatly use Indian-made hand-looms, should 
be encouraged and bigger market explored for 
our hand-loom industries' products. Sir, I 
would also like to thank the Government for 
the recent imposition of the ban on the mills 
from producing particular varieties of dhotis 
and sarees and reserving particular varieties to 
the hand-looms. This has certainly benefited 
the masses, particularly those who are 
engaged in the handloom industry. Av the 
same time I have got an idea. When there are 
so many textile mills 
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in the country producing so much of yarn, 
why is it that there is scarcity for yarn for the 
handlooms? The answer could only be this—
that the yarn produced by these mills go only 
to serve the needs of those mills or other 
spinning mills. So while it may be appreciated 
that licences for more spindles should be 
given for the purpose of spinning, I would 
suggest that there should be no encouragement 
given for the opening of more weaving mills 
in our country and unless we do that and make 
yarn available to the handlooms. the handloom 
industry will certainly suffer. Sir. our Minister 
for Commerce and Industry seems to have 
become a great supporter of distribution 
through co-operatives. I find today he has a 
very changed mind, because on several 
occasions on the floor of the House he had 
been stating that co-operatives did not really 
do any good. I am glad that he has accepted 
that co-operatives had done a lot in the matter 
of the distribution of the yarn to the handloom 
weavers through co-operative societies. Sir, -
though I have nothing to do with the Madras 
Handloom Co-operative Society, I think I 
know a little about it. This society is one of 
the biggest in South India and nearly 1,80,000 
looms are being catered by it. It does a 
business of about Rs. 60 lakhs annually in the 
purchase and sale of the finished goods of the 
handloom weavers. In 1952 alone. I know, 
this society purchased and distributed 50.000 
bales of yarn and the society had to its credit 
the sponsoring of a textile mill of its own at 
Guntakal although it has only about 11.000 
spindles. Only a weavers' society could 
become member and no individual could 
become a member of that particular co-opera-
tive textile mill. The yarn produced by the mill 
is distributed only to weavers' societies. The 
share capital has been completely contributed 
by the Aveavers' co-operative societies. The 
share capital is about Rs. 22 lakhs so far and 
the mill produces only low count yarns that 
are required by hand-loom weavers of that 
particular area, and it has also to see that only 
medium 

and coarse cloth are produced by the yarn 
from this mill. I am glad the Central 
Government has contributed about Rs. 1 
lakhs from the Handloom Development 
Fund. But for a mill costing about Rs. 30 
lakhs, a contribution of only Rs. 1 lakh may 
not be sufficient and I would earnestly re-
quest the hon. Minister for Commerce and 
Industry to see that this aid is increased to 
about Rs. 2 lakhs if not to Rs. 5 lakhs 

Sir, there is one serious draw-back so far as 
the Handloom Weavers' Cooperative Society 
in Madras is concerned and that draw-back is 
the want of capital. The co-operative structure 
is primarily meant for the benefit of the 
agriculturists and any amount, any credit that 
is being accommodated by any co-operative 
society to any producer or consumer's society, 
that is only its secondary duty. So every co-
operative society not only in Madras but in 
every other State in India primarily 
concentrates on giving credit to the 
agriculturists. If any money is left with them, 
then they think of financing consumer 
societies and also producers' societies, such as 
the hand-loom weavers' society. So this is a 
very great handicap so far as the handloom 
industry is concerned—want of  credit. 

I would earnestly suggest, Sir, that the 
Commerce & Industry Minister should see 
that more adequate finance is made available 
to the handlooms in the whole of India and 
co-operative handlooms in our country. 

Then, Sir, the hon. Minister has been 
suggesting that calendering ai.d other kinds 
of plants would be installed very soon. The 
Madras Handloom Weavers' Society had 
recently set ur» a calendering plant 
somewhere in Salem District, probably in 
Erode or so which cost nearly Rs. 5J lakhs of 
rupees and I am glad to say that the Central 
Government has contributed Rs. 2,15,700 
from the Handloom Development   Fund   for   
that   purpose. 

2749       KVidi T«d Handloom    [ 14 APRIL 19o3 ] Industries Development    2750
etc. Bill, 1953 



 

[Shri Rajagopal Naidu.] Of course, this 
calendering plant is good because it gives 
finish to the hand-looms that are exported to 
the foreign countries and, it is only those 
goods that are calendered and properly blea-
ched that find great sale in foreign countries. 
So, there should be more number of 
calendering and bleaching plants put up in our 
country so that the cloth produced will have 
fine polish and may find ready market. 

Then, Sir, I would like to say a few words 
about research and scholarship. Sir, to 
improve the handloom industry, to improve 
the technique of production and to grant 
scholarship the Madras Handloom Weavers' 
Society had set apart about Rs. 1.38 lakhs. 
Sir, when a single Society can set apart Rs. 
1.38 lakhs for the purpose of research and 
scholarship, the Government of India should 
come forward and set apart a very large 
amount for this purpose so that the young 
people who are engaged in this industry may 
get well trained up to se.e that this industry 
comes up and a great start is made in this 
direction. 

Sir, I would like to criticise about one 
action that the Madras Government has taken, 
namely, the levy of supervision fees on all the 
co-operative weavers' societies. Sir, the 
Madras Government, instead of coming for-
ward to the rescue and help of these societies 
with money, what they are doing is that they 
are levying a supervision fee of 2 per cent, on 
the net profits of the society upto a certain 
maximum and I find that several thousands, if 
not lakhs, of rupees had been realised by the 
Madras Government in the matter of the 
supervision fees. Sir, absolutely no extra 
establishment has been appointed by the 
Madras Government to supervise the 
handloom weavers' societies but, with ail 
that, the Madras Government want to make a 
profit out of it by collecting 2 per cent, of the 
net profits. Sir, in my opinion, it is most 
inhuman to ask the weavers' societies to pay 
'2 per cent, of the net profits for pur- 

poses of supervision especially as no extra 
establishment has been appointed by the 
Madras Government to supervise these 
societies. Sir, the hon.. Minister has been 
saying that it is not the intention to give any 
doles to the weavers. I am not asking him to 
give any doles but I only ask him to see, Sir. 
that certain relief schemes are given and some 
provision for long term cheap credit is made 
available to the co-operative societies. Sir, I 
would suggest that the State should, grant 
interest free loans to societies. The relief 
schemes which were working usefully in 
Madras State till the end of last year had been 
wound up this year: I do not know the reason 
and I would suggest that these schemes should 
be revived. The Madras State is providing 
interest free loans for the weavers outside the 
co-operative movement at the rate of Rs. 25-
per individual in order to enable them to 
become Members of the co-operative societies 
so that there would be a continuous supply of 
yarn to these weavers. It is a very good move, 
Sir, and I would suggest that the Central Go-
vernment also moves in this direction and sees 
that some amount is given to the handloom 
weavers who are outside the co-operative 
movement so that they may utilise the amount 
for the purpose of becoming Members of co-
operative societies so that they will be getting 
a continuous supply of yarn. 

Then. Sir. I would suggest that there should 
be a sort of discrimination in the matter of 
levy of Excise Duties. I would suggest that 
Excise Duties should be levied on superfine 
and fine varieties of mill made cloth but not 
on the coarse and medium varieties for this 
reason. Sir, that if Excise Duties are levied on 
coarse and medium varieties, it would 
certainly affect the poor men because it. is 
only the poor men who use these varieties. 
Sir, I mav even eo to the extent, of sug' 
gesting that the Excise Duty should be 
increased from a quarter of an anna to half an 
anna on the superfine 
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and fine varieties and that no Excise Duty should 
be levied on the medium and coarse varieties. 

Then, Sir, coming to the Bill itself. I have 
tabled two amendments- One :is to alter the word 
"may" into "shall". In clause (4)—application of 
the proceeds—"the Central Government may 
utilise". Sir, I have got my own apprehension 
because in an analogous case, especially the 
Excise Duty that has been levied on oil seeds, the 
object was the development of the oil seeds; but. I 
do not find. Sir.—I am a grower myself—any 
benefit out of it; no effect had reached the 
agriculturist masses and I do not know, Sir, how 
that money is being utilised. So much so. there is 
a sort of fear amongst the people that if any 
Excise Duty is levied for purposes of promoting 
any trade • or industry . or any agriculture that 
money is not being used only for that purpose and 
it goes on getting accumulated or it gets diverted 
in some other way. So, Sir, the word "may", I 
would suggest, should be altered and the word 
."shall" be used so that the "Rs. 5 crores that is 
going to be collect->ed should be compulsorily spent 
only for the purpose of development of khadi and the 
other handloom industries. It is only with that object, 
Sir, that I had suggested this amendment. 

I would also suggest that it should be mentioned 
now. on the floor of the House itself as to what is the 
amount that is going to be spent on the hand-loom 
industry for development of the handloom industry 
and what is the amount that is going to be spent for 
the purpose of the khadi industry. It is better, Sir, 
that the percentage of the amount that is going to be 
spent ■on these two industries is mentioned >on the 
floor of the House so that let it not be said, Sir, that 
out of Rs. 5 crores, four crores of rupees shouJd be 
utilised for purposes of development of khadi and 
only one crore for the development of 
handloom. Hand-looms must be given the 
most important position in the matter of the 
development in this country. It may be, .Sir, 
that for various reasons the Cen- 

tral Government may think that more money 
should be spent on khadi but, I would 
suggest that it is only the handlooms that 
should be given preference in the matter of 
development and in the matter of the money 
being spent. 

Sir. I feel that I have exhausted what I had 
wanted to say about the whole thing and I, 
except for one or two clauses, support this 
Bill. Of course I wanted to say a few words 
with regard to the appointed date being fixed 
as the 15th February but the date has been 
fixed and the Excise Duty is being collected 
and it is no  use my commenting upon* this. 

With these few words I resume my seat. 

SHRI D. NARAYAN  (Bombay): 
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Mechanization is good when the-hands are too 

few for the work intended to be accomplished. It 
is art evil when there are mere hands thartJ 
required for the work, as is the casein India. I may 
not use a plough for digging a few square yards of 
a plot of land. The problem with us is not how   to  
find  leisure  for  the  teeming: 
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millions inhabiting our villages. The problem is 
how to utilize their idle hours, which are equal to 
the working days of six months in the year. 
Strange as it may appear, every mill generally is 
a menace to the villagers. I have not worked out 
the figures, but I am quite safe in saying that 
every mill-hand does the work of at least ten 
labourers doing the same work in their villages. 
In other words, he earns more than he did in his 
village at the expense of ten fellow-villagers. 
Thus spinning and weaving mills have deprived 
the villagers of a substantial means of livelihood. 
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limited   support   to   this   Bill.     But   L shall be 
failing in my duty if I do not explain   why  this   
Bill   is   belated   as well PS half-hearted.    I have 
to make some more points also.    It is belated 
because, Sir, while I was digging up the old flies 
and newspapers, I found that the handloom 
industry was suffering from a crisis from 1951.    
In February 1952 nearly 90 per cent, of the looms   
were   idle   and   the   handloom weavers in this 
country were thrown out of job and they were 
faced with a  serious  crisis.    There were  confer-
ences of unemployed people.    In May 1952 there 
was a conference of unemployed   people   in   
Malabar   and   they pointed out at that time that in 
Malabar about 20,000 people were thrown out of 
job.   Not only those people who were, dependent 
on the handloom in-dusr^y-, but also small 
tradesmen and middle-class     people     were     
passing through    a    very    critical    situation. 
That  conference   also   made   concrete 
suggestions to the Government for the relief  of  
that  crisis in  the  handloom> industry.    Then  
again  I  find  that in the last part of July there was 
a mass. meetihg   in   Tandah,   in   Fyzabad,   in 
Uttar   Pradesh,   where   the   handloom and calico 
printing industry were also facing a  very critical 
situation.  7,000 out of 9,000 looms were dead and 
the workers    were    practically    starving. 
Though,  Sir,  handlooms     are  concentrated in 
the South, still there are hand-looms in other 
provinces. I have quoted the example of Uttar 
Pradesh. There-are handlooms in Bengal also.    
There also there was this cry of distress. Still the 

Government did not wake up from its slumber in 
time as is the practice of the Government.    Then 
it was towards the end of 1952 when the Gov-
ernment  woke  up  towards  this  matter.   Why?    
There are reasons to suspect that the Government 
did wake up to this matter because at the end of 
1952, the textile magnates were faced with a  
difficult position.    There were accumulated  
stocks   in  the  hands   of the textile magnates.    
So the Government,   in   the   interest   of   the   
textile magnates,   came out  and posed  itselt as   
the  friend  of  handloom  weavers. 

[For English translation, see Appendix IV, 
Annexure No. 101.] 

SHHI S. N. MAZUMDAR (West Bengal): 
Mr. Deputy Chairman, in his opening speech 
my hon. friend the Minister for Commerce 
and Industry said he would anticipate 
criticisms, but I find he has not anticipated 
most of my criticisms. I am not going into the 
economic controversy about the place of khadi 
and handloom in our country today. I shall 
look at the Bill from the point of view of the 
situation as it prevails, and particularly from 
the standpoint of the nearly 1J crores of 
handloom weavers who are dependent on the 
handloom industry. If we look at the Bill from 
that point of view, we find that it is a belated 
and half-hearted attempt to provide some 
relief to the handloom workers, and, therefore, 
I also offer my 



 

The order of the Government restricting the 
production of 60 per cent, of dhotis   and   
sarees   helps   the   textile magnates and none 
else.    It does not help even the smaller 
millowners.    I shall quote the example of 
West Bengal.   There 90 per cent, of their pro-
duction consists of dhotis and sarees. So what 
was the result of this order? The mill   owners  
were  faced   with   a difficult situation and as 
is the practice, they passed on the burden to 
the labourers    This order practically gave the  
green   signal  to  the  magnates  to go on with 
the policy of retrenchment and   of   fleecing   
the   consumers.     In Bengal, so far as my 
information goes, the  major  part  of  the  
production 'Jf only the Keshoram  Cotton  
Mills consists of shirtings etc.    It is 
dependent mainly on exports.    But the 
situation regarding  other  mills  is  quite  
different.    We  find  that  today  people' are 
practically  half-naked    and   ill    clad. It 
cannot be said that because there is so  much  
excess of  cloth  that  people cannot use it, 
therefore the production should  be  curtailed.    
The  outlook  of the Government is not only 
antiquated but also reactionary. 

Sir. I found in the Report of the Commerce 
and Industry Ministry—a remark—that due to 
consumer's resistance stocks of cloth 
accumulated. Sir, this is a term which was 
coined by the reactionary capitalist econo-
mists in order to put the burden on the 
shoulders of the consumers and workers and 
to hide the real issue. Where does the 
consumer's resistance really come from? It 
comes from the lack of purchasing power of 
the people. Their purchasing power is at the 
lowest ebb. So the real attempt should be 
made to raise their purchasing power. Maybe, 
that is not the concern of only the Commerce 
and Industry Ministry. But here'I am cri-
ticising the policy of the entire Government. 

Then, Sir, I said that this measure is half-
hearted. Why? Because ;he real problem 
facing the handloom industry today is the 
problem of accumulated stocks.    Unless an 
attempt 

is   made   to   clear   the   accumulated stocks,  
real help cannot  be given  to them.   So the 
Government should come with a proposal to 
clear the  accumulated  stocks.     Government  
can  make a  bulk  purchase  of  the  
accumulated stock of the handloom cloth.    
Government spends a huge amount for textile 
purchases every year—perhaps to the tune of 
Rs. 9 crores.   Either all or most  of the  amount  
can  go  towards the  purchase  of  handloom   
cloth.    In that way they can help the handloom 
weavers.   Then thgre is a large number of    
unemployed    handloom    weavers. They   
require   immediate   relief,   unemployment    
doles    and    supply    of rations.    Without 
doing this what can be done to help the 
handloom weavers. I  do not  understand.    The  
supply of cheap credit to the handloom weavers 
.and owners may be provided so that they can 
run their factories.   Then the supply   of  free   
yarn   is   also   anotiier question.    I find that 
some free yarn is  supplied to the handloom 
weavers, but that is very insufficient.    So, Sir, 
attempts should be made either to reduce the 
cost of yarn    or to supply cheap yarn to the 
handloom weavers. 

As regards unemployment relief, one of 
my friends has given notice cf certain 
amendments and I think he will deal with this 
aspect of the matter. 

Then as regards the utilisation of this fund, 
I have also some apprehensions as my hon. 
friend Shri Raja-gopal Naidu had said that 
these funds I fear may be utilized to boost up 
khadi at the expense of the hand-loom 
industry. I am not a believer in the economics 
of khaddar but I have no quarrel with khadi 
because some people are depending on khadi. 
But the bulk of this fund should go towards 
the relief of handloom weavers. 

Lastly, Sir, I want to make another point 
that it should be imposed on superfine cloth 
and not on coarse and medium cloth, because 
that is going to affect the poorer people and 
the poorer sections of the consumers. That is 
all. Sir. 
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SHRI C. P. PARIKH (Bombay): Mr. 
Deputy Chairman. I like to support the Bill 
which is moved by the hon. Minister for 
Commerce and Industry. I first congratulate 
him on the way in which he has tackled the 
problem of textile industry and has relaxed 
many -ontrols by which many men are in 
employment. I thank him for taking •up this 
Bill in full vigour. The hand-loom industry 
cannot naturally survive with the competition 
of mill cloth owing to cost of production, 
which is-very much higher. 

Sir, there are many handicaps from which 
the handloom weaver is suffering. Amongst 
those handicaps the main ones are mentioned 
in clause i and the last two are most important 
"iz. standardising of qualities and giving 
facilities for processing. Unless the cloth is 
processed, sufficient market for handloom 
cloth will not be available, And then the co-
operative societies can also remove many of 
the handicaps which are at present suffered by 
the handloom weavers. Over and above this, 
there is the assurance that arrangements will 
be made with the Reserve Bank to make credit 
available to the handloom industry. I may tell 
this House here that it will require Rs. 25 
crores to finance the handloom industry 
properly if it is to run on efficient and 
economic basis and if it is to buy in the 
cheapest market and sell in the dearest and not 
to be exploited by middle men who are 
financing these people and taking most of 
their profits. These handicaps will naturally be 
removed by cooperative organisation and I 
think Rs.  1  crore  will be  sufficient. 

The main handicap which is lying with the 
handloom industry is wages and I think. Sir. 
with regard to that it will be impossible for 
the handloom industry to compete in spite of 
the measures which are before us. I may tell 
you, Sir, that the handloom weaver is able to 
produce cloth to the extent of 8 to 10 yards 
while the mill weaver is producing cloth to 
the extent of 90 to 100 yards in a period of 

8   hours.    So   the  cost  of  production is ten 
times more in the case of hand-looms.    Now, 
Sir, the mill-weaver is paid  an  average  wage  
to  the  extent of Rs.  140 per month  and I 
consider that  the   handloom   weaver   living   
in the  rural  area  will  be  satisfied  with much 
less, and taking the basis to be Rs.  45 or  l/3rd 
of the mill rate,    I think that if he finds 
employment he will   be   very  much   
satisfied.     Even then, Sir, the cost of 
production will be three times as much in the 
matter of weaving charges if woven through 
the    handloom    weaver.    Now,    Sir, 
weaving charges in the matter of mill 
clotlvamounts to 10 per cent, of   the clotflfrost 
of  production.   Now when the handloom 
weaver has to bear three times as  much  
charge,   then  the  cost of   production   goes   
by   20   per   cent, over the mill's cost price 
with 30 per cent, more of the wages.   So the 
total cost will be 20 per cent, higher on an 
average.    Now, Sir, the mill industry is trying 
to mechanise their industries and they will 
gradually be able to reduce their cost by 
elimination of weavers'  charges.    The 
machines  that are now produced in various 
countries by researches    by    those    
countries    who want to export their products 
are such that  the  strength  of  mill labour  can 
be reduced to even one half.    But the Hon. 
Minister is alive to the situation and he has put 
all restrictions on the importation of such 
machinery as will reduce labour to an 
undesirable degree.    But  owing  to  the  20   
per  cent, cost of wages which the handloom 
will not  be able to bear in competition. I may 
say,  Sir,  that  the handloom  industry, because 
it is a specialised industry and special designs 
and special patterns  are woven by the  
handloom weavers, will be able to stand 
competition with the mill industry to the extent 
of  100 to 200 million yards, the reason being 
that it will not be economic  for  the  mill  
industry  to  have these special designs, the 
colour-matching,  etc.   on   a   large   scale  
when  the demand is only for a 100 to 200 mil-
lion  yards  to  meet   which  the  hand-loom 
industry is well placed.    I may here say,  Sir, 
that the target of  'ne 
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handloom   industry   which   the   Planning  
Commission  have  set  down  are 1,700 
million yards at the end of the five   year   
period   and    1,500 million yards will be  
therefore necessiry  on an    average    during    
the    first    five years.    Therefore  we  have  
to  see  10 the production of 1,500 million 
yards by the handloom industry and if we want 
to do it, Sir, we have got to see how that  can  
be done  and how this disadvantage   of   20   
per   cent,   in the matter  of   wages   can  be  
wiped  out. Demands   are   at  present  met,  
partly as  they  have  been  met  in  the  past, 
owing some support to the handloom industry.   
But I say, Sir, that in many matters   the   help   
is   not   adequate. There is the excise duty on 
cloth.   On coarse  and  medium  it  is  3  pies  
per yard; on fine it is 0/1/3 and on superfine 
0/3/3.    Over and above thst the States are 
imposing sales tax both on coarse and medium  
cloth  as  well  as on fine and superfine cloth.    
This new additional   excise   duty   will   also   
be levied at a uniform scale of three pies per   
yard.     Sir,   the   protection   that will be 
given with all these measures against the mill 
cloth to the handloom weaver  will  be   12J  
per  cent,  in my opinion   in   the   case   of   
coarse   and medium,  20 per cent,  in the case  
of fine and  21  per cent, in the case of 
superfine.     Therefore   the   advantages 
which  the handloom  weaver will  get in the 
matter of competition with mill cloth will be 
sufficient in cases of production   of   fine   
and   superfine   cloth. But  the  total  
production  required  in the country of fine and 
superfine cloth is about 1,400 million yards 
and at present handloom is  catering to the ex-
tent  of  300  million  yards.    With  the help 
that is sought to be given to the handloom 
industry under Clause 4 of the Bill I consider 
that about 50 per cent, of fine and superfine 
cloth produced  by  the  handloom   weaver  
will be able to stand the competition with mill 
cloth and I think, Sir,  if proper steps   are  
taken under  clause  4  it  is not impossible to 
achieve this end because if the handloom 
industry is able to cater to the needs of the 
consumer to the extent of 5 to I hundred mil- 

lion yards then some of its problems will be 
solved.   So the cause of hand-loom industry in  
case of  coarse  and fine and superfine does not 
suffer any great disadvantage.   But the main 
disadvantage lies in that that at present the 
weavers are not used to the making  of   fine   
and   superfine   cloth,   not that   they  cannot  
weave   it  but   they have not been  used to  it 
because  in the past yarn  of that  type  was  not 
adequately  supplied  to  them  because fine 
and superfine yarn were still used by the mills 
only and only when the process   of   diverting   
mill-made   cloth begins, I mean, only when 
the process of reducing the mill-made cloth 
from fine and superfine to coarse  and  medium  
is  begun,   the  handloom  industry will be able 
to stand the competition from the mills.   I 
think, Sir, with these  advantages   and  with  
the   help which   is   proposed   to   be   given   
by clause 4 of this Bill the handloom industry 
will have a market and in ro_ gard to  fine  and  
superfine  especially and when the processing 
plant which is most essential for dyeing, 
printing etc.   is   installed under the 
organisation of  the  co-operative  society then,   
Sir, this handloom cloth will then be able to   
stand   competition   with   'the  .mill cloth.  
But that is not all.    The main difficulty arises 
in  the case of coarse and medium and the 
difficulty is much greater because the help that 
is sought to be given by these various measures 
and sales tax comes to the extent of 12* per 
cent. only.    Now 7J per cent. is a handicap to 
the handloom weavar and   this   disadvantage  
should   be   removed.   Then with regard to 
fine and superfine,  arrangement also will have 
to be made with the mills by which the   
spinning   mills   should   be   asked gradually 
to revert to the spinning of fine, and superfine 
counts of yard by which  the  handloom   
weaver  will   be able to weave that cloth.    He 
should be supplied adequately with fine  and 
superfine     yarn  of right type,     right quality, 
right count, right turns    and right twist.      
This    is the main thing because the present 
yarn supplied by the mills is not proper    or 
adequate. Some of " i mills have got their own 
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[Sfari C. P. Parikh.] 
established markets for the supply of good   
standard   quality   yarn   but   in respect of 
some other mills which are weaving yarn I 
think,  Sir, that their yarn   quality leaves  much  
to be  desired. Control will have to be exercised 
over  production  of  the  right type  of yarn    
so      that    handloom       weaver does    not    
experience    any    difficulty in    the   matter   
of getting   correct quality of yarn through his 
co-operative society. With regard to the 1\ per 
cent, handicap that I referred to earlier as 
regards coarse and medium cloth this  can be 
overcome in my  opinion  by subsidising in the 
matter of the yarn to be supplied to the 
handloom weaver, and unless some such step 
of that nature ig taken it would be difficult to 
market   about   800   million   yards   of coarse   
and medium  cloth  which   the handloom 
weaver still has to produce. If the yarn required 
for weaving the 800 million yards of coarse and 
medium cloth  is supplied at a subsidised rate at 
7£ per cent, in my opinion, it comes to 3i crores 
and this amount should be earmarked   for   that   
purpose,   namely for supplying yarn at a 
subsidised rate to the weavers.   This plus the 
amounts that would be required for the other 
objects mentioned in  Clause 4 of the Bill 
would come to  54 crores or say 6 crores of 
rupees.    So, Sir, 3 crores of rupees should be 
set aside for giving coarse  and medium yarn at 
subsidised rate to the handloom weaver. It  is  
also   necessary  to  see  that  the ' cost of 
production  of the coarse  and medium varieties 
is not such as to increase the price of coarse 
and medium cloth which the consumer will 
have to pay, because coarse and medium cloth 
is bought mainly by the lower income groups.    
No step should be taken by government   which   
would   affect   the lower  income   groups   in   
this   regard. At present there is an excise duty 
on coarse and medium cloth.   I think there is   
also  the  sales   tax  on   coarse   and medium 
cloth.    According to this Bill there will be 
another  excise duty  at me rate of 3 pies per 
yard.   All these zre ourdens on the tax-payer.    
In my opinion. Sir, this 12J per cent, burden 

which is  levied  on  the mill  cloth  is also too 
heavy for the consumer and this   burden   
should   be   lightened   if possible.    How  to  
lighten  them?   Because, the lower income 
groups must have their cloth at the cheapest 
price. My suggestion is that coarse and me-
dium cloth should be divided into two 
categories—utility     and      non-utility cloth.    
There  are ways of doing it—■ say  by  
demarcating   certain   qualities which  will   
bear  higher  tax   and  certain qualities which 
will bear no tax. The  original  excise  tax,   the   
present tax  and sales tax should not operate on 
utility cloth which is worn by the lower 
income groups and the lower income   groups   
are  at  present   bearing 12J per cent, and it 
should not be so. Then there are certain non-
utility-cloth in coarse and medium varieties 
which are used by the middle income groups 
or   higher   income   groups   which   can very 
well bear some additional burden and I say the 
law of diminishing returns has to be seen also.   
If we raise the burden too much, the law of 
diminishing   return   will   operate.     I   can 
assure the hon. Minister that even on the   
present   burden,   the   industry   in. fine and 
super-fine is making fantastic profits and I 
think if we analyse the balance sheet of those 
mills, the proof of  my  statement  will  be  
found.    So some additional burdens may be 
shifted to fine and super-fine without the law  
of diminishing returns operating. Then   the   
coarse   and   medium   cloth should be divided 
between utility and non-utility cloth, and what 
is non-utility cloth?      Shirtings can be so con-
sidered for the middle  or for  higher income    
groups.      There are    certain types   of   
sarees,   coatings   etc.   which the poor man  
or  cultivator  does  not usually wear and if 
these varities are separated  the  additional  
burden  may be levelled on such varieties, and 
the varieties   worn   by  the  poor   may   be 
exempted.    I have suggested ways to utilize 
Rs. 3 crores which amount has to be subsidised 
for coarse and medium yarn. 

Then there has been great objections raised   
against   reservation  of   60   per 



 

cent, for dhoties from mill production. With 
regard to that, I may say that that step was 
taken in a little hasty manner in order to satisfy 
the Hand-loom interests because the 
Handloom Industry cannot immediately supply 
the full requirement. This measure was 
enacted overnight and put into operation. What 
happened? That hand-loom Industry takes 
months in order to have full production of 
dhotis and they require yarn to be supplied, 
etc. All these matters have to be arranged and 
unless all these are done, the dhotis cannot be 
supplied in full by the Handloom Industry. I 
may say that the Handloom industry can cope 
with the demand of dhotis but some time was 
required while this was done over night. There 
was not sufficient mill cloth of dhoti in stock 
and the stock was exhausted within two 
months. Unless and until the production of 
dhotis by handlooms increases twice or thrice, 
they will not be able to cope with the demand. 
Whatever we may do, the Handloom price is 
more and the Handloom weavers also cannot 
do the processing at cheaper rates with the 
result that the price of handloom cloth is more. 
This disadvantage has to be removed. This re-
duction of dhoti mill cloth should have been 
made in a progressive manner— say every 
month 5 per cent, so that at the end of a few 
months this could have been done fully. Even 
when these reservations are given, they should 
have been viewed in a different light because 
even if the mills produce dhotis to the extent 
of 60 per cent, and the handlooms 40 per cent., 
the mills get an advantage of about 15 per 
cent, in cost. I think the cess could have been 
levied on the dhotis produced by mills and that 
cess could have been added to this fund. What 
dictates the price is what is the lowest strata of 
supply and the lower strata of supply comes 
from the Hand-loom Industry. It is the 
handloom cloth that determines the price of 
mill-made cloth and therefore our cess from 
dhotis will have been quite adequate or will 
have quite justified itself in the matter of 
production of dhotis.    I 

say this reduction should have been done in a 
period of 12 months in a progressive way so 
that the supply which was reduced by the 
mills would be met by the increased 
production of handloom. 

With regard to the other points, I may 
mention what controls are at present existing 
on the spinning and weaving industry in the 
matter of extension of installations of certain 
machineries. Shri Deoki Nandan said that so 
many mills have risen. But licenses for looms 
are not given to mills and the spinning mills 
have been installed in backward areas or 
under developed areas where there is 
necessity for them and there is every 
justification for developing the spinning 
industry in the backward areas because yarn is 
necessary in those areas. Government have 
laid down a policy that 25 per cent, of yarn for 
spindles installed is to be given for handlooms 
by the new spinning mills. By this the 
extention of loom is practically prevented. 
With regard to centres for spinning, it is given 
on a condition that the location is to be 
approved and the industry is not concentrated. 
Therefore the new spinning mills that have 
developed have mostly developed in the 
backward areas and under developed areas. 

With regard to looms, the old composite 
mills are not allowed to install any more 
looms. That is the present position under the 
Cotton Control Act which is operating. 
Therefore the Mill industry will be able to 
produce only to the extent of 5000 million 
yards and the rest of production required in 
the country owing to increased standard of 
living or owing to the increased demand will 
now be met by the Handloom industry. That is 
the policy at present followed and I think the 
Handloom Board is sitting and I am sure, they 
will not make any recommendation which 
will go to increase the number of looms in the 
mills. Therefore the problem of looms and 
spinning installation is well handled by the 
Gbverntment to the benefit of the Handloom 
Industry. I may also point out to the hon. 
Minister that there are some mills in the 
country which work looms three shift- 
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[Shri C. P. Parikh.] and such looms are 
about 15,000. I think it is not necessary to run 
these looms in the mills in three shifts because 
that will be taking away the employment from 
so many people who may be employed in the 
handlooms. We may allow this in case of mills 
which were so working in 1939 but not in all 
the rest of the mills. This restriction is 
desirable in the larger interests of the country, 
for we should remember that the 
unemployment problem is very acute in the 
country. Of course the hon. Minister for Com-
merce and Industry is handling the whole 
problem most effectively and is taking such 
'measures as will tend to have this desired 
effect. He has also laid his firm hands on the 
import and export policy of the country with a 
view to developing the industries, old and 
new, as much as possible. The Minister for 
Commerce and Industry is indirectly 
responsible for the general progress of the 
country; indeed his portfolio is as important as 
the Defence portfolio is in times of war. There 
is economic warfare in the country and I am 
sure the hon. Minister for Commerce and 
Industry is quite alove it and he is taking all 
the necessary measures. He speaks little but he 
does more. All the measures he has enacted so 
far will prove that he is taking such steps as 
will tend towards general progress. He 
proceeds gradually, for he does not want to 
run and tumble down. I congratulate him on 
the steps that he has already taken. 

The textile industry, it seems, has 
represented to the hon. Minister that the 
burdens placed on it are too heavy; and I agree 
with him that this burden is not too heavy. If 
we analyse the profits made by the industry 
during the last five years, we find that these 
profits are quite reasonable and in some cases 
they are fantastic. Such profits should not be 
allowed to be earned. The claim made by the 
industry that they bear the additional burden 
of Rs. 55 crores in the form of increased cost 
is not tenable. If all this Rs. 55 crores is borne 
by the industry,   then  how   does   it  
continue 

to make such profits? All that burden: that is 
put on the industry is transferred on to the 
consumer. I say all this burden of Rs. 55 
crores is indirectly transferred to the 
consumers and the consumers are bearing it 
for the greater benefit of the people in our 
country. The present Ministry by these 
measures and also by the measures 
adumbrated in the Planning Commissior are 
trying to solve the unemployment problem 
and bring about agricultural and industrial 
development in our country. It is indeed a 
huge task to solve the unemployment problem. 
The textile industry should bear in mind that if 
the purchasing power of our millions is 
increased, then their industry will survive and 
progress. That is what we should now aim at. 
Government is committed to the creation of a 
classless society, to the elimination of the 
exploitation of the many by a few. I seriously 
urged, when I was in charge of the affairs of 
our association, not to make any 
representation which would not be accepted; 
but since that time, they have started sending 
wires to the Minister and this does not serve 
their cause; on the contrary it creates a feeling 
that the textile industry is the most vocal 
element in the land. The hand-loom industry, 
we must remember, has for the first time 
asserted its voice. I thank the hon. Minister for 
the aid of Rs. 6 crores envisaged by him and I 
hope, if necessary, he will supply more funds. 
This is a sign that democratic principles are 
spreading in the country. 

Lastly I come to the question of the khadi 
industry Before I speak on that, however. I have 
to say that in the- matter of allocation of funds 
to the various Provinces, there will be 
provincial jealousies and in order to remove 
such jealousies, the number of handlooms 
earmarked for each State should be referred to 
and the funds allocated in that proportion. 
Secondly, in the definition it is said that a 
handloom industry is one that is run by manual 
labour. With mechanisa- ■, tion and easy 
supply of electric power, 
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it will be difficult to arrest the indiscriminate 
use of such power by the handloom industry 
in the country. In 1939 there were only 21 
lakh hand-looms in the country. But with the 
war and the greater profits that were being 
made, mushroom handlooms grew up and the 
number came to 28 lakhs. You should 
carefully analyse what are the working looms 
and then the subsidy or help should be given 
at the available rate according to the funds. 

I may also add that at present there (is   
restriction   on   the   installation   of power 
looms and power looms at present operate to  
the extent  of  25,000; 13,000 being in Bombay 
and the others are spread all over the country.    
At present the Textile Commissioner has 
reserved power not to have additional power 
looms installed in the country. I think the 
Handloom Board also will recommend that no 
more power looms should be installed in the 
country.  We should  not give power to  
handlooms in order that they may weave 20 to 
50 yds. instead of 9 yds.   If all the 21 lakh  
looms   convert     themselves  into power 
looms, then it will be difficult. The present 
restriction on power looms should also be there 
because we have the    unemployment    
problem   in   the country and unless and until 
we give employment to everyone of our people 
we   should   not   adopt   mechanisation 
methods.    After   all.  unless  we  solve the 
problem of unemployment no democracy   or   
no   political   power   can hope to function.    
Therefore it is necessary to see that we do not 
adopt mechanisation    methods    which   may 
create   unemployment   to    a    serious degree 

Lastly I come to the khadi industry on which 
I think the hon. Member, Shri Deokinandan 
Narayan spoke so much. Generally in well-
made charkas one man can attend to 10 
spindles while one man in a mill can attend to 
800 spindles, and his wage is Rs. 125. In 90 
per cent.jif mills in India, each man minds 40§ 
spindles and the production is • 200 lbs. 
Therefore        one        man • ,in        the 

| spinning mill is producing 100 -times more yarn 
than the man who is spinning at a charka or ten 
spindles. But he is not to be obliterated; he has 
to live. The question of wages in spinning is 
most important and most material, and the 
hand spinning industry cannot by itself stand 
on its own. It has to live and those who put on 
khadi pay the price. They pay the price but 
they can pay it to a certain extent. 

Sir,   they  are  following  the   gospel of 
Gandhiji because he said that we want to give 
employment to the millions  of  our  people   and  
so   long   as there are many unemployed or semi-
employed or disguisedly employed, we have to 
go on and cannot disturb the rural  arrangement  
whatever  the  ccst may be.    I have seen, in my 
tours in one of the Committees on which I was 
appointed  that  people  were  clamouring for jobs 
on Rs.  5 per month for hand spinning and as 
long as people are clamouring for work at the 
rate of Rs. 5 or Rs. 7 then, naturally, unless  and  
until   we provide  additional employment  for   
them   or   alternative employment for them, the 
States have to see that their interests    are    safe-
guarded.    The Minister for Industries also is 
responsible for the unemployment and, therefore, 
he has taken this measure   for   supporting   
khadi.     Lee us see how this two crores of rupees 
will be utilised.    The aspiration is to produce  
100 million  yards khadi and if three annas is 
given we will require a crore and half and khadi 
cloth will sell very well and will also give em-
ployment to the millions in this country who 
require part  employment or who  will  be  
satisfied  with  Rs.   5  or Rs.   8   per  month.     
Therefore,   I  say, Sir,  that  this is  more  an  
unemployment dole which is given.    If that is 
not done and if it is not given in the right  spirit,  
then,  Sir,  we  shall have to devise other 
measures.    We cannot deny those who want to 
work for eight, hours the right to work or those 
who want work at the rate of Rs. 5 or Rs. 7 per 
month.      If this  new experiment proves 
successful and if the unemploy- 
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[Shri C. P. Parikh.] ment is reduced, we 
have helped the khadi industry although such 
help will be at the expense of others; other-
wise the question of unemployment will 
remain most acute and no political power will 
be able to continue. 

With these words. Sir, I resume my seat. 

SHRI S. N. DWIVEDY (Orissa): Mr. 
Deputy Chairman, it is good that at long last 
the Government has realised the need for 
protecting khadi and handloom industries but 
the measure that- has been brought before us 
has a very limited scope and I believe that it 
does not go very far so far as this problem is 
concerned. Sir, if we realise that in our own 
economy this khadi and handloom has a 
definite place then we have to make up our 
mind as to how and in how many years we are 
going to see that this industry is fairly 
established in this country. In this Bill, we 
will get some money by levying a cess on the 
mill made cloth but the erores of rupees would 
be spent, as the Minister has already indicated 
in subsidising the handloom and khadi 
industries. At present the khadi and handloom 
products does not find any market and the 
prices of these products are so very high that 
they are not sold in the market. Now. it is 
proposed to give some subsidies. I understand 
previously some State Governments also 
encouraged khadi industry by giving subsidies 
but it failed to achieve its purpose. Therefore. 
I think that the Government should make up 
its own mind before coming up to the House 
like this and bring forward Bills which do not 
solve the problem at all. It is merely, I would 
say, tinkering with the problem. They must 
say whether this Bill, this measure is just a 
first step to see that in this country, ultimately, 
khadi and handloom Industry would have a 
monopoly and that cloth and mill-made 
products would be gradually eliminated or do 
we visualise that in a number of years we will 
only have khadi and handloom for our home 
consumption?    We can- 

,, not    have    this    both    ways. 
11   A.M.  T„ .   . ,. 

If we go on giving licenses for new 
power looms, capital gets locked up unless of 
course this is only meant for export. I think if 
competition is allowed between khadi and 
handloom products and the millmade 
products, the handloom industry would never 
be encouraged and would remain as it is 
today. So, 1 would feel that there must be res-
triction placed on the consumption, of 
millmade cloth and the millmade products 
should be meant for export only. Is the 
Government prepared to announce that as the 
production of handloom increases they would 
atleast be prepared to restrict the mill-weaving 
for home consumption? Unless some such 
policy is announced. I do not think this Bill is 
going to serve any purpose. Sir, today we find 
large amount of khadi stocks lying unsold; it 
is because it has a high price and also because 
the demand in the country is not so very great 
as it was before. Khadi was introduced into 
our country by Mahatma Gandhi: it has a 
philosophy behind it. The Government always 
swears in the name of Gandhi but I do not 
know whether they are prepared to accept the 
very philosophy of decentralisation which 
signifies khadi as a whole. Today we find that 
the Congress Party has made it a rule that the 
Members of that Party must wear khadi. 

SIHRI GOVINDA REDDY (Mysore): You 
may also wear. 

SHRI S. N. DWIVEDY : I wear khadi 
regularly; I am a khadi wearer and I am proud 
of it but I find today that khadi is associated 
more or less with blackmarketing and 
profiteering. Sir, one is looked upon with 
suspicion when one goes to the people with 
khadi because it has lost its grace and honour. 
Khadi was used in this country as a national 
symbol of sacrifice and suffering but what do 
we find today? We find a party which makes 
it compulsory that its Members must wear 
khadi and in the Government sphere what 
does it do? It plays with the sentiments of the 
people, pays lip 



 

service by saying that we will encourage 
khadi etc. Therefore, I say that you must have 
a definite policy as to what you are going to 
do. Unless that is done, you will get some 
money, as the hon. Minister has already said, 
and that will be given as grants to the States 
who have their own Departments. I know of 
my own State where the Khadi Department 
has been opened since many years. There, 
money, I would say, is being spent to provide 
employment for some Congress Workers 
who, I can claim to say, have no belief in 
khadi. These workers are utilised for election 
purposes and they become another Election 
Department of the Government concerned. 
So, by getting more money and distributing it 
like this through the States, I don't think that 
the khadi industry or handloom industry is 
going to be helped. Sir, the unemployment 
problem is another problem has been 
specifically mentioned. The Minister has 
stated and it is also stated in the Statement of 
Objects and Reasons that employment is to be 
given. Today, there is no doubt that a very 
large number of people were kept employed 
by khadi industry but it is known also that the 
income per capita in these industries is very 
low. This income has to be increased if we 
want the standard of living of the people to be 
raised. This can be done only, in my opinion, 
if improved methods of manufacture is 
introduced by which this per capita income 
could be increased under village conditions. 

So it will be better if Government directed 
the technical departments to devise some 
methods as to see that the method of 
production is improved. And even if you have 
some plan, I think some other processes must 
also be taken, some other methods must also 
be applied to see that the people are more 
encouraged to take Khadi. The Government 
Departments themselves should purchase 
Khadi and products of handloom industries 
and nothing else. I think if that is done, the 
khadi and the handloom industry would not 
suffer on account of want of market.    That  
is  the  first     step  that 

Government should take. Khadi, instead of 
being a party dress which is associated with 
Government and which becomes a licence to 
get permits and other things, should be treat-
ed and recognised as the national dress of our 
country because in the national revolution we 
made it the national dress. It is really a 
misfortune that in our country today we have 
no national dress so to say. We have so many 
varieties of dress. Let us make it a point, if 
we are really sincere about it, that we 
recognise khadi alone as the national dress of 
fndia and nothing else. If you proceed in this 
manner, then only your sincerity can be 
tested. Therefore I would say that this Bill is 
just like other measures of Government 
which come one after another without any 
policy whatsoever. It is just to satisfy this 
section or that section. There are people who 
are associated with the khadi industry and 
there are people associated with the 
handloom industry. The Madras Chief 
Minister raised a row over it. So you have to 
satisfy him somehow or other. You then bring 
a Bill like this and try to satisfy the various 
sections. This is not how you are going to 
solve the problem. Therefore my point is that 
although there is nothing to oppose in this 
Bill—as I said earlier it is good that at long 
last Government has realised the need of 
protecting this industry—but at the same time 
if the sincerity of Government is to be test>-
ed, if we want to give this industry the pride 
of its place in the national economy of our 
country, we must make up our mind one way 
or the other; whether we are going to make it 
a point that as far as the cloth requirements of 
our country are concerned, we are not going 
to allow any mill made cloth to be used in 
this country after a particular period of time. 

MR. DEPUTY CHAIRMAN: Before we 
proced further, 1 have to inform the House 
that we have to pass this Bill today, and I 
want to call upon the hon. Minister at 12-15 
to reply unless the House is prepared to sit in 
the afternoon  from 4 P.M. to 7 P.M. 
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SHRI J. R. KAPOOR: Is it necessary that it 
must be passed today? 

MR. DEPUTY CHAIRMAN: Yes, it has to 
be passed, because the Notification expires 
tomorrow and Government will not be able to 
collect taxes. 

PROF. G. RANGA: That is before 
the end of tomorrow, is it, Sir?
 
, 

SHRI T. T. KRISHNAMACHARI: No; it 
expires at 12 O'clock tonight. 

KHWAJA IN AIT ULLAH: It means that 
now we cannot move any amendments 
because there will be no time to send it to the 
other House. 

MR. DEPUTY CHAIRMAN: The 
amendments will be considered on their 
merits. 

SHRI S. N. MAZUMDAR: We can meet in 
the afternoon if it is necessary. 

MR. DEPUTY CHAIRMAN: Is it the 
sense of the House? 

HON. MEMBERS: Yes, Sir. 
SHRI T. S. PATTABIRAMAN (Madras) : 

Mr. Deputy Chairman, the Minister for 
Industries deserves our congratulations for 
bringing this Bill before the House at least in 
this session. Sir, I know that all of us are 
interested and sincere in the matter and that all 
of us sympathise with the suffering handloom 
weavers and khadi workers. He was not able 
to bring this measure before the House much 
earlier, but still. Sir, the vested interests seem 
to have yielded and popular opinion has once 
again asserted and we are thankful to the hon. 
Minister for having piloted   this  measure  in   
this  House. 

Sir. this is a measure which should have 
been supported by all sections of the people, 
both inside and outside the House but today, 
Sirs the opposition see^ms to come not from 
any political party, not from any politically 
organised body, not from the people of the 
country, not from the toilers of the country, 
not from the common man of the eountry, but 
from the mill-owners, vested interests and 
managing agents. 

SHRI S. N. DWIVEDY: The Congress 
Party, you mean? 

SHRI T. S. PATTABIRAMAN: The 
Socialist Party. If members want, 1 shall name 
them. Sir, the vested interests are the least 
qualified persons to talk about the common 
man and the consumers, but today instead of 
having their ground on the firm principles of 
taxation or on the merits of the question, they 
have pleaded against this Bill in a very 
dilatory manner. Sir, I should like to assure 
the hon. Members who are supporting the 
managing agents and the millowners that the 
people of India, the people of this country, 
especially the masses, are prepared to suffer 
this much of taxation for the benefit of their 
brothers who are suffering in the handloom 
and khadi industry, so their argument does not 
hold good. This measure is welcome, Sir, 
though I feel that the i anna per yard is a con-
cession that has been given to the millowner. 
The mill industry is very rich and it can stand 
even two or three annas from the large capital 
that they have accumulated. The hon. Minister 
to satisfy the industry has agreed to levy only i 
anna per yard, but I feel this will not be 
sufficient. Even if it had been increased to one 
anna per yard, still the industry would have 
been able to bear it and the people of the 
country would have willingly given their 
contribution towards the maintenance of the 
suffering handloom weavers and khadi 
weavers. Sir, today, the mill industry which is 
the most flourishing industry in this country is 
against this Bill, but the irony of fate is that i+ 
was the spirit of nationalism, the feeling of 
nationalism that was capitalised by the mill 
industry. When Gandhiji started in 1920 the 
'Buy Swadeshi' movement, the Indian khadi 
movement, the mill industry took up the 
slogan very earnestly and they said: 'Buy 
Indian; buy mill made products'. If we go 
through the past few years we can see how the 
mill industry has prospered, how they have 
cornered all the trade in the country and have 
j^so captured over^is markets within the last 
20 to 30 yesrs.   It is 
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because of the spirit of nationalism of the 
people, it is because of the 'Buy Swadeshi' 
movement that was launched by Gandhiii and 
the Congress that the mill industry is in the 
unenviable position in which it is today and 
therefore they should be the last persons to  
oppose this Bill. 

Sir, I was surprised when one of the 
Members who is a leading mill industrialist 
said that the handloom industry cannot cope 
up with the demand of the public. He was 
making a reference to the reservation of dhotis 
and sarees to tne handloom industry and he 
was saying that the handloom trade cannot 
rise to the occasion and meet the needs of the 
people. I would like to remind him to look in 
to the past—not the very distant past, but the 
recent past. Sir, till the 17th or 18th century 
India was the greatest exporter of textiles to 
the whole world and Indian calico was the 
greatest flair of English men and women. And 
in England they had to pass a resolution 
against the import of Indian calico into 
England. It is of course past history. Then 
came the East India Company and they 
systematically killed the handloom industry. 
They did it with an intention—supporting and 
making Manchester live. The first Indian mill 
was not built till the end of the 19th century: 
even then only spinning mills were built, in 
India and they were operated for the benefit 
and well being of the handloom weavers. In 
the beginning of the 20th century the weaving 
section came into prominence. I should like to 
remind hon. Members that up to 1914 sarees 
and dhotis were the exclusive monopoly of the 
handloom industry. When the first world war 
came, imports dwindled and the mill industry 
wanted to take advantage of it and switched 
over to sarees and dhotis. As a result from 
1914 onwards the mills came into direct 
conflict with the handloom industry and today 
the mill industry is prospering while the 
handloom industry has gone down. During 
1914, both the mill and the handloom industry 
produced 200 erores yards of o;oth   equally   
between   them.    In   the 

war period, that is 1914 to 1920. the mill 
industry made huge progress and increased its 
production by about 60 per cent, and 
consequently the hand-loom industry had to 
reduce its production by about 50 per cent. 
The handloom industry was however able to 
survive and between 1920 and 1939 the 
handloom industry was able to pick up again 
and at the end of 1939 the handloom industry 
was able to produce 170 erores yards of cloth. 
Then came the greatest blessing for the Indian 
mill industry—the Second World War, and 
the mill industry minted erores of money. 
Everybody knows that during the war years 
the Indian mills made enormous profits, huge 
profits, unthinkable profits. During the period 
1939-49 the mills worked three shifts and they 
were able to produce 300 to 400 crore yards a 
year, and India became an exporter of textiles 
after a lapse of centuries. In 1950 the 
handloom industry suffered a setback. The 
production again fell. Official statistics show 
that out of a total production of 600 crore 
yards, 160 crore yards were produced by 
hand-looms and the rest by the mills. At 
present, out of 144 crore pounds of yarn 
produced by the spinning mills, only 70,000 
bales are allotted to the handloom industry 
and the rest are either utilised by the weaving 
mills or allowed to be exported from this 
country. It comes to 280 lakh pounds. There 
has been a cry that the hand-loom industry has 
not been able to satisfy the needs of the 
people. But it is interesting to note that the 
hand-loom industry has been practically killed 
and mutilated by the mill-owners. If the 
handloom industry is given sufficient yarn. I 
can assure the hon. Members of this House 
that they will be able to produce all required 
varieties, and even all the cloth that is needed 
in the country. A brief reference to facts and 
figures will convince the House of my point 
of view. In 1908, 850 lakh pounds of yarn was 
consumed by the weaving mills, whereas the 
handlooms consumed 200 crore pounds. In 
1915, 2,460 lakh pounds were consumed by 
the weaving mills, while    handlooms      were     
consuming 



 

[Shri T. S. Pattabiraman.] 2,727 lakh 
pounds. In 1952 the progress is reversed. In 
1952', the weaving mills were consuming 
8,350 lakh pounds whereas the handlooms 
were given 3,250 lakh pounds only. This 
clearly goes to show that the handloom 
industry has been practically killed by the 
Indian mill industry, because the entire yarn 
output is being taken away from the handloom 
industry and the mill industry is able to 
survive. If the handloom industry is given 
adequate yarn, it will be able to oroduce more 
cloth that will be satisfying  to  the  country. 

Another point was raised, that the textile 
industry will be ruined and lakhs of labourers 
will be affected. In the whole country there 
are, as we know. 425 SDinning ai.d weaving 
mills, and the Dower looms are about 2 lakhs. 
The total spindlage of all these mills is 
10,40,00,000. The total labour employed in a'l 
these mills is 5 lakhs, whereas on a modest 
estimate based on the 1948 census there are 25 
lakh handlooms in India and the entire labour 
employed in them and dependent on them is 2 
crores. Is it good economy to sacrifice 2 crores 
of people and make them live in fear of 
starvation and unemployment, so that 5 lakhs 
of people may live? If you want the 2 crores of 
people dependent on this industry to live, you 
must pay them a decent wage, and they must 
be given full employment. I do not even want 
full emDloyment for them they must be at 
least employed for 20 days in a month. They 
must have at least 750 lakh pounds of yarn per 
month. That will come to 90 crore pounds 
every year. If that is made available to the 
handlooms, a great stride can be made towards 
the fulfilment of the promise that the 
handloom industry will be able to serve the 
people. 

Now. Sir, coming to the grant, I must say 
that Madras is deeply disappointed at the 
meagre allocation. Out of the Rs. 6 crores, 
only Rs. 125 lakhs is to be given to Madras 
State. 

SHRI T. T. KRISHNAMACHARI: Who 
said that? Government have com- 

mitted themselves to no State with regard to 
any amount to be distributed. 

SHRI T. S. PATTABIRAMAN: I will not 
proceed on any assumption but I will make a 
particular request. Out of the 25 lakh 
handlooms in India, more than 8 lakhs are in 
Madras and whatever may be the allocation, 
Madras State must be able to get one-third of 
the Rs. 6 crores. I am sure that Madras will be 
given just treatment in the matter of the 
allocation. 

With regard to the spending of the Fund, I 
must say that money from this fund should not 
be given to individual weavers but must be 
spent for the benefit of the entire hand-loom 
industry. Whatever may be the defects of the 
co-operative societies, that must be the only 
medium. It should be possible to organise the 
weavers into co-operative societies, and put 
every rupee, every anna and every pie 
intended for the benefit of handloom weavers 
should be spent through co-operative 
societies. The first problem is to give the 
weavers adequate quantities of yarn. For the 
supply of yarn the weavers should not have to 
depend on the spinning mills. They must have 
their own co-operative spinning mills. In Mad-
ras State, the Provincial Co-operative Society 
has already started two or three mills and they 
are supplying yarn through their own mills to 
the weavers. Provision must be made out of 
this fund for starting two or three more mills 
by co-operative societies. 

Marketing is essential—marketing inside 
India and outside India. A better organisation 
should be set up for marketing of handloom 
products both in India and abroad. 

Finally, I want to say a word about khadi. 
There has been much criticism about khadi. 
Some people find' philosophy in khadi, and 
some people have subjected it to criticism. 
Some people are afraid of khadi: khadi is to 
them like a red rag to a bull—it scares them. 
Anybody who has used khadi will tell you 
that it is the most 
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practical   aspect  of     communism  expounded  
by  Karl Marx.   One  of the fundamental 
principles of communism is the theory of 
surplus value.      Out of   every   rupee   paid   
for   khadi,   15J annas go to the producer    
who    produces   khadi.    Actually   the   
economic aspect  of khadi  is the    practical utir 
lisation  of  the  communist     principle. 
Gandhiji had a different opinion about the  
political   philosophy   of      communism,  but  
he  was  the  first  to  introduce  the  economic  
principle   of   communism through khadi. and 
I am sure the failure of khadi will be the failure 
of  communism  in  the     world.    I  am sure  
khadi   will     receive     every  encouragement   
and  help  from  the  people in  the country.   
Unless the  rural people  survive,  unless  they  
are   able to  get  a  decent     wage,  unless     
they are able to live a decent life,  it will not  be  
in  our  own  interests.    It will not be in our 
interests     to see them suffer for a long time.    
While  I support this  measure.  I     hope  that 
this will  not be  an end in  itself.    I  hope this  
measure  is  the     beginning  of  a great  era.    
The  hon.   Minister  knows what   has   been   
the   suffering   of   the handloom  weavers  in  
Madras     State. During the  last  six  years,  
they have been   neglected,   they   have  been   
forgotten,   they  have  not     been     given 
justice. Today, in the district of Salem, which is 
an important handloom centre, thousands of 
families of handloom weavers have taken to 
begging.   They have     left their    homes     
and    they have been living as displaced 
persons. So,  if the hon.  Minister     is     
serious about helping the handloom industry, 
he must be able to make reservation of certain 
varieties for the handlooms and  give them  all 
facilities  and protection, as has been very ably 
suggested by the Madras Legislature, which 
consisting  of various     political     par.-ties, 
unanimously made a proposal in the form of a 
resolution in favour of such reservation,  and I  
am sure that this Government, which has at 
heart, the  well  being  of  all  the     people  of 
this  country, will take effective  steDs to   
implement  the  recommendation  as regards 
reservation. 

SF"T  F.   *T.   KTJNZRU   (Uttar  Pra-
desh) :  Mr. Deputy Chairman, the Bill 

before us deals only with khadi and 
the handloom industry, but it raises 
a question of great practical im 
portance. The object of the Bill. I 
suppose, is to prevent unemploy 
ment............  

SHRI T. T. KRISHNAMACHARI: To  
mitigate  unemployment. 

SHRI H. N. KUNZRU: Well, I accept the 
amendment suggested by my hon. friend Shri 
T. T. Krishnamachari. The object of the Bill 
is to mitigate unemployment. 

SHRI H. P. SAKSENA:  But the hon.. 
Minister said in the other House that it  was  a  
taxation  measure. 

MR. DEPUTY CHAIRMAN: Order, order. 
SHRI H. N. KUNZRU: If the object is to 

mitigate unemployment, there are other 
industries also which deserve attention in this 
connection. The handloom industry may be 
the largest cottage industry in the country, but 
the other industries, taken together, also 
provide employment to a large number of 
people. And the leather industry comes only 
next to the hand-loom industry in importance. 
But the Government although it must have 
been conscious of the fact that it was raising a 
question of great importance, has remained 
studiously silent on the subject. The Planning 
Commission dealt with this question in its 
Report.    It  said: 

"One principal objective of policy is to 
provide for each cottage industry a field 
within which it may operate in an organised 
manner. Wherever a large scale industry 
competes with the cottage industry, a 
common production programme should be 
formulated so that gradually the two 
become closely integrated." 

Now the Planning Commission does show 
that it had to deal with the subject 
comprehensively. Government have 
generally accepted the Commission's Report, 
but under the Bill before us, they propose to 
take action only with regard to one industry. 
Now, Sir, so far as the handlodm in- 
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[Shri H. N. Kunzru.] dustry is concerned, 
all the facts regarding it will be known only 
when the Textile Inquiry Board appointed by 
the Minister for Commerce and Industry 
presents its report. I do not know when its 
report will be received. But it is clear, Sir, 
that however expeditiously the Board may 
work, as it will be making a comprehensive 
survey of the entire textile industry in the 
country, it will take some time to submit its 
report to the Government. 

Then  as  regards  khadi,     the  Planning 
Commission said: 

"Certain tentative proposals had been 
prepared, but they will have to be 
considered by the proposed Khadi and 
Village Industries Board." 

' This Board has been set up, but I do not know 
whether it has submitted any 
recommendations to Government. I suppose it 
has not. Otherwise my hon. friend Shri T. T. 
Krishnamachari would not have failed to refer 
to them. The position, therefore, is, Sir, that 
even with regard to khadi and the handloom 
industry, Government is taking action without 
having the report of the Textile Inquiry Board 
or the Khadi and Village Industries Board 
before it. Why has the Government been in 
such a hurry then to bring forward this Bill? It 
seems to me. Sir, that this is due to the pies-
sure exercised by the Madras Government. A 
Resolution was passed by the Madras 
Assembly on the 4th November urging the 
reservation of border dhotis and coloured 
sarees for the handloom weaving industry. 
Now my hon. friend Shri T. T. 
Krishnamachari made it clear soon after this 
resolution was passed that he regarded as 
utterly jnvpracti,-cable that the entire 
production referred to in the resolution passed 
by the Madras Assembly should be reserved 
for the handloom industry. But the fact that 
action has been taken by Government without 
having before them the data on which they 
could base their considered conclusions 
showed that action has been takens owing   to      
political   pressure. 

This is what creates the suspicion that the Bill 
has a political motive behind it and that it will 
be used for political purposes. My hon. friend 
Shri T. T. Krishnamachari nas not denied that 
this Bill may serve a political purpose, but he 
has denied that Government had any political 
object in bringing forward the provisions of the 
Bill in a political spirit. Sir, I do not want to 
attach no value to the assurance given by the 
Minister for Commerce and Industry, but 
taking the facts as they are and the entire 
position into consideration, I think, 1 shall not 
be far wrong in saying that in his heart of 
hearts he too realises that the Bill is, in 
substance, a political measure. I wish, Sir, he 
were more free to speak out his mind today 
than he is. and had he had full freedom—the 
freedom that he had a few months ago—I am 
sure, he would have sided with us in this 
matter. Sir. the position of the Madras Gov-
ernment, has already been strengthened by the 
removal of all controls on food and I suppose 
that the partial acceptance of the Resolution 
passed by the Madras Assembly will further 
strengthen the position of the Mad-' ras   
Government. 

Now. Sir. another question of great 
importance on which I have to ask the 
Minister for Commerce and Industry to throw 
light is this. Had the Bill been confined to 
Madras, its consideration at this stage might 
have been adequately justified. But it is well-
known, Sir, that the handloom industry 
especially occupies a very important position 
in that State in regard to the production of 
dhotis and sarees. We are all familiar. Sir, 
that dhoties and sarees are often produced on 
the handloom in Madras, but can my hon. 
friend. the Minister for Commerce and 
Industry, tell us—assure us—that the position 
is the same in every other State? 

SHRI GOVINDA REDDY-. In most of the  
Southern  States. 

SHRI H. N. KUNZRU: Well, the South 
does not constitute the whole of  India.   There 
are  other States too 
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and this Bill does not relate only to Madras or 
to the Southern States. It relates to the whole 
of India. I have therefore every right to 
enquire what the effect of this Bill will be on 
Northern India—on the Punjab, the UP., Bihar 
and West Bengal. In the Punjab there is hardly 
any production of the kind desired to be en-
couraged. There is some objection of that kind  
in the U.P.  and in Bengal. 

SHRI  T.   T.     KRISHNAMACHARI: 
What about Bihar? 

SHRI H. N. KUNgRU: I am not 
aware; I did not refer to Bihar be 
cause I was not aware of the posi 
tion there. But the position in none 
of these States is the same as in 
Madras. What justification then can 
Government give for applying a 
measure which may be justifiable in 
the case of Madras to other States 
where the position is very different? 
The rigid application of this measure 
may produce a shortage of dhotis in 
these States. The Bill, as the Com 
merce and Industry Minister said, is 
not a temporary measure, intended 
to give an opportunity of watching 
its effect on the supply of dhotis in 
the various States. It is a permanent 
measure. If it is found—and it seems 
likely that it will be found—not to 
meet the needs of certain States it 
will have to be amended. This 
again shows that the Bill is a 
hasty and ill-considered measure 
which has been brought up. If it has 
been brought up now it cannot be 
said with any justification that this 
has been done on purely economic 
grounds. The Government passed 
an order, sometime ago, under the 
Essential Supplies Act, restricting 
the production of dhotis in mills to 60 
per cent, of the existing production and 
they did so without taking 
into     consideration the        ques- 
tion whether handlooms will be able to 
produce within a short time what the mills 
were producing. I am no advocate of the 
mills, be it noted. Sir. I should like the 
economic condition of the people to be 
improved by cottage industries    where    they    
can be effi- 

ciently run and economically main 
tained. I should be in favour 
even of supporting cottage industries 
which are not wholly economic as a 
temporary measure in order to give 
the Government some time to consi 
der the whole situation and decide 
how the workers engaged in these in 
dustries may be transferred to other 
industries, whether existing or new. 
But my hon. friend Shri T. T. Krishna- 
machari was absolutely silent on this 
point. He dealt with other questions, 
for instance, parliamentary control over 
the proceeds of the cess, which was 
wholly unnecessary. Even the latest 
Member of this House knows that 
the control of Parliament over the dis 
posal of money is complete. He 
should have dealt with other ques 
tions, for instance, those that I have 
referred to. But while dealing with 
some unnecessary questions he main 
tained silence with regard to the 
Questions which it was necessary for 
him to answer .................  

Sir, the position of the handloom industry 
has not come to the knowledge of the 
Government for the first time. Various 
Committees have considered the position of 
this industry in a number of States more than 
once during the last twenty five years and I 
believe that all of them have pointed out that 
this industry can be strengthened only if 
attention is paid to certain essential conditions 
relating to training, better designing, research, 
marketing, the formation of co-operative 
societies and so on. Now these questions have 
not been solved yet. Does my hon. friend Shri 
T. T. Krishnamachari propose to solve them 

I in the course of a few months or even a year or 
two? The auestion even of the formation of 
co-operative 

I societies is a large one. It will take a long time. 
Even the most ardent supporters of Khadi and 
hand-loom industry will not assert that this 
problem can be dealt with in a year or two.   
There is again the ques- 

1 tion of better training and research which has 
been referred to by the Planning Commission. 
The Commission observed "while it is 
essential that  rural  industry     should     
receive 

22 CSD 



2795      Khadi and Handloom       [ COUNCIL ]     Industries Development    2796 
 etc. Bill, 1953 
[Shri H. N. Kunzru.] support and assistance 

from the Stale Governments this will have 
only a short-term value unless in the mean-
time there is a rapid improvement in the 
technique of production. The utmost 
importance must. " therefore be attached to 
research and training in village industries. A 
scheme for a central institute for research 
should be worked out by the proposed Khadi 
& Village Industries Board". And this Board 
has either yet to consider the smbject 
carefully or to submit its recommendations   
to   Government. 

I have referred to these things, Sir, only in 
order to show that the passage of the Bill 
before us—which is certain—will not solve 
the problem that it relates to. Nothing would 
have been lost had the introduction of this Bill 
been postponed for a few months. For, we 
would then have been able to act with better 
knowledge and we would probably have been 
able to take systematic measures in order to 
achieve the object in view. 

I have so far referred to the hand- 
loom industry which is not depend 
ent on hand-spun yarn. I would 
like now to refer very briefly to the 
production of khadi. We don't know 
what the production of hand-spun 
yarn or khadi is. nor did the Minis 
ter for Commerce and Industry give 
us  any figures ............  

SHRI B. C. GHOSE: 160 million yards. 
SHRI H. N. KUNZRU: With regard to either 

of these things. My hon. friend Shri B. C. 
Ghose says that the total production amounts 
to 160 million yards. 

SHRI C. P. PARIKH:    19. 
SHRI H. N. KUNZRU: I don't know what 

the production is. It was the duty of the hon. 
Minister when he explained the Bill to Us to 
tell us the existing position of khadi which he 
is anxious to help. He proposes to devote as 
much money to the production of khadi as to 
the other handloom industry. Now what is the 
justification  of  this?   There  may   be 

some justification for it but the Minister for 
Commerce and Industry has not given it. He 
should have known that there is general ignor-
ance with regard to khadi. He should therefore 
have told us what its existing position was, to 
what extent it could be encouraged and how 
Govr-ernment proposed to achieve this object. 
He has merely asked us to pass a measure 
which will help fchodi and the other 
handloom industries. I ask him to tell us 
honestly whether he thinks that the 
information that he has given us is sufficient 
to justify us in accepting this measure. I am 
not at all against giving help to cottage 
industries, least of all to weavers but surely, 
before we are asked to embark on a project 
with such wide implications, we should have 
been given full information in order to enable 
us to know whether the policy that we were 
pursuing was right and calculated to yield the 
desired result within a measurable distance of 
time. I fear that however quickly the House 
may pass tb's measure, it will take 
Government long to bring about the changes 
referred to in the report of the Planning 
Commission and it must be remembered that 
unless these developments occur, no amount 
of artificial support can place the handloom 
industry on a stable basis. Help the industry 
by all means but not in a sentimental way. 
Help it in a scientific way so that it may be 
able to maintain its position hereafter. We are 
asked to pass this Bill today because the 
notification under the Provisional Collection 
of- Taxes Act which is enabling the 
Government tn collect the cess proposed in 
the Bill in anticipation of its existence by Par-
liament would come to an end today. I have 
already said that the Government have 
brought forward this Bill in great haste. But 
even so I think it is pertinent to ask 
Government whether there was any need for 
beginning the collection of this cess from the 
day the Bill was placed bcv ■^re the House of 
the People. Had the mills gone on making 
dhotis for a short time more, I am sure that the 
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position of the handloom weavers would not 
have been seriously affected thereby. The 
passage of this Bill will not improve it 
immediately and its postponement for a few 
months would not  have  injured  it  
materially. 

SHRI J. R. KAPOOR: Only a loss of a 
couple of crores! 

SHRI H. N. KUNZRU: The Government 
don't propose to spend the entire money in the 
first year itself. They have got no schemes 
which will justify the expenditure of Rs. 5 to 6 
crores. All that they propose is to set apart a 
crore for the assistance and encouragement of 
khadi and a crore for the support of the rest of 
the handloom industry. It is a matter of regret 
to me that Government should have brought so 
important a "Bill without giving it that 
consideration which its importance deserved. 
It is further a matter of deep regret to me that 
they have said nothing with regard to the 
action that they proposed lo take in regard to 
the other cottage industries mentioned in the 
Planning Commission's report. In view of the 
importance of the leather industry in the U.P. I 
am specially interested in it. If my hon. friend 
Shri T. T. Krishnamachari thought of his State 
when he drafted this Bill, he should at any rate 
in his speech have referred to some cottage 
industries which were of importance for other 
States. I hope that even now Government will 
tell us what they propose to do with regard to 
the other cottage industries dealt with by the 
Planning Commission particularly with the 
leather industry. Unless they have a well 
considered and comprehensive scheme 
referring to all these industries, it will be 
difficult, let me say again, to avoid the sus-
picion that the Bill before us is much more a 
political one than an economic measure. 

PROF. N. R. MALKANI (Nominated) : Sir, 
I welcome the introduction of the Khadi and 
other Handloom Industries Development Bill. 
This is a short Bill. But to my fnind it is a very 
significant Bill. I say so advisedly, because if 
you read the Statement   of  Objects   and     
Reasons,   you 

will find there Government making an 
important announcement of policy. It says: 
"Both khadi and the hand-loom cloth industry 
have a definite place in our national 
economy." This is the first time that the 
Government have made a definite statement 
of its policy in this connection. But I feel that 
the statement is a little weak and half-hearted. 
The statement made of this policy in the Five 
Year Plan is more vigorous and more 
outspoken. It says: "These village industries 
are a very important and integral part of the 
national economy." Our Prime Minister went 
one better when he addressed the Khadi 
Board and said that these village industries 
had a central place in rural development. I 
wish these words were reproduced exactly in 
this Statement of Objects and Reasons. They 
are more vigorous, more outspoken and that 
is the way to make a statement of policy. 

I should thank the Chief Minister of 
Madras—they may be political or other 
reasons—for bringing this matter before the 
Indian public and giving it the importance that 
it should have. I am not concerned with poli-
tical moves. But I am concerned with very 
important matters of policy. This Bill is 
important also because in the Statement of 
Objects and Reasons it says: "Khadi makes its 
contribution"—and khadi here includes other 
cottage industries also—"Khadi makes its 
contribution towards the relief of rural 
unemployment". This to my mind is a very 
quiet, a very mild statement and to my mind, 
it should have been a more forthright 
statement. We are dealing with the question of 
unemployment. We have not only to reduce 
unemployment. not only to work for the 
mitigation of unemployment, but also to 
abolish unemployment altogether. And that is 
a very important feature for us. That is why I 
thank the Chief Minister of Madras. He did a 
great service by bringing before us this very 
important problem of unemployment, not only 
in his province but all over the country. As far 
as I know there are today about 3  million  
handloom     workers   in   the 



 

[Prof. N. R. MalkanLJ country working 
whole-time or part-time. Very lew of them are 
fully employed and by bringing this problem 
before us the Chief Minister of Madras has 
done us a great service. It was only due to the 
slump, it was only due to the fall in prices that 
the problem of handloom industry has come 
before us. I feel this important subject should 
have come before us much earlier. It should 
have come up some four years back. But 
better late than never. 
This policy is also important because it. brings 
up the question of full employment also. 
When we take the first step, then we are bound 
to take the other, the logical and the inevitable 
step soon, of resolving the question of 
unemployment in the country as a whole. You 
cannot have it half-ways. You cannot have full 
employment for the handloom weavers and 
not for the whole country. So far as I am 
aware, in the country there is only 60 per cent, 
employment and in a population of 36 crores, 
if you take full employment into 
consideration, it is a very huge problem, and 
12 NOON I want the hon. Minister to recognise 
it and not be apologetic about it. This Bill is 
the first step and a very important step in the 
right direction. Once you take that step, once 
you talk of mitigating unemployment, I will 
say that is not enough; you must abolish 
unemployment altogether. It is not enough 
giving full employment to handloom weavers. 
We must proceed further and provide 
employment to all in the country and for this a 
revolutionary policy will have to be followed. 
I am, anyway, grateful for the Bill that is 
before us. 

Another thing that we must recognise 
today is that in the country so far as the cloth 
industry is concerned, there are three 
important varieties of cloth. There is the mill-
cloth, the handloom cloth and there is khadi. I 
take these three main ones. Let us recognise 
quite clearly and definitely that these three 
are competitors with one another, that each 
grows at the present  moment  at     the  cost  
of  the 

others. Sir, up till now, before Independence, I 
may say, the foreign mill cioch industry grew 
by sucking the blood of the handloom industry, 
by crushing it, by sitting on it. That happened 
for three centuries and we took it lying down 
and millions were reduced to utter poverty. 
Since the last war. I mean the Second World 
War, our own mill industry which was a baby 
industry, or rather a boy industry has become 
an adult and now it talks as if it is a wrestler—
a vahai-v7an. It has come into existence only 
during the last ten or twelve years and it talks 
as if it was always strong. It was really never 
strong before the last war. It has become strong 
only now; and that too again at the cost of the 
cottage industry. Let us recognise that, and 
also that under the present conditions of 
competition, the handloom industry cannot 
flourish. Let us also recognise definitely that 
this industry is not only dying but it will soon 
be quite dead. It has to be protected and every 
step has got to be taken to restrain and restrict 
the precise area of the work of the mills by 
telling the mills to go so far and no farther. Let 
us say it quite clearly, because even today the 
mills are receiving protection. They get aid, 
advice and other things in a variety of ways 
even today. So far as the mill cloth industry is 
concerned, we give it every facility. We supply 
them cotton at some controlled rates. There are 
a number of research institutions and 
laboratories doing research in cotton and a 
variety of other things. There is the Industrial 
Finance Corporation and we have a number of 
technical and poly-technical institutions for 
training workers for the mills. There are 
dozens of ways in which* the mill industry is 
being assisted, financially and in other ways by 
the Government and the people. When I was a 
young boy, I started wearing mill-cloth and at 
the time of the Partition of Bengal, the interest 
grew in swadeshi cloth and I went in for mill 
cloth. I have never gone in for fine cloth in all 
my life and I went in for all sorts of colours—
red, blue, yellow—and when I used to bring 
them 
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into the house, my mother used to throw them 
at my face and say, "You look a jester and not 
a gentleman in these colours". Even then 
many of us who were inspired by national 
sentiments were wearing that sort of cloth and 
the mills used to make money out of us by the 
ton. 

It is up to them now to disgorge their evil 
gains because whenever we are weak, 
whenever there is a war, whenever there is 
scarcity of cloth they have not spared us and, 
during the war and a few years after, what was 
the rate for cloth that, we were paying? Today, 
we have imposed a small cess of three pies per 
yard on mill cloth. Sir, I hope you are aware 
that the difference in prices between khadi and 
mill and handloom is very considerable. The 
average mill cloth costs six annas per yard and 
I think handloom would be 7 or 7i annas and 
khadi would be one rupee. How are we going 
to equalise this considerable difference? You 
are invoosing three pies per yard and mill 
owners call it jezzia. What would that be 
called which all these years we have been 
paying through our noses? Time has ■come to 
settle these things and set them straight and 
right. We must recognise that there must be 
regular areas, reserved varieties both for the 
mill as well as handloom and khadi. They are 
competing and crushing each other at present. 
The Bill must now prescribe and reserve and 
say so far and no further. I must say, Sir, that 
the mill cloth should as far as possible have a 
market abroad, and if here then mostly in 
towns. And I must also insist that the 
handloom cloth must essentially cater for the 
local, urban and rural markets. It is no use 
saying that handloom cloth can be sent to 
Germany or America. That market is an 
insecure market. Hand-looms have no more 
advantage now in the production of "patterns" 
and specialities. Even the mills are appointing 
their artists for designing patterns. People 
must understand that it, is not desiP^s, it is not 
patterns, it is not fancv    eoods    but    mass    
production, 

which may be dhoti, or saree, but part of mass 
production that must be reserved very 
definitely. If the hand-loom and khadi cloth 
has got to survive, has got to live, as it must 
live, it can do so only if there is mass pro-
duction, that is dhotis and jsarees. How much 
subsidy you give to each variety or class and 
by what way you give is not my concern. I am 
not a mill owner or a business man. I am only 
a user and a consumer and I must say that 
within five years or so, the handloom industry 
must be put on a sound basis so as to have a 
definite place in the national economy; that 
can only be done by some mass production 
being reserved for the hand-loom industry. 

Sir, coming to the khadi industry, I have to 
speak a little more humbly. My own mind is 
not clear; it is not yet made up. I can see that 
there is a problem before my eyes which I am 
not able to solve. I do not want to make any 
political use of khadi. I wear khadi and I hope 
I shall go on doing so until I die but I am now 
considering khadi on a national basis, not on a 
political basis. There is a big problem before 
us and agriculture cannot solve this problem. 
Even if we rationalise agriculture, intensify 
agriculture and have economic holdings, agri-
culture will hardly maintain 60 per cent, of our 
population. It may be less. Even now people 
are being thrown out of agriculture to some 
other industries. It is also quite clear to me that 
people are also being thrown out of other 
industries because of the industrialisation of 
the country. Like a parrot we go on shouting 
that we want more industrialisation. Are we 
aware that the leather industry is in pangs of 
agony today? It is being confronted all over by 
mills of Bata. There are twelve village in-
dustries and four of them are important village 
industries and they can give employment to 
millions of people and yet today under our 
very eyes, the oil pressing, the grinding, the 
husking industries, all these industries are 
being thrown out of gear, nut of order and 
under the so-called parrot cry of in- 



2803       Khadi and Handloom       [ COUNCIL ]     Industries Development    2804 
etc. Bill, 1953 

[Prof. N. R. Malkani.] 
dustrialisation. We go on shouting about 
industrialisation but this is no solution at all; 
this is, on the contrary, making the problem far 
more complicated, a challenge to our very 
national survival. Sir. I say that there are 
twelve other allied industries, round about the 
cloth industry; they are satellites of cloth 
industry. They survive if cloth survives; if 
cloth does not survive, all the other twelve go 
down. There is no other alternative left for us 
and I must say, 'Find out a way of getting full 
employment'. For me, the Five Year Plan is 
only a chance and an opportunity to prepare 
for the next stage; it is to make us conscious of 
what we have not got and what we have got. I 
do not consider the Five Year Plan as very 
important except that it makes us conscious, 
puts us forward, and gives confidence to us. 
When we shall look at it at the end of five 
years the employment problem will go worse 
and the solution will have to be and shall have 
to be a revolutionary solution which will put 
us in the right direction. I hope the hon. 
Minister when he answers the question at the 
end of the five years will not be apologetic; 
and the real question has got to be answered 
there and it must be properly answered. 

Sir. I will end by saying one word more 
about khadi. If we are to help it. we must help 
it with our eyes open: w« must not forget that 
khadi will exist only if it is sent to villages. 
Unless there are village panchayats in the 
villages and unless khadi is handed over to 
them, and unless it is treated like agriculture 
as part of the socio-economy of the village, 
this khadi has no future at all. Better shut it up 
now. Khadi is a child, a weak chiM nursed by 
the greatest of nurses, Mahatma Gandhi. He is 
not with us now and the child is sick, very ill. 
I do feel that it must survive, it must survive 
as Gandhiji said in the villages as an adjunct 
of the village agriculture. The time taken may 
be five years or fifty years but that is the only 
way to follow. We must assure the village or 
the group    of villages that 

you have to survive not only with agriculture 
but with all the village industries, so this is the 
barrier, this is the point where the mill cloth 
will not come. We shall have to tell the village 
that no other cloth will come inside the 
village; only then, when they are perfectly 
satisfied and secure, will khadi survive.     
There is no other way. 

There is one thing more about khadi;; unless 
there is technical aid given but of the same 
quality, of the same order with the same 
sincerity as is given to-the mills, khadi will not 
survive.      It is a great surprise to me, Sir, that 
in this  khadi  industry,  the  ginning  tool has   
improved  considerably,  the  carding machine 
is good,    even the loom has improved.     But 
somehow, all the world over for 5,000 years 
the charkha is where it was,    spinning 300 or 
400 yards per hour.     Sir, we should con-
centrate,  officially     and  non-officially, 
through this Government and the people, and 
secure    the aid of technical people in India 
and abroad to secure-a charkha which will at 
least double its production,    and earn a wage    
of As. 8 for 4 hours—for nobody spins for 8  
hours  a  day.   Today,   Sir,   all  our research, 
all our technical    aid is for the mills, for the 
big industries. If we divert it to the village 
industries,    it will give us very good results 
and unless  technical  assistance is given  and 
unless we are sincere about this    advance, 
khadi will  not survive. 

Lastly if you want to have full em 
ployment there are several ways of 
achieving it—there is the way of 
America; there is the way of Russia 
and  China. Even in India  in    the 
medieval times, there was full employment of 
a sort. Now, do we want the American system 
or do we want the Chinese system? Or do we 
want to go back 200 years to the primitive 
feudal system, just surviving or just existing a 
little above animal life? No Sir. we wish to 
lead a much better life and make a valuable 
contribution to the way of life of the world. 
We have got to make a special contribution 
and I suggest that we should not only secure 
full employment; man does not 
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live by bread alone. It is not merely getting 
full employment, but by what method, 
according to what principle is this to be 
secured? Is the town to be the centre of Indian 
life, or the village? Is there to be centralisation 
or is there to be decentralisation of industry? 
Is there to be a State based on violence or 
non-violence? All these questions will arise 
when we take up the question of full 
employment. We shall have to decide as to 
what methods to adopt and whether, those me-
thods are in tune with the Indian or Western 
tradition. 

SHRI GOVINDA REDDY (Mysore): Sir, I 
heartily extend my support to this Bill. 

MR. DEPUTY CHAIRMAN: Before you 
proceed further I have to inform you that 
there are 13 speakers more who have given 
their names and I want the hon. Minister to 
reply at 5-30 P.M. Therefore I would request 
hon. Members to have in mind the restriction 
of time and not to take more than ten minutes 
each. 

PROF. G. RANGA: That means it is second 
reading. I hope you are leaving some time for 
the third reading so that those of us who 
cannot be squeezed in between may have a 
chance. 

MR. DEPUTY CHAIRMAN: If hon. 
Members do not take more than ten minutes, 
all will have a chance. 

SHRI H. P. SAKSENA: May I know 
whether your number 13 includes my name? 

MR. DEPUTY CHAIRMAN: No, you 
have not sent your name. 

AN HON. MEMBER: Were we required  to 
give our names? 

MR. DEPUTY CHAIRMAN: Let us not 
waste our time.   Let us proceed. 

SHRI J. R. KAPOOR: I hope the Chair's 
eye will catch others also who are not on the 
list? 

MR. DEPUTY CHAIRMAN: I%will call  
upon the hon.  Minister to reply 

at 5-30. Such of you as will catch my eye 
will  have the  chance. 

SHRI H. P. SAKSENA: Sir, khadi is a 
subject on which I must speak, with your 
permission of course. I hope you will include 
my name in the 
list. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister represents the party in power, and he 
can speak for you. Let us proceed. 

SHRI GOVINDA REDDY: Before I go to 
my own remarks, I would like to meet one 
important point raised by my hon. friend, Shri 
H. N. Kunzru. While referring to the 
reservation of sarees and dhotis, he observed 
that this was a question which was true largely 
of Madras and which was not largely true of 
the North and that therefore any relief based 
on this question is not just. He questioned the 
justification of this Bill. I must say, Sir, with 
all due respect to the hon. Pandit Hriday Nath 
Kunzru that he is in all matters thoroughly 
informed, but in this matter he is short of in-
formation. He does not seem to know that the 
handloom industry is as widely spread in the 
North as well as in the South. In the South, Sir, 
there is no State in which the handloom in-
dustry does not claim a majority of the 
population and in the North in all the States 
that he mentioned you find people engaged in 
the industry. We have handloom weavers in 
Madhya Pradesh; we have handloom weavers 
in U.P., in Saurashtra, in Gujerat, in West 
Bengal, in Bihar and in Vindhya Pradesh. I do 
not know of conditions in Punjab, but I very 
well think there also you have handloom 
weavers. These handloom weavers are not 
mostly cotton yarn weavers. Most of them are 
woollen yarn weavers. They spin wool and 
they weave most fine fabrics. They produce 
fine woollen things; I have purchased them 
myseli and I am still preserving them. Al-
though we in the South are far advanced in 
handloom weaving as a rule,. 



 

[Shri Govinda Reddy.] we still And some 
fine specimens done by the North which are a 
pride to the whole country. 

Apart from this, even supposing that this 
measure is going to apply largely to the South, 
even supposing it is true, Sir, are we to say 
that we have not to look to the regional 
interests, and if we do look we oppose the 
interests of the land as a whole? Supposing we 
say that more than two-thirds of the money 
invested on irrigation and power projects is 
spent for the benefit of the North, because 
most of the projects are situated in the North, 
would not the South be justified in 
questioning that? Should not the South 
equally share the investment that is made? So, 
Sir, this is not the criterion by which we 
should judge the merits of the Bill. We have 
to look at it from only one point, that is. 
whether this Bill is not meeting out justice, 
whether it is not a good remedy for the 
difficulty that has arisen among the artisan 
class  of handloom weavers. 

Then, Sir, the first point which I would like 
to impress upon the hon. Members of this 
House is the enormity of the problem. 
Weaving, Sir, has been one of the most 
ancient occupa^ tions of man. We have the 
saying that "when Adam delved and Eve span, 
who was then the gentleman?" Before man 
become a gentleman, he was a weaver and 
before woman became a gentle-woman. she 
was a spinner. I say this because it applies 
truly to India. No other country in the world 
can claim specialisation in handloom weaving 
and spinning as India does today. The enor-
mity of the problem hon. Members must 
realise, because they are not found spread out 
in a stray manner in villages. People in the 
North may not have any conception at all of 
the problem in the South. We have whole 
villages that consist of handloom weavers, 
whose sole occupation, whose sole calling, 
whose sole source of livelihood is handloom 
weaving. 

PROP. G. RANGA: That is the case in 
Bihar and in U.P. also. 

SHRI GOVINDA REDDY: Possible. We 
have a village of 10,000 population of which 
8,000 to 9.000 of the inhabitants are 
handloom weavers. We have towns of 20 to 
40 lakhs of people more than 80 per cent, of 
whom are weavers. So this is not a probr lem 
which is slight. It is a problem which affects 
not less than 10 million people in the South 
alone and therefore, Sir, it merits serious con-
sideration  of this  House. 

Then the  plight of  the     handloom industry 
has been referred to by most of the hon. 
Members.   From the very inception this 
industry has been having very bad times.    If 
there was one good year for the handloom    
weaver and spinner, there were ten bad years. 
This has been    so from    the    middle ages 
right down to the modern    age. We have a 
phrase "soldier's wife".    A soldier's wife's 
existence is considered to  be  most     
precarious.      Similarly there is a saying 
widely     current in the South called the 
"weaver's wife". Weaver's wife means she is 
the most afflicted  and miserable person in the 
world.   This saying is still current in the  South  
and  truly     represents  the miserable   picture   
and   the   miserable plight  of the  weaver.   I     
said,     Sir. that handloom weaving and 
handloom spinning is  the     sole     occupation  
of most of the artisans in the industry in the 
South.    When that is so, it could be easily 
seen that when there was no bright prospect in 
any year, the whole family went starving.    We 
had recently satyagraha in Madras.   The 
papers during  the  years   1951   and   1952  
carried  reports  of  many  cases  of  hand-loom   
weavers    hanging    themselves and 
committing suicides on account of starvation.   
The   handloom      organisations were 
compelled to launch satyagraha  in  order to 
demand  the  attention of Government and in    
order to secure   relief,   but,   Sir,      
Government did not wholeheartedly    come to 
the aid   of  these  handloom     weavers,   it 
must,  be   admitted.    The   Government 
which  preceded  the  people's  Government 
were interested  in     seeing that the# handloom   
industry   was   ruined, that the handloom 
industry in India did 
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not survive, because it affected Lancashire. 
But when the people's Government came, 
because the handloom weavers were not 
organised, because they were not vocal and 
vociferous, no attention was paid to them. It is 
only now that the Government has come 
forward, during the last year and this year, to 
say that the hand-loom weavers deserve relief, 
and the Government has sought seriously and 
earnestly to give them relief. So, although this 
measure is a belated measure, nonetheless its 
advantage to the community is true. There are 
various ways of giving relief to hand-loom 
weavers. The relief that this measure is going 
to give does not go far in solving their 
problems. There are other problems which 
have to be solved. 

The first difficulty of the handloom weaver 
was marketing. It must go to the credit of the 
handloom industry's organisation that it 
survived and that it succeeded in establishing a 
market as against mills' competition. 
Government did not lift their little finger to 
help the handloom industry in securing a 
market for its products. The handloom industry 
by itself, through ingenious methods of finding 
newer and newer designs, of weaving textiles 
which are enduring, succeeded in creating a 
market not only in India but even outside. Shri 
Rajago-pal Naidu referred to the markets 
outside. He referred to Ceylon. Burma, 
Indonesia etc. which are still importing our 
handloom products. In Ceylon, the entire 
population wears our lungis and our sarees. So, 
Sir, they have solved for themselves the 
marketing problem. And the technical problem 
also they have solved for themselves; without 
Government helping them in the matter of 
scientific research and in the matter of designs, 
they have been able to help themselves. Not 
much is required. Government is not required 
to spend much money either in giving them in-
struction in newer designs and better designs 
or in any other research. What they want is 
facilities. The first is yarn. The first difficulty 
of the handloom weaver is yarn.     Yarn 

was not available in adequate quantities. If 
only yarn is available in adequate quantities, 
the handloom weaver will face mill 
competition. He is not afraid of facing mill 
competition. Price is another factor which 
hampers him. But in certain varities like 
dhotis, sarees, towels, bedsheets. etc.. the 
handloom weaver is very skilful and his 
designs are more attractive than mill designs, 
and the little margin in price which the 
consumer may be called upon to pay, he does 
not mind paying. So that. if a continuous 
supply of yarn is assured to the handloom 
weaver, he wiil thrive. Government have to 
take care to see that not only adequate 
supplies are assured to the handloom industry, 
but that fair distribution is made of this yarn 
to all the handloom weavers. 

The other point is that, as I said, the weaver 
is very poor. He is re-sourceless. The co-
operative society must go to his aid in 
providing yarn, in providing advances for the 
purchase of that yarn, and also in taking his 
finished product and paying him in advance 
and in securing a better market for it. If co-
operatives can be fully useful anywhere, it is 
in the handloom industry; it is here that they 
will confer the greatest benefit on the people. 
So, co-operative organisations must be 
strengthened. Government should not hesitate 
to give financial aid to co-operative societies. 
On the other hand, they should take the 
initiative in organising co-operative societies 
and in financing them, both for giving 
advances on yarn as well as on manufactured 
products, as well as for exploring better 
markets. 

The other point which I would like to make 
is that the Government must now take a 
further step from the step they have taken in 
making reservation for the handloom 
industry. There are certain other varieties of 
fabrics which mills also produce and which 
mills should be prevented from producing. 
There must be a fair distribution of the 
varieties of fabrics. The mills should not 
produce those fabrics 
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[Shri Govinda Reddy.] which the 
handlooms are producing. The point was 
raised by Shri Parikh and perhaps by Shri 
Kunzru also that the handloom industry was 
not capable of supplying adequately dhotis 
and sarees and other products. Weil, Sir, they 
are ignoring how vast the expansion of the 
handloom industry in the South. Ten villages 
in the South will be able to produce the goods 
in a day which a textile mill will be able to 
produce. 

[Shri B. C. Ghose in the Chair.] 

Therefore, if yarn is provided and financial 
assistance is given to them, the handloom 
weavers will be able to cater to the needs of 
the whole country and will not fall short of 
the required production. So, I would like 
Government to devote more attention to this 
problem of making reservation in other 
varieties also. As some hon. Members 
suggested, it would be desirable to levy this 
cess on certain other varieties. According to 
the definition of "cloth" here, the same de-
finition as is contained in the First Schedule 
of the Central Excises and Salt Act is adopted 
here. Superfine cloth does not come under the 
definition as given there. So, we cannot levy 
this cess on superfine cloth. If only coarse 
cloth or even medium cloth were exempted 
from the cess", it would be all right. But why 
should fine and superfine cloth be exempted 
from the cess? 

PROF. G. RANGA: Are those varieties 
being exempted now? 

SHRI GOVINDA REDDY: According to 
this definition, we cannot levy a cess on 
superfine cloth and on fine cloth. 

PROF. G. RANGA: What does the hon.  
Minister  say? 

SHRI GOVINDA REDDY: He will reply  to  
this  point,   I   suppose. 

PROF. G. RANGA: The hon. Minister 
nods. 

SHRI GOVINDA REDDY: They are not   
included   in   the   definition   of 

"cloth". Here, we can levy a cess on. cloth. 
And "cloth" in this Bill has. the definition 
given to it in the First. Schedule to the Central 
Excises and Salt Act. 

SHRI T. T. KRISHNAMACH ART: May I 
interrupt, Sir? Under the-Central Excises and 
Salt Act, 1944. "cloth" means any type of 
cloth manufactured either wholly from cotton 
or partly from cotton and partly from, any 
other material, but does not include the 
following:— 

(i) ready-made clothing other than 
dhotis and sarees; 

(ii) hosiery ; 

(iii) leather cloth and inferior or 
imitation leather cloth ordinarily 
used in book-binding; 

(iv) tracing paper, etc. 

SHRI GOVINDA REDDY: Does not the 
definition exclude superfine and fine cloth? 

SHRI T. T. KRISHNAMACHARI: No. 
SHRI J. R. KAPOOR: May I point out to the 

hon. Minister that superfine cloth is not a part 
of the definition of "cloth"? So far as the de-
finition of "cloth" is concerned, it ends at 
clause (vii). Then there is a big clause (1) 
wherefrom begins the amount of cess that is 
levied. So far as the definition of "cloth" is 
concerned, it ends with the first para. 

SHRI T. T. KRISHNAMACHARI: I am 
grateful to the hon. Member. What I said was 
that, so far as the-definition of "cloth" is 
concerned, it is only what is mentioned in the 
clause and in the sub-headings thereafter. 
Superfine cloth, fine cloth, medium cloth and 
coarse cloth are separately defined. 

SHRI GOVINDA REDDY: But they are not 
included in "cloth" ull the same. "Cloth" has 
been defined according to what is contained in 
the item in the First Schedule to the Central 
Excises and Salt Act. 



 

SHRI T. T. KRISHNAMACHARI: Actually 
the intention is that all cloth should come 
under this cess, and if any court of law is 
going to hold the same view as the hon. 
Member, we will seek a remedy at that time. 
At the moment we are advised by our legal 
advisers that we are on firm ground. 

SHRI RAJAGOPAL NAIDU: The duty 
levied on such cloth is shown in the Act. It 
definitely comes within that definition. 

SHBI GOVINDA REDDY: In the Act it is 
all right. But here we adopt that definition and 
we are levying a cess on cloth as defined in 
the Act, and there all those varieties are 
excluded from  the  definition. 

SHRI T. T. KRISHNAMACHARI: If 
superfine cloth, fine cloth, medium cloth and 
coarse cloth are excluded, what remains? 

SHRI GOVINDA REDDY: I was 
wondering myself. But the Schedule makes it 
so. 

The 12th item in the Schedule is cloth and 
No. 13 is coffee. 

SHRI T. T. KRISHNAMACHARI: The 
hon. Member need not !abour on that point. 

SHRI GOVINDA REDDY: I sgree that I 
need not labour especially when he says that 
this point has been considered and fine and 
superfine cloth will be included. I would have 
wished that the woollen cloth also was in-
cluded. But supposing woollen is spun by 
hand, would it come under the definition of 
'cloth'? The same difficulty came up in the 
question of municipalities exempting khadi 
from octroi. The municipalities did tax 
woollen fabrics woven on handlooms and it is 
still so today. In certain municipalities special 
exemptions were secured, but in other 
municipalities no exemption was secured. We 
are still paying octroi on blankets. I would 
like to have that included. When the rules  are 
being framed,  it  would  be 

much better if the hon. Minister gives his 
consideration to specify this. I would like that 
point to be kept in view. 

I have sent in my amendment, the-purport 
of which I will repeat here. It is this that khadi 
as defined here means "any handloom cloth 
woven from yarn hand-spun in India." So. the 
benefit that would go to the producers of khadi 
will be from the stage of yarn to weaving of 
cloth. Whether it goes to the spinner, is a point 
which is doubtful. I do not think that spinner is 
excluded. In khadi the most important point is 
the spinner. Weaving is a very subsidiary 
thing. We have to organise this dhunaee and> 
kotaee. These are the preparatory stages to 
spinning of yarn. It is the spinning which gives 
a larger relief to the unemployed than 
weaving. Therefore, I would like the hon. 
Minister to include spinners under the rules. 

SHRI KISHEN CHAND (Hyderabad) : Mr. 
Chairman, I give my full, support to the object 
of the Bill, but I beg to submit. Sir. that this 
object will not be gained by the levy of this 
cess. Our object is to find employment to the 
handloom weavers, find full employment for 
that portion of the population which is fit to 
work, and for that object we want to en-
courage handloom industry. This levying of a 
cess of one pice per yard may give us a 
revenue of o£ crores which may be distributed 
among the handloom workers and khadi 
workers. But by this the real problem of 
competition between the handloom industry 
and the mill industry will not be solved. I 
think, a much better method would have been 
to have allocated entirely some sections of 
cloth like sarees and dhotis to handloom 
industry. It was pointed out by one hon. 
Member in this House that the handloom 
industry was not ready for it. I will submit, Sir, 
a few figures before you which will convince 
you that the entire cloth needs of this country 
can be met by handloom industry. 
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[Shri Kishen Chand.] 
In this connection, I beg to point out that 

there are three million looms in this country. 
And supposing that one loom can produce 8 to 
10 yards of cloth per day; it means 3,000 
yards of cloth per year per loom and with 3 
million looms, it means 9,000 million yards of 
cloth every year. Our total production is only 
4,500 million yards from mills and 1,500 
million yards from handloom. That means the 
total production now is only 6,000 million 
yards and if we use all the handlooms to their 
fullest extent, we can produce 9,000 million 
yards from handloom only, i.e. 50 per cent, 
more than what we are producing. It is true, 
Sir, that all the handlooms are not being fully 
employed at the present moment. When these 
3 million handlooms are producing only 1,500 
million yards per year, that means a loom is 
producing 500 yards of cloth every year. Well, 
Sir, that means there has been too ■much 
growth of looms which are not finding full 
employment. So I would suggest to the hon. 
Minister that instead of levying this cess, it 
will be far better if he allocates certain lines 
■entirely to the handloom industry and they 
can easily fulfil it. 

Sir, some other facts for your con 
sideration will not be out of place. 
The total labour bill of this mill in 
dustry which is producing 4,500 mil 
lion yards ..............  

SHRI T. T. KRISHN AMACHARI: Not 
square yards; running yards. 

SHRI KISHEN CHAND: As the width of 
cloth varies from 27 inches TO 45 inches with 
an average of 30 inches a running yard may 
be taken as a square yard. I do not mind using 
the word 'running' instead of 'square' because 
it is just the same thing. The total price of the 
mill cloth is Rs. 300 crores every year. Out of 
that the total labour bill is Rs. 75 crores; the 
other portion is Rs. 150 crores for cotton. Rs. 
75 crores for stores, depreciation, dyeing 
charges, and profits of the mill industry. So 
our problem is that the entire labour charge of 
the mill industry is going to give us Rs. 75 
«rores.     This is not going to solve our 

unemployment problem. In the hand-loom 
industry in the production of 1,500 million 
square yards, the total labour charge is only 
30 crores of rupees every year. The textile 
industry, whether of mill or of handloom, is 
giving 105 crores of rupees in labour wages 
and out of that 105 crores the mills are also 
employing labour in their weaving sections 
and if we transferred all the weaving 
departments to the handloom industry that 
labour will become unemployed. Therefore 
the only solution lies in this, namely, that 
progressively we go on increasing the 
spinning section of the mill industry and 
slowly and gradually transferring the weaving 
section from the mill industry to the hand-
loom industry. If we follow this method we 
can benefit our country better than by 
haphazardly levying a cess and distributing it 
partly as a dole and partly spending it on or-
ganisational work. Secondly, Sir, I have 
pointed out that the principal portion of this 
cloth, which is worth 300 crores is obtained 
from mills. By hand-spinning we waste a 
good deal of cotton because in hand-spinning 
we do not get the same length of yarn from 
one pound of cotton as we can get from a 
spinning mill. In a mill we can spin up to 30 
or 40 counts from a variety of cotton which in 
hand-spinning will not yield us more than 15 
or 20 counts. In that way we are wasting a 
good deal of our cotton in hand-spinning. 

PROF. G. RANGA: It makes you feel 
warmer because there is more cotton on you. 

SHRI KISHEN CHAND: But. it is a 
question of national economy. If cotton is 
wasted in that way we have got to import 
cotton. To that extent it is throwing away 
good money on the purchase of foreign cotton 
instead of utilising our own cotton to the full-
est extent. In my own way I am trying to point 
out that out of 225 crores worth of cotton if 
we go on utilising it for hand-spinning with 
the consequential waste resulting therefrom, 
we may be wasting nearly 75 crores 
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worth of cotton. In that view of the matter it is 
better to have spinning done by the mills and 
distribute 75 crores as subsidy to the 
handloom weavers than to really insist upon 
spinning being done by handloom. You must 
make better utilisation of the cotton available 
and not waste it and thus save the 80 crores of 
rupees which we are now paying in foreign 
exchange for the purchase of foreign cotton to 
meet our present requirements. If we save that 
80 crores of rupees we will be in a much 
better position to help our handloom industry 
and therefore, Sir, in conclusion in supporting 
this Bill I will submit to the Hon. Minister to 
reconsider the provisions of this Bill and 
instead of levying a duty or cess he should 
earmark the entire dhoti and saree sections to 
the handloom industry and thereby help the 
indigenous industry. 

SHRI RAMA RAO: Mr. Vice-Chairman, I 
shall attempt, in the course of my speech, to 
answer the various points raised by Dr. 
Kunzru. I must say, Sir, that today he brought 
to his speech a certain sense of passion, 
which only heightened the effect of the 
austere intellectual treatment he gives to any 
subject under discussion. 

His first inquiry was: are we hurrying 
forward with this handloom industry alone 
while there are other industries which are 
equally claiming our attention? Our trouble is 
that we cannot all at once liquidate the evil 
heritage of centuries of slavery and bondage 
under foreign rule. We can only proceed 
slowly. 

I must protest against Mr. Govinda Reddy's 
stealing the little quotation which I had put 
away in a corner of my notes, a quotation 
from Bams. The handloom industry is one of 
the most ancient and my friend quoted the 
famous lines: "When Adam delved and Eve 
span, who was then the gentler man?" The 
Indian National Congress is committed to 
khaddar and the hand-loom industry's 
protection. We have been  returned  largely  
by     the  kisan 

vote and this Bill is intended to help our 
constituents. It has been said that there is a 
political motive behind it. It is a most 
honourable and honest political motive if it is 
there and I am prepared to accept the ac-
cusation. It has also been pointed out that we 
might have waited till the Textile Inquiry 
Committee reported when we would have 
before us: a comprehensive report. I admit it 
may be so, but there is not much that the 
Committee can report. As a matter of fact, it is 
not going to make an inquiry into the whole 
situation. It has been only given certain terms 
of reference, which indicate what tho State of 
India wants. And that State wants a complete 
integration of the rural economy. To that 
extent, therefore, we are right in proceeding 
with a subject with which we are thoroughly 
familiar. Dr. Kunzru has brought up the case 
of Madras and levelled the charge that there 
has been a good deal of "political pressure" 
from the Madras Government with regard to 
assistance-for the handloom industry. I cannot 
understand what "political pressure" can have 
been exerted by the Congress Government of 
Madras headed by Shri Rajagopalachari. But I 
do maintain that if in this case pressure has 
been exercised, it has been exercised in a very 
humanitarian and in a very just and generous 
manner. Madras is the largest handloom 
industry centre in India. I myself come from a 
village which is a predominantly handloom 
village and I like this bill. I cannot but 
appreciate the effort Shri Rajagopalachari is 
making and the help he is giving the industry. 
Mr. T. T. Krish-namachari has made a good 
speech and' I thank him for the help that he is 
giving our villages. There is nothing of hurry 
and haste about this Bill.. We are only 
pursuing the States settled Dolicy, and that 
policy is crystal clepr. We have already taken 
action to classify the goods to be produced by 
the handloom and the goods to be produced by 
the mills. So this House cannot complain that 
it has been taken by surprise when the next 
step is being taken. As I have already said 
political motives are being attributed.   Sir,. 
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[Shri Rama Rao.] imputation is no 
argument. Let me explain the philosophy 
underlying this measure. First the Congress is 
committed to khaddar and the handloom. 
Secondly, we believe in the Gandhian 
principle of decentralization to the extent, if 
possible, of Anally dissolving the capitalistic 
structure. We want to create a classless 
society. This is the process, right, genuine and 
correct process, and we are right in supporting 
this measure which is taking us along this 
road. 

It is unfortunate that Dr. Kunzru spoke a 
language rather heretical for a liberal and that 
is the language of "South and North", which 
only shows that his economics have •become 
slightly musty. The fact remains that ever 
since the Non-co-operation movement started, 
ever since Mahatma Gandhi made khaddar the 
symbol of our fight and the charkha the 
weapon of our emancipation, the economics 
of the handloom industry have been 
frequently discussed. Walk into the library, 
read the writings of Mahatma Gandhi and you 
will find a hundred things stated in support of 
the simple and elementary proposition that so 
far as the handloom industry is concerned, it 
is universal and is not a auestion of 
geographical descriptions—North or South, 
"what about the U.P. leather industry?". Dr. 
Kunrzu says: "I have the great advantage of 
enjoying a dual on 1 triple sub-nationality. I 
am willing to support any measure in this 
House which wants to support the leather in-
dustry of U.P.. though I don't love the smell   
of leather." 

"Will this handloom industry ever pay in 
competition with the mill industry?" was the 
question raised by Dr. Kunzru, and other 
economists. I tried to follow the speech of 
Mr. Parikh, I thought it was full of esoterics 
rather than of economics. I got confused as to 
the exact, import of what he was saying. I 
don't say that his excellent speech contained 
any mental reservations but I did feel that it 
was  something much     beyond  my 

comprehension. I can only say that if it comes 
to a question of this country having to choose 
between the mill industry and the handloom 
industry, it will not have a moment's 
hesitation about the choice. We will go in for 
the handloom, the whole of the hand-loom 
and nothing but the handloom. 

May I next ask how so faithful a Liberal as 
Dr. Kunzru forgot what Gokhale said years 
ago. That great patroit, statesman and 
economist was once asked what he thought of 
industrial protection for India. He said lie 
would rather wait. He had doubts about it. The 
grant of protection by a foreign government to 
a subject race's industry might have 
calamitous consequences. Gokhale held, 
because it would be dominated by some 
sinister motives. You know why they 
protected' our sugar industry. Britain does not 
produce sugar. Our sugar industry by coming 
up, threw out Holland's (Indonesian's) 
production. When however it came to 
protection of the textile industry, we had to 
accept the Mody-Lees pact. They saw to it that 
Imperial Preference operated in this field. In 
free India we have to set about making plans 
and programmes as we can. Gokhale was 
doubtful in his time, but there is no reason for 
us to be doubtful now and we want this Bill in 
order that we may proceed further. 

It also begins the principle of internal 
protection i.e., protection of one section of the 
industry against another, so that the weaker 
might be made safe against the depredations 
of the stronger. There is nothing wrong in it. 
After all when Kunti had to distribute food 
among her children, she took good care to see 
that Bhima was well fed. If one of the greatest 
rural industries of this country requires to be 
protected in a generous measure, it has got to 
be done, and it is being done. 

I must refer again, to the essentially 
economic aspect of the question raised by Dr. 
Kunzru: Will this hand-loom industry ever 
pay its way? I would   in  answer     again     
quote  his 
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guru's i.e. guru Mahadev Govind Ra-nade. 
Once he went to Calcutta, wearing very rough 
cloth. People looked at him and said, "what, 
you oh Ranade, •wearing such rough cloth"? 
He replied, "Yes, but what can I do? This is 
all our Bombay mills can produce." That 
means economics pure and simple do not 
matter. Only the sentiment of Swadeshi 
matters and there is nothing wrong in it. The 
trouble is that men like Dr. Kunzru, in their 
approach to the economic questions of the 
modern day, divorce them from the 
background of sentiment, of feeling, and of 
that historical tradition which is so much a 
part of the upbringing of every Congressman 
in this country. 

The question has been asked as to how long 
we are going to help this industry artificially. I 
admit that it is wrong to go on indefinitely, but 
are there not industries in the world, especially 
in U.S.A., deliberately protected just because 
the people feel that they are essential to their 
existence? If, therefore, the rural textile 
industry of India is necessary for her 
■existence, there is no reason why we should 
not protect it even by "artificial" methods. If 
you don't give enough clothing to the poor, 
they will not understand what freedom is. I 
recall an incident, we a party of journalists 
witnessed in company of Pandit Nehru in 
1946 after his release from jail. An old 
woman, in tottered clothes, came to him and 
said, "Pandit ji I did not understand the 
Congress and all that before. I did not bother 
the least if you fellows were sent to jail. Now I 
understand. For few years I have not had a 
new sari owine to war conditions. I am with 
you if you can drive the Britisher out and if 
you can give me more cloth." Is it not the duty 
of the Congress to clothe the people in the best 
manner possible and in the quickest manner 
possible? It may be that today we have to 
make sacrifices and call upon our country to 
undergo privations. But a process of evolution 
must involve such •difficulties. 

May I next point out that it is 1a-ther 
difficult for us to put up with any 
unsentimental approach to the question of 
khaddar. Let me repeat that economics is not 
merely a matter of text-books, professors and 
pandits. It is associated with the psychology 
of man. Khaddar was the livery of the Indian 
National Congress when it was fighting the 
battle of freedom and today it continues to be 
the livery, even if all the Communists and all 
other non-Congressmen go on talking the 
wildest nonsense against the Congress. The 
khadi cap carries weight even today in spite of 
the degradation to which it has come because 
of the misbehaviour of some Congressmen. It 
is still the symbol of hone. This is one of the 
reasons why if the Congress wants to resurrect 
itself, it must go on with khaddar and more 
khaddar. 

Sir, Wordsworth has made the phrase 
"botanising on his mother's grave". A botanist 
goes to his mother's grave aad instead of filial 
sentiment expressing itself through his mind, 
he begins to examine its root, leaf, and flower, 
it is the science of plants that, interests him. It 
does happen that some minds are differently 
attuned. 
The question has been asked how much 
employment handloom will give. I would say 
that even if it feeds only a few, we shall be 
contented-May I in this connection quote 
what Rabindranath Tagore said in a letter to 
Gandhiji years ago? This is from Young 
India, October 13, 1921: 

"The human bird under the Indian sky 
gets up weaker than when it pretended to 
retire. For millions it is an eternal trance. 
It is an indescribably painful state which 
has got to be experienced to be realised. I 
have found it impossible to soothe 
suffering patients with a song from 
Kabir. The hungry millions ask for one 
poem—invigorating food. They cannot 
be given it. They must earn it. And they 
can earn only by the sweat of their 
brow." 



 

[Shri Rama Rao.] 
Sir, in 1945, I happened to be at 

Sevagram and listening to a speech by 
Mahatma Gandhi, probably one of 
the finest speeches he ever made. It 
was a great occasion too, being the 
foregathering of the Congress clan—I 
think a meeting of the Charkha Sangh. 
Some of the people present began to 
get excited, to lose their conscious 
ness, to wonder at the philosophy 
Mahatmaji was preaching. Speaking 
about khaddar, he did not discuss its 
economics, or khadi versus the mill 
industry. He put it on the highest 
possible        platform. He        said, 
"This khaddar I am using to fight my battle 
against exploitative economy." Take modern 
industrialism. The small insect is lived upon 
by the big insect, the bigger insect. lives upon 
the big insect and ad infinitum. All this must 
stop, if civilisation is to progress not on the 
present orthodox lines, but on a new pattern 
altogether. 

I am therefore proud to offer my 
enthusiastic support to this Bill not only as a 
Member of this Parliament, but as one who 
comes from a village which, let me repeat, is 
one whose famous handloom products go to 
the farthest ends of the earth. 

SHRI K. L. NARASIMHAM: (Mad 
ras) : Mr. Vice-Chairman. I rise 
to ........... 

SHRI KISHEN CHAND: On a point of 
information, Sir. Is it "Vice-Chairman" or 
"Chairman"? 

THE VICE-CHAIRMAN: You go on, 
please. 

SHRI K. L. NARASIMHAM: I rise to make 
some observations on the Bill introduced by 
the hon. Minister for Commerce and Industry. 
I have the privilege of speaking after a power-
ful speech made by the hon. Member who 
claims to come from the same part of the 
country as I come from and I have to tell him 
at the very first instance that though he has 
supported this Bill under the impression that 
it is going to improve the lot of the hand- 

loom industry, to give protection to the weaver 
and also rehabilitate him properly, he,—Mr. 
Rama Rao—is out. of touch with his own 
village and he does not know the starvation 
there or the persons living in that village or the 
persons who died out of starvation, all because 
of the policy followed by the Congress 
Government, the Congress Government which 
has given the handloom weaver during its five 
years' rule his extinction. That is the plight of 
the handloom weaver today.. And, now after 
so many years this Bill has come before us for 
discussion.. 

Before I come to examine the provisions of 
this Bill I must refer to the portion of the 
speech of the hon. Minister when introducing 
the Bill where he said that the Bill was in-
tended to raise funds for the purpose of 
developing the cottage industries. Therefore, 
before we give our consent to this Bill, it is 
better if we know the position of cottage 
industries in our country. I do not mean to take 
up much time and will not go into details. The 
plight of the cottage industries— especially 
that of the handloom weaver —has been 
wonderfully well described by my hon. friend 
Shri Govinda Reddy. Take his position. Out of 
the 28 lakhs of handlooms in India— I may 
give a margin and say that it is an inflated 
figure and it may be only 20 lakhs—even 
putting it at 20 lakh looms, even then a third of 
this number is in Madras State and nearly 12 
lakh persons are dependent on this industry. If 
you examine this industry properly, you will 
find that the number of workers engaged in 
this particular trade is between 50 to 60 lakhs. 
In the mill industry there are 8 lakhs 
employed. The production of cloth in 1950-51 
was 75 crore yards and that of mill industry 
371 crore yards. The total capital invested in 
the handloom industry is Rs. 12 crores and 
that in the mill industry is Rs. 127 crores. The 
capital invested per worker in the handloom 
industry is only Rs. 20 whereas in the mill 
industry it is 130 times this sum i.e. Rs. 2,540. 
If you examine the position further, you    will    
find    that 
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the cost of production varies troni .''0 . to 80 per 
cent, for handloom industry —tnat is cost of the 
yarn and labour costs from 12 to 23 per cent. 
The main problem of this cottage industry is the 
adequate wage of the worker and the proper 
supply of his raw material, that is to say, the 
yarn that he requires for producing the cloth. 

SHRI RAJAGOPAL NAIDU: My hon. 
friend forgets that without the mills the 
handloom weavers cannot get their yarn. 

SHRI K.  L. NARASIMHAM:    I  am coming 
to that.    I understand it and shall take it up.   
You supply the yarn to  the  hadloom weavers. 
That  means that I  am  conceding that there 
must be  a  mill for  spinning  yarn.    If  you 
examine the figures for South    India you will 
find that you have got a number of spinning 
mills—most of the mills in  Madras  State   are     
spinning  mills —and  even  then   the   yarn     
spun   in the mills in South India is not given to 
the handloom weaver in the South because of 
the policy of the  Government  of India  all 
these  years.    I  do not know the present 
position.    They have got, what they call the 
yarn pool. In the pool they take the    yarn and 
give   50  per   cent,   for  distribution  to the 
handloom   weavers  through  many 
intermediaries  and  as  far  as  I  know the 
position  of the  handlom     weaver in Madras 
State is such tnat he caiv not   get  sufficient  
yarn  for     his  own looms.    He is devoid of 
his raw mats-rial.    And even if he gets it, he 
gets it at  a  rate  at which he cannot  buv and  
by producing  cloth with that he cannot  
compete  with     the  mill-mads cloth,  cloth 
made by mechanical processes.    So the 
Droblem of the hand-loom  weaver  is  the   
problem  of  protecting  the  weaker   sector.       
That  is protection for the  50 lakhs of    hand-
loom  weavers  and  this  can  be  given if we 
plan our economy in such a way that we see 
that each  sector gets its due share and we the     
consumer by supplying the cloth adequately at 
reasonable prices.   Now.    many    suggestions 
have been made for giving protection to  this 
industry.    The Madras 

Legislative Assembly passed a Resolution 
demanding the reservation of certain varieties 
of cloth dhoties and sarees-—for the 
handlooms. There is another suggestion, and 
that is to subsidise the industry  and by that  
way 

THE VICE-CHAIRMAN:    Is the hon. 
Member  likely  to  take  much  longer? 

SHRI K. L. NARASIMHAM: I    will 
require some more time. 

THE VICE-CHAIRMAN:    The House 
stands adjourned to 4 P.M. 

The Council then adjourned till 
four of the clock in the afternoon. 

The Council re-assembled after lunch at 
four of the clock in the afternoon, MR. 
DEPUTY CHAIRMAN in the Chair. 

SHRI K. L. NARASIMHAM: Mr. Deputy 
Chairman, I was referring about the 
reservation of dhoties and on examining this 
thing we find that the nase year April  1951-
March 1952 taken for purposes  of this,  the  
average  monthly production of dhoties by 
mills during this year is as high as 50,352 
bales and on this basis the mills    are nnv 
exempted  to  reduce     their     monthly 
production  to  about   30.210  bales  but 
actually even before the order for restriction  
of  production     became   effective  the  mills,   
faced  with   accumulation of stocks, had 
reduced themselves the output and on an 
average it was 37.261 bales during the months 
April--December, 1952 and from this we will 
find  the  figures  at  36,412     bales     in 
November and 45.933 bales in December  as  
compared  with  34,126 bales  in September, 
35,570 bales in August and so  on.    Thus,  it  
may  not     be out of place  to  state  that  the     
purpose  behind  the  order  of  Government     
was more in keeping with the interests of the 
millowners to  fix the    base year and 
therefore, did not in any way help the     
handloom     industry.    To     argue from this 
that there should be reservation  of  sarees  and  
dhoties  for the 
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[Shri K. L. Narasimham.] handioom 
industry does not really solve the problem of 
the handloom industry. Now, the problem of 
the handloom industry is the supply of 
adequate yarn at a cheaper rate and that too by 
subsidising the supply of yarn. We find 
Government now giving more nelief to the 
millowners and they have given relief in the 
form of reduction in export duty from 25 per 
cent, to 10 per cent, and if we examine Ihe 
figures we will find a sttange phenomenon. 
Before the war, 1938-39, Ind'a produced 
5,000 million yards, 3,900 million yards of 
mill cloth and 1,700 million yards of 
handloom cloth and our exports were only 
137 million yards but in 1950-51 we find that 
the cloth exported is about 1,283 million yards 
and the handloom production has gone down 
to 810 million yards. This shows that the 
handloom weaver is without work, mills are 
producing more and that production is going 
out of the country and the people at large in 
the country are not able to buy even this 
meagre quota of cloth of 9 yards that is 
supplied to them. We see the Government 
giving more relief to the millowners rather 
than to 'he weaver himself and from this you 
will find stocks accumulating in the co-
operative stores and handloom weavers' 
organisations about to be closed. Sometimes 
we hear stories about the handloom weaver 
asking for doles; in fact the Government of 
Madras has given them atleast in certain areas 
Rs. 25 so that they can go to the co-operative 
society to become Members to enable them to 
market their produce. Even those societies are 
not functioning properly and just now while I 
was reading the papers I came across a report 
that has appeared in a Telugu Dailv 'Vishal 
Andhra' of the 11th of this month. This paper 
reports that one by name V. Satyanarayana, 19 
years of age in a Village Vemnadu. 
Bhimavaram Taluk. West Godavari District, 
had committed suicide on 7th April 1953 as 
he could not maintain himself and his family 
and before his death he addressed a letter to 
Shri Rajagopala-chari. Chief Minister of 
Madras Statp 

and that letter is published in this paper, 
Vishal Andhra, I do not want to take much 
time of the House by reaa.ng tne entire letter: 
I will give you extracts. He says in that letter 
"I am a witness to scenes of the hand-loom 
weavers who could not maintain themselves 
ana wno could not console their children 
when they ask for food". This is Mandapeta, 
in East Godavari District which is mainly a 
handloom centre—"also wtien your son asks 
for food, how do you feel? In my case when I 
could not maintain my family and I could not 
get even medical help necessary in the 
Government hospitals. I am forced to take the 
step and I am committing suicide"  and  he     
appealed    in     this 
letter  "You  Rajaji ................."  This  is  in 
Telugu   and   I  do  not  want     to  read 
this passage.   He says:  "................................  
(reads portions in Telugu) ............................." 
"The day will come when you have to realise 
the peoples' voice and you would have 
realised to a certain extent in the recent 
elections and now, under your power madness 
you forget the people." Here is the letter and 
this reveals a Heart rending story of a youth of 
19 years, a handloom worker who could not 
maintain his family and who was forced to 
commit suicide. This industry has got 1,500 
handlooms in Tammala-maduga Cuddappah 
District and those people approached the 
District Collector to open gruel centres which 
vere previously running and were subse-
quently closed. These Centres were 
distributing doles to the handloom weavers 
and even that was stopped recently and 1,500 
people approached the District Collector 
asking him to open gruel centres. This is the 
Dutiable condition in these parts and in these 
conditions you bring in a Bill asking for our 
sanction, our permission to levy a cess on mill 
made cloth and in that way collect Rs. 5 
crores in the name of the development of the 
handloom industry and khadi. I have to 
submit that the Government Is tinkering with 
the problem and this Bill is not going to help 
the hand-loom industry in the real sense and, 
as I have already  stated,     the hand- 
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loom industry should be protected. It could be 
protected only by one way and that is by 
subsidising it and supplying yarn to the 
handloom weaver, yarn which forms 3/4ths of 
the coat, at the cost price or even at less than 
the cost price—at the mill rate, straight from 
the mill to the handloom weaver if not to the 
co-operative society, eliminating the 
intermediary agencies. Supply them with 
adequate yarn and then fix a minimum wage, 
minimum living wage to the handloom 
weaver and ask him to join the co-operative 
societies and allow him to produce handloom 
cloth after giving all facilities for marketing 
that commodity. The products •could be 
purchased for Government purposes. Then 
only you can rehabilitate the lakhs of 
handloom workers who are starving. Unless 
you do that, unless you subsidies them in that 
way, you cannot solve the problem. The Bill 
that is before us is not solving the problem in 
the real sense; it is tinkering with the lives of 
the handloom weavers and is in no ■way 
going to give adequate and necessary relief to 
the handloom weavers. 

Coming to the relief that is offered through 
the Bill, I will only say this. 

(Time bell rings.) 

The Government, as the hon. Minister said, 
is going to collect Rs. 5 crores of rupees and 
this will be used for giving them help in the 
form of enabling them to join co-operative 
societies, standardisation in marketing the 
goods and in trying to make propaganda for 
their goods. He is not saying that he will give 
relief in any form but I will suggest, even 
within this Rs, 5 crores, that he can do certain 
things that is, start relief centres on co-
operative basis, introduce utility cloth 
manufacture, etc. and this can be done by 
adopting the suggestions which I have already 
mentioned. This Rs. 5 crores should not be 
used for paying salaries for persons collecting 
this cess and this should in no way be 
accounted  under  this  head.     This     
amount 

should be utilised for rehabilitating the 
handloom weaver and that too, a large part 
should go to the Madras State which has got 
l/3rd of the total handloom weavers of India 
and who are in a miserable condition. I hope 
Government will take note of the serious 
condition of the handloom weavers in Madras 
and supply them with adequate yarn, not on 
the basis of an all-India pool. I am trying to 
visualise a situation if Andhra State is to be 
formed on 1st October. We do not have 
spinning mills. Only two spinning mills are 
there. We have got one at Guntur District and 
another at Adoni, but there is not enough yarn 
to supply to them. It is therefore the duty of 
the Central Government to see that adequate 
yarn is supplied and the handloom weavers 
are helped in the proper sense. 

SHRI D. P. KARMARKAR: May I ask 
whether the hon. Member supports the Bill or 
opposes it? 

SHRI K. L. NARx\SIMHAN: I think you 
have not followed me from the beginning. 

MR. DEPUTY CHAIRMAN: Hon. 
Members will please confine themselves to 
ten minutes. 

(Shri K.  B.    Lai    whose    name    was 
called out was    not    present    in the 

House.) 

SHRI J. R. KAPOOR: If absentee Members 
are not given the chance it would be better. 

SHRIMATI CHANDRAVATI LAK-
HANPAL (Uttar Pradesh): 
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[For English translation, see Appendix IV, 
Annexure No. 102.] 

SHRI B. C. GHOSE (West Bengal): Sir, we 
are not opposed to the measure that has been 
brought forward in this House. What we 
should like Government to do is to throw 
some more light on their intentions in the 
matter of protecting the khadi and handloom 
industry. Recent measures adopted in this 
connection, viewed against the background of 
the story that was related by Dr. Kunzru this 
morning, would appear to indicate that 
Government have been impelled if not 
stampeded to take certain ad hoc measures 
without deciding their final policy in this 
matter. What we should like to know is 
whether this is a makeshift measure or 
whether Government have a settled and de-
fined policy as to how this industry may be 
protected. 

The difficulties of the handloom and khadi 
industry are well known. Although a Board 
has been appointed which is still inquiring 
into the matter, I am not quite sure that any 
new light would be thrown on either the 
difficulties experienced by this industry or the 
solution that is needed, although they would 
probably be bringing out some more 
additional facts which would be quite helpful, 
I am prepared to admit. 

The real problem, as I see it, is this, in its 
economic aspect. Assuming that khadi and 
handloom industry cannot stand in 
competition with mill-made cloth, are 
Government prepared to give it adequate 
protection? I want an answer to that. And if 
Government are prepared to do that, then the 
next question follows, as to what measures can 
best achieve that objective. This matter was 
also considered by the Planning Commission, 
which, of course, considered all problems that 
we might have to deal with, and which was 
quite satisfactory in so far as an examination 
of our problems and difficulties was concern-
ed, but which was in most cases or in many 
cases rather vague as to the solution 
suggested. In the case of the cottage and 
handloom industries the Planning Commission 
state that, "a programme of village industries 
has to be supported both by specific measures 
of assistance as well as ap>-propriate State 
policy. In addition to emphasis on technical 
improvements, research and other measures 
for improving efficiency, the primary 
objective of policy should be to provide a field 
within which each cottage industry may be 
able to organise itself". The implication of 
that, to my mind, appears to be that the 
Planning Commission envisaged that an area 
should be demarcated for each of the cottage 
industries; and in detailing the measures that 
may be necessary, the Planning Commission 
put this measure first. It said that reservation 
of spheres of production should come first. 
The object of this Bill is also envisaged in the 
measures recommended by the Planning 
Commission, because the third 
recommendation is the 
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imposition of a cess on a large-scale industry. 
I believe that it is in pursuance of that 
recommendation of the Planning 
Commission that this Bill has been brought 
forward with a view to imposing a cess on a 
large-scale industry to help  a cottage     
industry. 

But what I want to submit to you is this, 
that unless Government comes to a final 
decision on this matter they will be only 
creating difficulties not only for the handloom 
industry but also for the mill industry. I may 
illustrate this point. One measure that the 
Government have adopted is the restriction of 
production of dhotis and sarees by mills. 
Now, what has happened? The incidence of 
that measure is unequal in so far as different 
mills are concerned. Let us take two extreme 
cases. A mill producing no dhotis or sarees is 
not affected at all; and a mill producing only 
dhotis and sarees is affected to the extent of 
60 per cent, of its production. That is a very 
unfair situation. As the bon. Minister himself 
must be knowing, there have been protests 
raised against that measure from certain 
States, particularly from the State from which 
I come, and Government has had also to make 
a certain relaxar tion in that regard. But that is 
not a health> situation, because the mill 
industry IKJ^O not know what is the future for 
them. Is this 60 per cent, restriction an ad hoc 
temporary measure, 01 is it indicative of 
Government's policy in this way, that Gov-
ernment want that all dhotis and sarees should 
be gradually produced by the handloom and 
khadi industry? Government should from now 
on make that point clear, because on that will 
also depend the Question of the reorganisation 
of some of the textile mills, because if they 
are not to produce sarees and dhotis, then a re-
adjustment in many mills would be necessary, 
and adequate facilities should also be made 
available to them so that a readjustment can 
be effected. It cannot be the Government's 
policy, with a view to mitigating, as the hon. 
Minister said this morning, unemployment in 
one sphere, to create unemployment  in  
another     sphere.      It 

must be a policy which has taken all points 
into consideration and decided as to what the 
Government should do. 

As I stated, the difficulties are well known. 
If you take the handloom industry, it is a 
question of yarn, marketing and credit. 
Assistance may be given and, I believe, will 
be given in these matters. But so long as areas 
are not clearly demarcated, I do not believe 
that this measure will help them in the long 
run. And I have a lurking suspicion in my 
mind so long as Government does not make a 
definite announcement of policy, and it is this, 
that they are being forced to take certain 
measures because there is hue and cry in the 
country, and what they are doing is merely to 
cushion the gradual extinction of the 
handloom and cottage industries. Difficulties 
come; they take ad hoc measures; then the 
agitation to a certain extent is eased. And then 
people forget about it. Then some weavers go 
out of employment. Gradually in this way the 
handloom weaving may die out and probably 
the Government is only assisting that process. 
Now we ourselves, that is, our Party are very 
much against that. We want the handloom and 
the cottage industries and the khadi industry 
to thrive; we want them to thrive on economic 
grounds, on political grounds, on social 
grounds; on economic grounds because this is 
a country where there is mors labour than 
capital; on social and political grounds, 
because we do not like concentration of 
economic power which leads to concentration 
of political power. Now. Sir. I know ten 
minutes are over. I will take only two or three 
minutes more as I had to say lot of things, hut 
I do not want to take more time on khadi or. 
which I want to say only a few words. 

Now the position of khadi is certainly more 
difficult than that of the handloom industry 
from the economic point of view. A lot has 
been said about sentimental grounds. T ^avp 
no objection to that. If on sentimental grounds    
w«    could keep 

2837     Khadi and tiaA'dloom   [ 14 APIcIL 1953 } Industries Development    2838
etc. Bill, 1953 



2839      Khadi and Handloom        [ COUNCIL ]      Industries Development    2840 
etc. Bill. 1953 

[Shri B. C. Ghose.j khadi alive, nobody would 
have objected to that, but the fact is that khadi is 
in a very difficult position today. The hen. 
Minister in the other Hou?e referred to the Harris 
Tweeds in England which is a home-spun 
material and he said there is no reason why khadi, 
a home-spun material, should not occupy a 
similar position in this country, but the fact is that 
during the last few years khadi has been gra-
dually losing its place. It is in diftv culty today. 
(Interruption.) Let us face the facts. I do not say 
that we should not help it, but it has lost its place 
in the Indian economy for obvious reasons 
because it is neither convenient—as it is, it is not 
a very fashionable material. It is neither 
economical. Really speaking, the coi> sumers, if 
you give them free choice, would not probably 
prefer khadi. It has its value as a Party uniform, 
but unfortunately the Congress Party itself has 
relaxed its rules in that regard and that has also 
adversely affected the khadi industry. I wish the 
Congress Party would make that rule more rigid 
so that the khadi industry 

......... (Interruption.)    There has been 
a relaxation. 

SHRI H. P. SAKSENA (Uttar Pradesh) : Look 
at me; look at Mr. Kapoor. 

SHRI B. C. GHOSE: I am perfectly aware as to 
what I am saying and the hon. Minister will himself 
bear me out also. We have to consider this 
proposition whether we want it in relation to 
domestic economy or a market economy. If it is 
merely to provide employment to people who are 
under-employed, then that is another proposition. 
But if we want that the khadi industry should pro-
duce materials which should be marketed, then the 
position becomes very much more difficult and the 
Government will have to think about measures 
which may enable this industry to thrive. They may 
be in the form, of giving subsidies; they may be in 
the nature of demarcating areas for this industry;    
they    may be in    the 

nature of purchases of Government 
requirements only in khadi. Unless something 
of that nature is done, I do not thing that 
khadi will have a future. 

Now, the very interesting part of this whole 
matter is this, that there is no opposition, so 
far as this House or the people outside are 
concerned, to the objectives of this Bill. Even 
if you take my Communist friends, they want 
protection for the hand-loom industry. There 
was no Bill on which there was so much 
consensus of opinion. Therefore, there is no 
reason why the Government should not go 
ahead, if they have any policy, with their 
policy for the protection of the handloom and 
the khadi industry The unfortunate part of it 
is, as far as I can see, that the Government has 
not a policy. That lacuna has  to  be  removed. 

KHWAJA INAIT ULLAH  (Bihar): 
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[For English translation, see Appendix IV, 
Annexure No. 103.] 

SHRI S. MAHANTY: Mr. Deputy 
Chairman. At the outset, with your permission 
I would beseech the hon. Minister not to come 
to this House with fantastic assertions, without 
any statistical data to fall back upon. Sir, it is 
not only today that we have felt the necessity 
to protect the handloom industry. As long 
back as 1940 a Committee on handlooms went 
into the whole matter and in 1942 they 
produced an extremely interesting report 
wherein they made a number of suggestions. 
So, necessarily, we expected that when the 
Minister came with this measure, with this 
Bill, which is ultimately going to be a 
permanent taxation measure, he would have 
made reference to that report and would have 
let this House know what steps have been 
taken to implement the suggestions embodied 
in the said Report. 

Sir. at the short time at my disposal I cannot 
quote all the suggestions but here are a few 
salient suggestions which the Committee made. 
They referred to the handicaps of the weavers in 
obtaining their yarn through a chain of 
middlemen and suggested the practicability of 
the mills selling yarn direct to the weavers. 
Then they recommended that "the present 
organisation of the marketing of handloom 
products is a very costly one from the weavers' 
point of view and the margin of the 
middlemen's profit is also considerable,     
ranging    up   to    47 per cent.  ' 

Further difficulties are also experienced on 
account of transport and want of 
standardization of handloom goods" which 
they wanted to be looked into. Thirdly they 
suggested, "Handloom fabrics like Madras 
handkerchiefs, sarongs and lungis command a 
considerable export market in the countries of 
the African and Asian Littorals. Such exports, 
however, have been suffering a decline in 
recent years owing to many factors such as the 
mills' competition, change of fashions and 
difficulties encountered in the matter d 
exports. The entire export trade in handloom 
fabrics appears to be defective and the system 
needs proper organisation". Fourthly they said, 
"The mills should be prohibited from 
producing gamchas, dhotis and sarees of 
coarse counts." Therefore at the outset before 
this House considers this Bill, in the fitness of 
things, I have a right to ask the Minister what 
steps have been taken by the Government to 
implement these very pertinent suggestions 
made by the Committee which was appointed 
by the Government itself. 

And then, coming to khadi, Sir, at one stage 
khadi was the very antithesis of handloom. Sir. 
in 1922, when the khaddar movement was a-
foot, it was pointed out by that Committee that 
the movement for khaddar gave a death-blow 
to the handloom industry inasmuch as you 
know, Sir, in those earlier days handlooms 
were depending on imports from foreign 
countries for fine yarn of superior quality. In 
those days the production of fine or superfine 
dhotis was conditioned by or was limited to 
the import of cloths from foreign countries. 
Therefore the market of the mills was captured 
by the hand-loom. But when the khaddar 
movement came and when a sort of certificate 
was required to certify that a particular 
handloom cloth was woven out of khaddar 
yarns, it gave a death-blow to the handloom in-
dustry. It is only because of the fact that the 
hand-spun khaddar could not possibly supply 
the demand 
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of a growing handloom industry. This 
khaddar—with all due respect —I should say, 
is an economic superstition and we are going 
to bolster it up by a sentiment which has no 
basis in reality. It is also another astounding 
piece of extravagance on the part of 
Government to state in the Statement of 
Objects and Reasons that khadi makes its 
contribution towards the relief of rural un-
emnloyment and provides supplementary 
sources of livelihood to our agricultural 
population. This is too generalized a statement 
which may mean anything on earth. If we go 
to the Five Year Plan, what do we find? We 
find that that bulky document made a 
reference of only 4 lines to khadi. On page 323 
they observe that certain tentative proposals 
for khadi programme have been prepared but 
these have to be considered by the proposed 
Khadi and Village Industries Board. So we 
expected that the Government would have told 
us what were the proposals of the khadi and 
Village Industries Board before we were asked 
to give our sanction to this measure. I don't 
know how many yards of hand-spun khadi are 
produced every year. I have got the figure for 
1941. In 1941 the quantity of hand-spun yarn 
was 54.5 million lbs. If we calculate that 4 
yards of cloth can be produced out of 1 lb. of 
yarn, then the total production will be 217.6 
million yards of cloth produced out of hand-
spun yarn, but the total production of 
handloom cloth in the same year stands at 
1643 million yards. Therefore we can find that 
this khadi is l/8th or less of the total 
production of handloom cloth. Khadi never 
provides for any employment to the partly 
employed or unemployed. It might have 
abundantly provided employment in the 
corridors of the Secretariat buildings, to the 
licence hunters or to persons engaged in other 
shady trades but I don't think they require any 
protection from the Government. Khadi was 
once the Coat-of-Arms of the fighters of the 
national freedom. Today it is the Coat-of-
Arms of persons engaged   in   the   
blackmarket.       To- 

day, it is a device to hide everything that is 
black and apart from that sentimental point of 
view, we have no right here to tax the con-
sumers for a mere sentiment. In my State there 
was a Khadi Adviser. With your permission, 
Sir, I would here cite an illustration how under 
the aegis of a Government that stands by khadi, 
khadi is being improved. A gentleman who 
could not seek his election was appointed as 
Khadi Adviser and though he was supposed to 
be honorary, he was getting a daily allowance 
of Rs. 40, and a huge palatial building was 
maintained for the khadi welfare. Though the 
organization was supposed to have its 
Headquarters at Cuttack, for T. A. purposes his 
Headquarters was his own village, some 40 
miles away from Cuttack. The consumers have 
been exploited in order to run a parallel 
volunteer organization of the Indian National 
Congress. It was said this morning that there 
has been a token provision made of one crore 
for khadi and one crore for handlooms. So it 
suggests that probably a sort of parity would be 
maintained in allocating funds for khadi and 
handlooms. By no stretch of imagination a 
parity can be established between khadi and 
handloom. Therefore my submission is that if 
the Government is determined to pass through 
this legislation as they seem to be, then they 
should omit khadi from the purview of their 
consideration. Khadi came into being by the 
spontaneous feelings of the people when 
Mahatma Gandhi propagated it. He did not 
require any protection from Government. It 
was a spontaneous feeling of the people that 
brought khadi into being and I think those 
people who are today bringing in the name of 
Mahatma Gandhi to make the passage of the 
Bill easier should consider whether they are not 
insulting that Great Soul who never wanted any 
Government protection but believed only in 
one's individual efforts. Of course T have 
moved an amendment and at that stage I will 
refer to other things but one thing I have to add 
viz., it should be made clear- 
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[Shri S. Mahanty.j from now that    this 
cess should    be paid   by   the    textile    
industry    and 
. should not be borne by the consumers. 
Already the textile industry has raised a bogey 
that they have been taxed to the extent of Rs. 
50 crores per year due to excise and other 
duties but they are certainly not paying it out 
of their profits as the consumers are made to 
pay them. Just now there has been a reduction 
in export duty on cloth and the textile industry 
has got that profit and it is amazing that after 
the textile industry extorted that profit out of 
Government—it raised the price of exportable  
cloth  by  5  to   10  per  cent. 

' So there is no justice or equity in saying that 
the consumers of India should pay this Rs. 5 
crores which the Government anticipate to 
raise out of this cess. Therefore, though it is 
late, I still hope that good sense will 

' prevail upon the Government and they should 
see that this cess is paid by the industry and 
not by the consumers. 

BEGAM AIZAZ RASUL (Uttar Pradesh): Sir. 
I rise to support this Bill and I congratulate the 
hon. Minister for Commerce and Industry for 
bringing forward this very important measure. 
This is one of the greatest constructive 
legislation that our Government has enacted 
and I think that it deserves all the con-
gratulation that the House and the country can 
give them. Ordinarily I am not in favour of any 
more taxation or cess being levied upon the 
people but one pice per yard only is being 
levied and I feel that it is such a negligible 
amount and also the purpose for which it is 
being levied is so great that I don't think that 
the public will ■ at all mind this small cess 
being levied upon it. 

Sir, so many speeches have been made here 
and I am afraid that certain motives have been 
imputed for bringing forward this legislation.* 
I am sorry that this has been so because the 
step that has been taken has been taken in the 
right direction and therefore I don't think that 
it is at all fair for any action of the House 

to impute any motive to this legislation. 
It has been said that the South— 

Madras State—will benefit more by 
this measure than any other State. I 
do not see any justification for this 
complaint at all. I feel that even 
if it is a fact that the Madras State 
or the South does benefit by this 
measure, it should be welcomed and 
everyone should extend his help in 
working it. This. Sir, is an econo 
mic measure which affects the whole 
country. Spinning     and     weaving 
constitute a profession in our land which has 
been carried on by our people from most 
ancient times, especially in the countryside. 
Therefore I do not think this measure is 
confined to any particular portion or State of 
our country. We must look at India as a whole 
and not in terms of this or that State, and if 
any one province or State benefits by a 
measure, why should we grudge it that 
benefit? But really I do not see how only 
Madras State alone will benefit from this 
measure. I come from a State—the Uttar 
Pradesh— where the handloom industry has 
existed for long. Who has not heard of the 
weavers of Banaras, of Azamgarh and of 
Sandila? I come from the last-named place 
where more than a thousand looms work and 
thus provide good and gainful employment to 
the people, especially the poor people. I do not 
think that anyone can really say anything 
against this measure. In fact, this provides 
employment not only to the men, but also to 
the women. The women get a great deal of 
employment as they can work in their own 
homes, spin and weave and turn out cloth not 
only for their own use but also for supplying 
to the market. They feel that they are not only 
contributing to the economic progress of the 
country but also contributing materially to 
their own homes. This is a very good feeling 
and should be encouraged as much as 
possible. Therefore this is a measure that 
benefits all and it tends to improve their 
conditions of life and it should certainly be 
supported by all sections of the public as well 
as all Members of this House. 
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As I have said, spinning and weaving 
constitute a very ancient profession in our 
country and people have been engaged in it 
from very ancient times. Besides this, it is the 
imple-Tnentation of our Five Year Plan and on 
that score also this measure should be 
welcomed and we should encourage this 
industry—khadi and cottage industries of our 
country—as well as strengthen the 
Government's hands in imposing such justified 
taxation as will improve the lot of the large 
majority of our population. The money that 
will be received by the imposition of this cess 
will be spent—as has been laid down in the 
Bill—for the improvement of conditions of our 
workers and I have no doubt that this will be 
properly done and that this will go a long way 
to improve their conditions. I hope, Sir, that it 
will be seen that more and more facilities are 
provided to these handJoom workers and khadi 
workers and that their conditions are made 
better and ■better. There is no doubt that these 
workers are working under great handicaps 
and in very bad conditions. Every effort must 
be made to improve their conditions, to 
organize them on economic lines. 

The hon. Minister this morning in his 
speech spoke about co-operative societies. I 
have some experience of weavers' societies 
since, as I have said before, I come from a 
place where there are a good many hand-loom 
workers and so I know these ■co-operative 
societies are doing very good work. There 
may be some societies which may not be 
doing all that is expected of them in the matter 
of helping and guiding the weavers in the 
manner necessary; but one of the things aimed 
by this Bill is to see that these societies are set 
up everywhere and are put on a better basis in 
order to help the weavers as much as possible. 
5 P.M. 

One thing I must say and that is this. The 
greatest drawback these weavers and their 
societies suffer from is the want of supply of 
yarn. 

They experience this dearth of yarn and it is 
very necessary for Government to see that 
more yarn is supplied to these weavers. That 
is the greatest drawback from which these 
weavers suffer. They have to sit idle for days 
and months at a time on account of this 
shortage of yarn and therefore I hope that 
Government will pay very very close attention 
to this and provide more yarn to the weavers 
and thus help them in a matter where they 
require help most. 

Sir, I have very great pleasure in 
supporting this  measure. 

PROF. G. RANGA (Madras): Mr. Deputy 
Chairman, I am very glad to extend my 
whole-hearted support to this Bill. So many 
things have, been said by our friends, about 
the failure of the Government to do this and 
that and many suggestions have been made as 
to how these two sister industries—the khadi 
and handloom industries—ought to be helped 
and can be helped. To implement any of these 
suggestions or even to have been able to carry 
out any of these things in the past, one needed 
money and even now one needs money and 
the most important thing that this Bill seeks to 
do is to raise that money and place it at the 
disposal of the Government, that is to say, at 
the disposal of the nation in this shape. Once 
you have got that money then it will be for us 
to make our suggestions and expect those 
suggestions to be carried out, to suggest plans 
and expect them also to be implemented, and 
it is in this direction. I take it, that this Bill is 
designed, as pointed out by the hon. Minister 
this morning, the aim is to help the handloom 
weavers, the handloom weaving industry as 
well as the cottage industries. 

Secondly I consider it—I have said it 
elsewhere also—that the principle embodied 
in this Bill and the determination that it stands 
for is self-evident, if any evidence were need-
ed, that another social revolution is today in 
being in our country. One social    revolution    
was    inaugurated 
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[Prof. G. Ranga.] and is nearing 
completion, by the abolition of the zamindari 
system. It was more a negative thing though it 
would have a positive effect when you 
improve the lot of our peasantry. This one I am 
referring to now is a positive revolution and at 
the same time it has a negative aspect aiso. In 
course of time, as my hon. friend the professor 
was suggesting, the mill industry might come 
to an end and be eliminated in this country so 
far as textiles go. We do not know whether we 
will be able to achieve that. But it may come 
to have that negative result. I call it a social 
revolution because as some other friend had 
suggested, 200 years before, khadi was 
everywhere. Meanwhile the mill industry came 
in and destroyed the very source of employ-
ment of millions and millions in our country 
and impoverished them and impoverished the 
country. Now we have taken in hand the 
responsibility of rehabilitating these people 
and providing them employment and pro-
viding them with full employment if that is 
possible, if not, at least some employment and 
while thus employed, give them some 
assurance that they will get some income, 
some decent income. 

This is a new determination. This is to stem 
the tide of western industrialisation as it has 
come down to us. We are up against it not be-
cause there is something inherently wrong in 
it but because we have here other elements 
which are in abundance, one of them being 
human labour; whereas in other countries 
there is a need for them to economise human 
labour, here, in our country, we are able to 
economise capital and several other capital 
equipment because we do not have them. On 
the other hand, we have this labour capital 
and we must make use of it in the most 
humane fashion. It is in this way that we have 
begun to think differently. My hon. friend Mr.   
Mahanti   was   saying   that   this 

khadi is a kind of economic superstition. I 
contest it. I wrote a thesis called "Economics 
of Khadi". It was published in the Indian 
Journal of Economics, which was supposed to 
be a scientific journal. Ever since then, I have 
been pursuing that line. So fnaniy otheri 
economists! have come round to that 
viewpoint. That was not my point of view; on 
the other hand, it was Mahatma Gandhi who 
encouraged that in our country and today if 
anyone were to quote to us-the text books of 
England and Europe and of America to say that 
this khadi is not economical at all, I can only 
say that these gentlemen are reactionary in so 
far as economic studies-go with special 
reference to our own economic conditions. 
Here khadi is par excellence, best suited and 
provides subsidiary employment to our scores 
of millions of underemployed people. Let our 
people only remember what sort of work we 
are able to provide to the millions of our 
people who are famished, who are famine-
stricken during those periods when rains fail in 
different parts of the country The usual work 
ihat is provided to them is stone-breaking even 
to women and children, in terrible heat. Is not 
khadi a more humane kind of work, better 
paying work, more decent work? Does it not 
yield results? It does. At the same time, 
everybody knows that out of the money you 
spend on famine relief work you really get in 
terms of the usual orthodox economics only 
eight annas worth and the other eight annas 
worth is lost and that is the subsidy. It is not 
only subsidy, it is also unemployment relief. If 
we are not able to provide complete employ-
ment to all the people who are unemployed 
here in this country at least let us try to do 
something in that direction. Khadi gives you 
the civilised means, humane means by which 
you can possibly provide relief to those people 
who are suffering in our country. You realise 
their sufferings only when they are on the 
brink of starvation, that is famine. It is the duty 
of all civilised people to realise their duties and 
the duties of  the  Government  not  only  
during 

2855      Khadi and Handloom       [ COUNCIL ;|      Industries Development     2856
etc. Bill, 1953 



 

the times of famine but also during ordinary 
times when our people are under-nourished, 
and under-employed and it is from that point 
of view that khadi stands on its own and khadi 
has no fear at all of losing its place. It will 
lose its place when the Government here—
whatever the Government may be—loses its 
faith in human values or. on the other hand, if 
something happens in our country by which 
out of our 350 million people, 250 million 
people are destroyed and only 100 million 
people are left to carry on the productive 
resources where we need not have resort to 
khadi at all. Therefore, khadi has got a 
permanent place. How much money is to be 
given to khadi is another thing. I would rather 
my hon. friend the Minister in charge would 
make up his mind as soon as possible in 
regard to this matter. Out of six crores of 
rupees that we are going to get, let us decide 
how much we are going to place at the 
disposal of khadi, one crore, two crores or 
three crores and if it is necessary I am sure, I 
hope the hon. Minister would be willing to 
raise this cess, to raise funds and come to the 
rescue of these two industries. 

Coming to the handloom weaving industry, 
the credit side of it, I am sure my hon. friend 
is rather inclined to look at it in a light-hearted 
manner. I fear he is inclined to be too 
optimistic about the response that he expects 
to get from the Reserve Bank of India. My 
friend Mr. Parikh has already estimated that 
the handloom industry would need Rs. 25 
crores to finance it.' How much out of this will 
the handloom weavers be able to get from the 
Reserve Bank of India today is well worth 
studying. I do not think Reserve Bank can be 
expected to make such a response. Therefore, 
I would like my hon. friend to consider 
favourably the suggestion made by the 
Handloom Weavers' Congress from Madras as 
well as on the all-India plane that a portion of 
this money should be set 
22 CSD 

aside as a matter of investment trust for 
financing handloom weavers. Except for that, 
in regard to the other ways in which the 
handloom weaving industry can be developed, 
I find the scope given in this Bill and, 
therefore, I am in favour of these things. 

Then, Sir, my friend the deputy leader of 
the Socialist Party charged Government with 
want of planned policy and he thought it was 
rather vague. He read, I think, some extracts 
from Out of page 183 in this volume of the 
National Planning Commission's Report. I do 
not think it is vague. Government has a plan 
today. Now, the reservation itself is a part of 
the plan; this cess is itself a part of the plan; 
the appointment of the Board is part of the 
plan and their decision to establish a number 
of research stations is a part of the plan. I can 
go on like this. At long last Government has 
come out with a plan and I wish to 
congratulate them and whatever might be the 
reasons, whether it is rivalry between the 
Chief Minister of Madras and the Minister 
here or whether it is because of the anxiety of 
all those to relieve the sufferings of our 
electorate, whatever might be the reasons, the 
real reason is to help those people who 
number 11 per cent. Somebody said that there 
was some politics. How can there not be when 
there is a democratic Government. We went 
there to the people and my hon. friend, Mr. 
Rama Rao has rightly said, we went to the 
people, sought their franchise, made promises 
to them that we are going to protect these 
handloom weaving industries and cottage 
industries and if the Government comes 
forward and says "here are these 11 per cent, 
of the people who are employed on handloom, 
on these cottage industries and, therefore, we 
propose these measures for their relief", how 
does it lie in the mouth to simply say, to 
simply weaken the strength behind this Bill 
and say that it has politics behind it. Certainly 
it is political and    I am glad    that this    has 
been 
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[Prof. G. Ranga.] brought forward by them 
and I wish to congratulate them on it. The 
question was raised between one region and 
another region. In England, when the coal 
industry went into depression,    the    iron and 
steel industry went into depression— that was 
South Wales—the whole of England rose to a 
man, contributed more than £100 million and 
helped those people because they were living 
in disturbed areas. If it so happens, whether it 
is in the South or whether it is in the North or 
wherever it may be, that large enough number 
of people, good enough number of people are 
suffering from any kind of depression, then it 
is the duty of the whole of India, of the 
Government of India to come to the rescue 
and place funds at their disposal and other 
resources also in order to help them. 
Government did a splendid thing in providing 
work in Rayalaseema and Mysore and now 
•they are doing the same thing in Maharashtra 
and other areas. In the same way and in the 
same spirit, they are now coming to the House 
for this measure. Is it their fault that they have 
these in such large numbers in South India? I 
was surprised, I was shocked; I am sorry I was 
not present when that argument was being 
made and, therefore, I cannot answer it 
properly because I do not know how the 
argument was raised but the kind of argument 
that was raised that this is likely to help some 
South Indians somewhere in South India to a 
greater extent is something which is wrong. 

Sir, I have many more points to make but I 
have not got the time and, therefore, what I 
would like to say is that I do not agree with 
my hon. friend from the Socialist Party when 
he said that this Bill is intended to cushion the 
gradual extinction of handloom weavers. I do 
not think.... 

SHRI B. C. GHOSE: I did not say that. I said 
if these measures were ,not part of a definite 
policy, it might have that effect. 

PROF. G. RANGA: Right, I stand corrected. 
I can assure my hon. friend, whether this 
Government comes forward with this Bill or 
not, the handloom weavers are not going to 
give up their professions. For the last 200 
years they have remained loyal to their 
profession in spite of the great neglect that 
was heaped upon them by the British Govern-
ment and other troubles that were created by 
the British Government. All credit, all glory to 
these people who have stuck to their crafts and 
art. But. with this, their Dosition is going to be 
improved. Therefore, mere would be no fear at 
all of any gradual extinction of these people. 

(Time  bell rings.) 

And I wish to congratulate my hon. friend 
Mr. T. T. Krishnamachari upon the great good 
luck that he has had in being the sDonsor of 
this Bill. I am sure everyone of these 
Members here who have gone to jails for the 
sake of khadi industry, with this khadi on their 
shoulders and on their heads and for whose 
sake they received baton charges from the the 
British policemen, would have been proud to 
have had the privilege of being the sponsor of 
this Bill and I am not surprised, Sir, that there 
are such a large crop of Members in this 
House who have been very anxious to speak 
in its favour, whether it gets them the vote or 
not, they will have the satisfaction that here is 
a Bill which they can support wholeheartedly 
and here is a Government and a Minister 
whom, whatever their differences with him. 
they would like to embrace because he has 
come forward with a Bill which gives some 
sort of inclining of the mind of Mahatma  
Gandhi. 

SHRI H. P. SAKSENA: As a plier of 
charkha, as an exclusive and habitual wearer 
of khadi for the last 33 years, ^and as a firm 
believer in its great 'potentialities. I rise to 
support the measure known as the Khadi and 
Other Handloom Industries Development    
(Additional    Excise    Duty    on 

2859      Khadi and Handloom        [ COUNCIL ]      Industries Development    2860 
etc. Bill. 1953 



2 61      Khadi and Handloom   [ 14 APRIL 1953 ] Industries Development    2862 
etc. Bill, 1953 

Cloth) Bill, 1953. I am so much upset by the 
fact that I shall not be able to cover even one-
fourth of what I have got to say in connection 
with this Bill. The one request I would make 
to the hon. Members of this House is this: 
Whether they wear a Turkish cap, or whether 
they wear a felt cap or whether they go naked 
they should not—and they dare not— talk 
disparagingly of khadi, because it would be 
cruel on their part to hurt the feelings of those 
who have got a great sanctity attached behind 
khadi. Khadi, for me, Sir, has got a historical 
background. It has a very very long 
association with all of us who believe in the 
cult of khadi. I will remind hon. Members 
who may have copies of the Young India to 
find them out and read what the great 
Mahatma had to say about khadi. One of his 
leading articles in Young India was styled 
"The Music of the Wheel". We all know that 
we, in a sense, worshipped khadi because it 
stood for all that we stood for. 

 
This was our song, day in and day out. Now it 
has been said that it has a political flavour. It 
was our uniform; but then you have only to 
practise it in order to realise what it meant to 
us. Suppose I am going on foot in a deserted 
place where I know nobody. I happen to come 
across a man who is wearing a kurta made of 
khadi. I at once realise a sort of affinity, a sort 
of oneness with that man and I enquire from 
him what I have got to enquire. That is the 
spirit, that is the sentiment, the likeness and 
the closeness that khadi gave us. People who 
have never done that, who have never 
practised it, do not and cannot appreciate it. It 
inculcated a feeling of fraternity, developed a 
sense of brotherhood, and betokened peace, 
serenity, humility and oneness of purpose, 
unlike the red cap which gives the present-day 
wearers of it a sort of apish appearance. Sir, I 
would remind my hon. friends of the 

movements and the inter-movements of the 
weft and the warp. The weft and the warp of 
the spinning machine, out of which hand-spun 
yarn and khadi was made, taught us how to 
live such lives as are woven and interwoven 
with the give and take of human adjustments 
and emotions. Tha same attitude I want to 
extend to my friends. I have always been 
trying to extend to my friends on the opposite 
benches that attitude, but, unfortunately, I 
have to say regretfully that it has never been 
reciprocated. 

Sir, the charkha concentrates your mind 
and trains your eyes. Your attention is drawn 
back from all manner of evil intentions and 
bad things, and from wishing ill of other 
people. You feel yourself to be a sanctified 
sort of man. And I again submit that this can 
be the experience of only those who have 
done it. 

Now, Sir, khadi has been opposed from 
various points of view. A certain gentleman 
who happens to be a medical man said 
elsewhere, that khadi was dead. I would 
request that gentleman to get his stethoscope 
set right because there must be something 
wrong if he cannot distinguish between a dead 
thing and a living thing. Khadi is as dashing 
today as it was ever before. No matter if 
Mahatmaji is not living now. but khadi shall 
live, must live and khadi will be one of those 
articles of cloth which may one day replace 
mill made cloth to a greater extent than it has 
up till now. Then he also said that khadi 
smacked of politics. My hon. friend Mr. Ranga 
has just said, and so did my very dear friend, 
Mr. Rama Rao, that there is nothing unusual if 
people find a smell of politics in khadi. I wish 
that everyone of us was wearine khadi so that 
we could give a united front to the whole 
world and that can only be done if, at least 
from now on, my friends on the opposite took 
to wearing khadi. The hon. Minister for 
Commerce & Industry    admitted that 
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[Shri H. P. Saksena.] this measure was a 
taxation measure. True, and I am always 
opposed to taxation measures, because 
taxation has reached to such a limit that it is 
cruel ana unpardonable to go on taxing poor 
people more and more. But then this taxation 
measure is a measure which receives my 
wholehearted support and the reason for it is 
that it is going to draw out from a very 
calamitous position an industry which has 
been the very sustenance for the existence of 
lakhs and lakhs of people in this country, 
since long. The mother of the late Maulana 
Mohammad Ali whom I had the pleasure of 
hearing one evening atLucknow said that 
when she was married—she was a lady of 80 
years of age then, that is in 1922 or 1923— all 
cloth that was given to her as dowry, all the 
cloth that was used in connection with her 
marriage was hand-spun and hand-woven. Sir, 
with that background, can anyone, now say 
that the cloth of the hand-loom industry or 
khadi should not be encouraged? For me the 
three varieties of cloth are like gold, silver and 
copper. Khadi is, naturally enough gold for 
me, handloom cloth silver, and mill made 
cloth is copper. I did appreciate and admire 
the solicitude which my friend Mr. Parikh 
showed for the consumers, but then there was 
something of the bias for the millowners in 
that great effort that he made for the consu-
mers. 

MR. DEPUTY CHAIRMAN: Time is up. 

SHRI H. P. SAKSENA: Please give me a 
loan of a few minutes more. 

MR. DEPUTY CHAIRMAN: The hon. 
Minister refuses to give any loan. 

SHRI H. P. SAKSENA: Now, Sir, I do not 
at all agree with my esteemed friend Shri 
Deoki Nandan Narayan that mills should be 
abolished. I am not  in favour of  the abolition 
of  mills. 

Mills shall have to stay. They must stay, and 
even when the whole of India begins to wear 
handloom cloth and khadi, even then mills 
will go on, because we do need resources for 
the purchase of foreign materials for oui use, 
and that can be done only when we have 
exported something which we   ourselves  
have  manufactured. 

Sir, there was a very eminent physician 
some time ago who was asked whether he 
knew the treatment of all manner of maladies. 
He said, "Yes", and he was asked, "Is it really 
so?" He said, "Yes". But after a little 
reflection, he said there was one disease at 
least for which he knew no remedy. "What is 
that disease, pray?", he was asked, and he 
said, "Suspicion is a disease for which I have 
no treatment." Sir, a very honourable Member, 
a very eminent Member, intelligent to the 
core, was very doubtful whether this was not a 
political measure and whether it was not 
brought under political pressure. Why try to 
probe into the matter, I ask. Why try to find 
out whether it has been brought under political 
pressure or whether it has been brought as a 
compromise between two Members of the 
same party? That should not be your concern. 
Where is the necessity for probing into all 
these matters? The hon. Member is labouring 
under a very-grave suspicion. For this there is 
no remedy. 

With these words, I wholeheartedly support 
the measure that is before the House. 

THE MINISTER FOR COMMERCE AND 
INDUSTRY (SHRI T. T. KRISHNA -MACHARI): 
Mr. Deputy Chairman, I must apologise to the 
House for taxing its time and patience in the 
manner in which I have done and making it 
sit in the afternoon. I know some hon. 
Members took exception to the hurry with 
which we are trying to get the Bill through. 
The circumstances are known to them. 
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Nevertheless I am grateful to the hon. 
Members of this House for very patiently 
accommodating the Government and myself 
in this matter. The fact that 19 hon. Members 
have spoken on this Bill, at any rate, revealed 
that there has been no hustling. Some of them 
took nearly half an hour, and all points of 
view were canvassed, and all this has brought 
out a large measure of agreement with the 
proposals which Government have outlined 
before the House. The basis of all these 
proposals has been the question of levying a 
cess of excise duty on mill-made cloth. 

To a very large extent the speeches made by 
hop critics of the Bill or critics of parts of the 
Bill and critics of Government policy have 
been answered by other hon. Members, not 
merely on this side of the House, but also by 
good friends like Professor Ranga: This has 
made my task a comparatively easy one, ex-
cept perhaps that I shall have to refer to one or 
two speeches which have so to say highlighted 
the debate of the day. The first speech that I 
should like to mention is that of Shri Deoki 
Nandan Narayan. He of course believes in 
khadi in the absolute sense; he will accept no 
compromise. And he wanted a statement of 
policy here and now. I do not know whether a 
Minister can commit the Government, or 
whether for that matter a policy so transcen-
dental in its scope can be outlined by 
Government without an adequate discussion 
by both Houses of Parliament and a vote in 
favour of that policy. He wanted it here and 
now declared that there will be no further 
installation of looms, and no further 
permission to establish spinning units either. 
Well, he presents the extreme point of view. I 
do respect the opinions that he has expressed, 
because they arise out of conviction and a firm 
belief that in future not merely the 
powerlooms should go but also spinning mills 
should go. There is hardly any meeting point 
so far as we ar? concerned. 

The second point that the hon. 
Member made was slightly con 
tradictory. After all, when people 
speak of first principles, contradic 
tion is inevitable. Being a 
Member of this House and having 
to reconcile previous attitudes to pre 
sent ones, he said there should be 
complete reservation of dhotis and 
sarees for handlooms. That, how 
ever, would mean that spinning 
mills should go off. I think Shri 
Rajagopal Naidu or some other hon. 
Member pointed out that handlooms 
depended on the spinning mills. So, 
there is a slight resiling from the 
position that he had originally taken 
up. "Well, I would at once say 
what I should have said if T -hart 
not said it that our vision at the 
moment does not extend very far, 
and that we are looking more or less 
within the period of the Plan. The 
proposals that I have outlined here 
are more or,, less exploratory, and I 
am not ahjjjite go as far as he wants 
me to go. oir: 

The next outstanding pronouncement came 
from my very respected friend Dr. Kunzru. I 
labour under a certain amount of disadvantage 
in answering Dr. Kunzru, because he does 
know my mind in most matters. He thinks, 
Sir'^flislJie- used to know me some 
yeags^jBK, tha't I am an uncompromising 
person. Well, Sir, I do recognise that there is 
some value in being more or less an 
uncompromising adherent of certain princi-
ples. But if you have to serve the people, if 
one gets into a team of people, compromise is 
very essential. It may be that from the point of 
view of the character which I possess, which 
Dr. Kunzru perhaps approved in the past, 
there has been a sliding down. But others may 
perhaps say that 1 have become a little more 
human. But the object that Dr. Kunzru has, 
and one for which we ail respect him and I 
imitate him, is that we <sftbuld serve our 
people. In so doing, we do accept 
compromises. There is no point in my saying 
all this, that this is the view that I hclrl. which 
we have learnt from Marshall and which 
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subsequently been upheld by Keynes, and this 
is the modern economic view, that I am not 
prepared to budge from it, that in a country 
where poverty is the common factor 
■economics of that type has no place. We 
have got to think of the present •conditions 
here. Dr. Kunzru will understand, please, that 
I can neither resent anybody expressing a 
view which is contrary to my own, nor 
anybody criticising me for not holding an 
opinion which I ought to. But it would be 
wrong and I would be doing injustice to the 
position that I hold that I should, because I 
hold a particular view, stop progress in other 
directions. 

Sir, one thing Dr. Kunzru said which, I am 
afraid, hurt me a little. Dr. Kunzru knows me 
very wall. He said: "Well, this is a political 
measure." We are politicians; and everyone of 
us is a politician. If we were not political 
animals, we would not have got freedom. If 
we were not political animals, we would not 
have taken the risk of running political 
democracy with its pitfalls, snags and 
handicaps. The very fact that you are listening 
to others' speeches in the House shows that 
you are politicians. You can speak after all 
only for half an hour and you have got to 
listen to others the rest of your time. We are 
all political animals and' we accept the 
obligations arising therefrom. Apart from that, 
I would like to assure my hon. friend, and I 
think he will do me the juftiee of continuing to 
believe that I am nohest, that political 
principles or pressure tactics did not in any 
sense entirely guide me in this matter. Take 
for instance the question of reservation of 60 
per cent. Well, that was a compromise. It was 
a compromise and at the same time it was 
indicated very clearly that it was just an 
experiment. For instance, I did not believe, 
with the inadequate data that was available to 
me, that I could, as an executive of 
Government, issue a Hukum saying "Well, the 
mills cannot produce any dhotis and sarees", 
because I do know that in these matters of 
economics the question of the water 

finding its level does not come. Opportunities 
that are produced in one area do not go to 
another area freely. A number of impediments 
take place. It may be that in Madras more 
handioom cloth is produced or more could be 
produced. But that does not mean that it would 
go to U.P. or Bihar. Facts are undoubtedly true 
that U.P. takes the largest quantity of mill-
made dhotis. Bihar takes the largest quantity 
of mill-made sarees and Bengal takes a fairly 
large quantity— more or less an equal 
quantity— of mill-made sarees and dhotis, I 
think 5400 bales. U.P. takes about 8900 bales 
of dhotis and if I want these areas to be 
supplied not merely from the local handlooms, 
but also from Madras, I cannot possibly ignore 
the fact that cloth is in category VIII so far as 
priorities are concerned and also for purposes 
of railway freight. If I want to supply these 
areas from Madras, not merely the difference 
nbw between mill-made production and hand-
made production will operate against it, but 
railway freights will operate terribly against it. 
So, when a proposition is made that we should 
straightaway ban manufacture of dhotis and 
sarees, obviously it is a thing which no 
Government can accept. 

Then, Sir, my hon. friend Dr. Kunzru said 
that we have appointed the Textile Inquiry 
Committee and why not wait? Well, I agree, 
Sir that is the logical thing to do. but that is 
not the humane thing to do. Logical and 
human ideas do not always go hand-in-hand. 
If I were a pure logician, I shall be a monster. 
I do not say that Dr. Kunzru forgets the 
human aspect because all his life he has spent 
in the cause of service to the people and it is 
no use my trying to score a debating point, 
saying that Dr. Kunzru has no human touch, 
but at the moment the intellectual in him has 
slightly overpowered his natural and habitual 
instinct oi only serving the people. Well. I 
shouk like to assure Dr. Kunzru that is ex 
actly my rtrst reaction. I did feel tha here we 
are appointing a   committee. W 
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want a demarcation of spheres, ii possible, in 
relation to the social objectives. If my hon. triend 
would refer to    the terms of reference, he would 
find utilisation   of  manpower  and    resources— 
that is socially most desirable.    I think those are 
the words used in those terms ■of    reference.    
Some    people    believed that it will produce a 
heaven.    After all we want to try it.    We said: 
"Weli, let us take  1951-52"  which in one    sense 
was the peak year for the production of dhotis 
because in the previous year, the production was 
so low that    there was    scarcity    everywhere    
and    high prices were ruling and in fact that gave 
a   certain   amount   of impetus   to the handloom 
industry.   So we   took    the year 1950-51 and 
then we said that the total production of dhotis    
was somewhere about 50.000 bales as an average 
production.    Now    we    thought    there may 
not be any great scarcity.   Still it is  an 
experiment worth  while trying. Well, there is 
also the other method. So far  as Bombay  and  
Ahmedabad    are concerned.  Government have 
to    give permits for wagon space; otherwise the 
Railway priority does not operate. The demand of 
the Government of Madras has been varying from 
about 700, 1300, 1700 and so on.   You might 
even say that    does not seem to give the    relief 
that is necessary, but I think it has certainly given 
relief.   On the other hand, there are complaints 
from other parts of India.    I think some hon.    
Memher from Bengal complained about produc-
tion in Bengal.    Well, we are trying to allow 
some adjustment in areas where •we find scarcity.   
We are willing to relax the limit of 60 per cent, to    
some «xtent. but what happens really is this. 
Well, there is scarcity because we have asked all 
the mills, that normally produce  dhotis,  to  
produce  only  60    per cent.   Certain mills    in    
the   outlying areas take  advantage of that 
scarcity and produce not merely 60 per cent., not 
merely 80 per cent., not merely 100 per cent., but  
250 per cent,  of what they originally produced 
because they think here is  a  chance     of     
making money.   Naturally they go to the Gov-
ernment  and  the   Government  sometimes    
support    them.   We    can    see 

essentially that we are going to permit soma 
mills to produce 250 per cent, of what they 
were producing in 1950-51. So. you can see 
that these are practical problems and only for 
some time. But if the Committee says that 
there are other means of helping tne handloom 
industry, well, we are certainly prepared to 
reconsider the position and accept the 
recommendations of the Committee in so tar 
as handlooms are concerned. 
Sir, the other point    made by    Dr. Kunzru was: 
What about other industries?    It is true, Sir, but 
we are   not considering  the other industries. 
One at a time, I would like to humbly mention to 
the House, is good enough for me.    After all, I 
am not a very capable person; I am a human 
being and I have got only 16 or 17 hours a day to 
work and I think this is enough headache for the 
time being before I   start something else.   But I 
would like certainly to do something for the 
leather industry in U.P.    Again, if I start doing 
something for the leather industry, it will be said 
that I am concentrating on a South Indian 
industry    because essentially, the leather 
industry    is    a South Indian    industry.   The 
cottage thing may be the emphasis in the U.F. but 
as an industry it is essentially a South Indian 
industry and I can speak with    authority.      I 
was    not guided merely by the figures which 
had been placed before me.   I sent four investi-
gators and got them to make an actual physical 
survey   of   the   various   areas and what they 
produced.   I  have   all those figures before me 
which I   have not finalised but I have got a 
rough idea  of  what  South  India  is   making or 
has to make in proportion to what exists 
elsewhere.   Then, Sir, we wanted to know 
certain  figures.    Well,    I would ask hon. 
Members of this House to  take  all  these  figures 
not    merely with a grain of salt but with a very 
big pinch of salt because I am not at all sure in 
my mind if these figures    are correct.   The 
figures and the statistics have been built up in the 
past and   the incentive  for  cloth    looms    has 
been greater than in any other field merely 
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because of the fact of an allocation of quota and 
quota meant    sale    of    the quota.    1 can 
mention an instance,    a story I heard which I 
mentioned to the other House.    An    hon.    
friend    from Mysore  told  me  that  a  
watchman  in one of  the  factories in  Mysore    
complained,  "I come from Salem.    I    am 
given only Rs. 60 with which I could get on till 
recently because I   had    a quota card which I 
allowed to be utilised by another and he used to 
pay me some money.   But today that quota 
card is valueless because yarn is available 
freely and so  the Rs.  60    wages which they 
give me as a watchman is not enough."   But    
anyway    I    could mention to Dr. Kunzru that 
on    1951 basis Bihar had 1,96,218 looms; 
Bombay 1   lakh  61   thousand  and  odd;  
Madras 8,40,000;  Orissa  1,29,000;  U.P.  
2,53.000. I  do not include Assam here because 
it has  a different type of loom.   U.P. com?;;   
next   to   Madras     Maybe   U.P. people are as 
clever or less clever. And he also referred to the 
Planning Commission's Report.    On page 9 the 
planners  say,  "The  imposition  of  a    cess on 
a large-scale industry for the benefit of  the  
corresponding  cottage  industry may have two 
objects.    The first object may be to equalise 
the difference in their costs of production.   We 
believe that the scope for the imposition of a 
cess for achieving this object is limited and. in  
any event,  such    a    measure should  be  taken  
only  after   a   careful investigation by an 
appropriate body. On the other hand, if the 
problems of the large-scale industry and the 
cottage industry are viewed in terms of a com-
mon  production  programme  and  it  is 
recognised that    improvement in    the 
efficiency and growth of the cottage industry 
are basically in the interest of the development 
of the industry   as a whole, it is legitimate to 
suggest that the organised sector of    the    
industry may provide, by means of a small cess, 
the means for oromoting technical improvement    
and    organisation  in    the weaker and the    
unorganised    sector." The planners are also 
intellectuals, may I mention to Dr. Kunzru?   
They   have 

their doubts like all intellectuals. But it is a 
very intellectual appraisal of a very difficult 
physical problem but almost it insists on an 
immediate solution. 

Sir, on the question of hurry, well, as I said I 
apologise to the House, bui I do think, Sir, 
some things are only done in a hurry and this 
Bill is an instance in point.   If I am persistent I 
go round to the Secretary of the Assembly, I go 
to the Chairman or the Vice-Chairman and say, 
"Let me get it through because I want money 
urgently for    such and such  purpose".    It  
simply  cannot     be done on files in the 
Secretariat.  I have learnt, Sii. after 11 months 
and a day in office today—I do not know    if    
I have  outlived my usefulness—I    have found 
that nothing is done unless somebody goes 
round and hustles and in my case I have not 
merely to go and hustle people  elsewhere    but 
I    have  got  to hubtle my own people from 
table    to table and get things    done,    
otherwise things    are   never    done.     
Personally speaking, I am a believer in hurry.    
It is better to have a few things done in a hurry 
than to follow the other alternative of not doing    
anything at    all. Dr.  Kunzru  said that  to  
organise the co-operative societies will take a    
long time.   I   agree  that  there   are  limita-
tions.   But the whole trouble about it is.  as  a 
nation we would put off till tomorrow what we 
can possibly do today.    It might be a very 
good administrative concept  but we are trying    
to catch up for the lack of development over a 
period of 250 years and naturally we have to 
hurry.    I may say, Sir, if I have the powers 
here I would make Parliament sit down for 18 
hours a day and get through the necessary 
legislation and the powers sought therein and 
get about working.    We have to be in a hurry 
this time and I am not ashamed at all of being 
accused of being in    a hurry.   I hope they 
won't say I am inefficient at the same time 

Sir, the next speech which I had the good 
fortune of hearing, as usual, comes from my 
friend Shri B. C Ghose and he wanted that 
more light should have 
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been thrown on the subject. Again that, is a 
fact which Dr. Kunzru also mentioned. So it is 
not that I have taken this House to be not 
aware of the fact that it has complete control 
over myself, my Ministry and their actions. 
What I meant when I said 'parliamentary 
control' was this. I indicated that "Here we 
have a token grant of one crore of rupees for 
handloom. although we do propose to spend 6 
crores of rupees, 5i crores of rupees this year 
and the balance later and we shall come to you 
with supplementary proposals later on for 
expenditure". Therefore the token grant is there 
to enable us to go ahead and when actually 
making a commitment we shall come back to 
you. So far as the proposals are concerned I 
have very broadly indicated what the proposals 
are in regard to handlooms. I cannot draw up 
these proposals in isolation. They have got to 
be integrated with the ideas that the States have 
in this regard. It is because I do believe that to 
a certain extent decentralization is necessary. 
So long as the main objective would be served 
I am prepared to decentralize but all that I want 
is that money must be properly spent. It must 
go to the man who deserves it and that satisfies 
me and it should not go to some intermediary. 
There my hon. friend Mr. Rajagopal Naidu 
treated me as having become a convert to co-
operation. I may tell my hon. friend that as a 
student I do believe in co-operation. The only 
trouble is in this and as a practical man I 
believe that co-operation is always voluntary 
but there is a certain amount of compulsion 
which I realise as a practical co-operator. That 
is the difference between him and myself. 
Practical co-operation means that there is 
decentralisation of some kind and we want to 
achieve some results by means of co-operation. 
I would like to avoid the element of compul-
sion but you cannot escape it and Government 
will be there in its own. 

Hon. Members mentioned the failure of the 
co-operative societies in the past. It is a fact 
and so we. have got to keep a careful check on 
them but it is 

not that I do not believe in them. 
Well, Sir, these are roughly the proposals 

but I must wait for the State Governments to 
formulate their budgets and we have to be 
guided by the proposals that they bring forward 
before us. I can tell my hon. friend Mr. 
Rajagopal Naidu that by merely shifting the 
words—it is only the lawyer who thinks that 
shifting of words influences the whole 
society—I mean the replacing of the word 
'may' by the word 'shall'—nothing really 
happens. If suppose nothing is going to be 
done, whether it be 'shall' or 'may' will not 
improve matters. The putting in of the word 
'shall' in place of 'may' does-not in the context 
of that particular clause improve upon it. It 
only says that such and such things should be 
done. The insertion of the word 'shall' in place 
of 'may' means nothing. If I cannot spend the 
money I cannot spend the money. There is no 
use saying "If I put in the word 'shall' you will 
spend the money." It is only for devoting the 
money raised by this Bill for certain specific 
purposes that this Bill has bean brought 
forward. It is not to throw it away that the 
money is raised. That kind of compulsion on 
our Government by putting the word 'shall' in 
place of 'may' is meaningless because by com-
pelling the Government in that conte ' the aim 
can be defeated and you will achieve nothing 
even by putting the word 'shall' in place of 
'may'. We do hope. Sir, that the Provincial 
Governments will take advantage of the offer 
that has been made and formulate their 
proposals and accept our advice which will 
only be more or less what you might call a 
clearing house of the experience of the various 
Governments. U.P. has gone forward in a 
certain line in their co-operative endeavour. 
Bombay has taken a mixed step forward and 
Madras, as everybody knows, has made co-
ODeration a success to a very large degree. 

6 P.M. 
The point that my friend Mr. Ghose wants 

is—if I have got down correctly—that the 
Government should here     and     now     state     
its     policy 



 

[Shri T. T. Krishnamachari.] clearly.    But I 
can tell him that a statement of policy like that 
in  a    matter like this has no more significance   
than what Mr. Ghose does when he goes to 
Ganges and does his SankalD and then says 'It 
ail goes by the board'.    We are greatly in 
earnest.    You cannot expect us to be more 
earnest.    We are in deadly earnest to do 
something for the hand-loom weaver, for 
tackling the problem of   unemployment.   The   
trouble   that we have is whatever we do, no 
isolated or series of acts will really succeed 
thoroughly.    We have to try from various 
angles, from different angles.    That is  why  I   
don't  accept   any   argument -which is based on 
absolute ideas.    Our approach  has   necessarily   
to  be   pragmatic.    The question    was asked—
Are Government prepared to give adequate 
protection?    Yes. if it is necessary and if  the   
purpose   would   be   served.    As Dr. Kunzru 
said, let us see what the Committee is going to 
say in regard to •reservation of particular 
spheres.    The protection just now given is to 
cushion the effects    of    high    prices.   
Provide them  with   an   organisation   and     
also provide them with facilities of presenting 
all their products in a way    that people will 
buy.    That is what we intend to do.    But the 
Planning Commission   are   also,   my  hon.   
friend    says, vague.    I  am not  an  apologist of  
the Planning  Commission.    In   fact  I     am 
surprised that they are not more vague -than 
what they are because    the    attempt  of    the    
Planning    Commission covers  the  entire  
field.    If  they    har! been  more precise,  they  
would    have become  terminological.    The    
Planning Commission, when they seek merely 
to give  a directional touch to the proposals, they 
have been wise.    It is    my ambition, within the 
limited time that is  at my disposal, if I continue 
to be here,  to  attempt  in   the     spheres  for 
which I  am responsible,    not    merely to reach 
the targets but also to pass beyond.    I think the    
Planning    Commission      has      been      
rather      wise in  this    matter.   After    all    
planning can only be directional and it cannot be  
anything more.   If it is    anything •more, it has 
its own difficulties. 

So far as the dhotis and sarees are 
concerned, I am quite prepared to admit any 
remarks or criticisms made by non. Members 
because I still have an upen mind so far as 
reservation is concerned. As I have said, it is 
an experiment and it may succeed or it may 
not succeed. If it does not succeed, those 
people who want to put it through are wrong. 
If it does succeed, I can go a step further. They 
are perhaps to some extent right- So I am 
being very hesitant.    Let us try it. 

On the question of gradual extinction of 
handloom, it is rather difficult to say anything.   
In this life of ours where siill the Darwin's 
theory persists  in very  many  spheres,  
notwithstanding all the protection that    Gov-
ernment   could   afford   to  the     various 
units, there does seem to be some kind of  
struggle  going on  all  the  time.    If we   can   
altogether   eliminate   by   Governmental    
intervention    the existence of poor or very 
weak, the <ou>marginal element in our 
economy would naturally go, whether they are 
tea estates or whether  they  are handlooms or 
something else.    An    inefficient    production 
unit, the sub-marginal element will go. All that 
we try is to keep the marginal element alive.    
That is the effort    we are making.   The 
Governmental help will be to keep the marginal 
element going.   If  my hon.  friend  Mr.   
Ghose assesses the handloom as being marginal 
in their graduation in our economic struggle. I 
think certainly they will live.    But if they    are    
sub-marginal, they will  go.    It    also    
depends  very largely on how the handloom 
weaver co-operates with us in the matter    of 
production.    We  give    him    improved 
technique, we tell him how to present his  
goods.   We help  him    financially; but if he  
still  does  not  respond   and says he will go to 
the gruel shop, we are helpless.   Suppose they 
say, we do not  want to  get  any quota cards,   
we propose to go to the gruel  shop,    we are  
helpless.    So  naturally  the  hand-loom 
weaver will  go.    This    question of extinction 
can be related not to the industry but to 
individuals or to groups of individuals.      If 
the hon. Member 
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restricts his prognostication only to in- , dividuals 
or groups of individuals, he will be right; but 
when he brings it to thi whole industry, he is 
bound to be wrong, because he is then trying to 
generalise from a particular idea of his which he 
thinks has certain validity. 

The  second  point   which   was   raised  in  the  
speech  of  my  hon.  friend Prof.   Ranga—for  
which  I   am  grateful—is  the one  about the 
ways    and means   of   finance   from  the   
Reserve Bank;.    This     type     of 1 co-
operative structure can only be helped with the 
ways and means position by    the Reserve Bank  
by means Of what    they call  rediscounting  of  
their  bills.    This ■question of rediscounting of 
bills is yet in an infant stage in our country and it 
will   have   to   grow.    We   feel,   and   1 think 
the Dresent Governor of the Reserve   Bank   
does .feel   very   strongly that  the  Reserve  
Bank    can    Dlay  a verv great and important 
part in the development,   of   co-operative   
institutions by encouraging this habit of re-
discounting   of   bills    made   by    cooperative   
institutions   and   ultimately the Reserve Bank 
approving of them. So if I am going to allow this 
Rs. 5-1/2 crores to    be    used as a nucleus    for 
financing  particular  bodies,  the  ways and 
means position  of    that,  body,  I think what  I 
have is not enough.   I do want this money to be 
utilised for cushioning the  likely effects  of  
price differences, the lack of technical facilities, 
the lack of technical ability or the   lack   of   
organisational   strength, and this may not be 
provided by the cess, it may not be enough.    So 
I do not want to curtail the scope of my activity 
by saying this shall  also    be used  for  creating  
a  fund.    The    ;dea of creating a fund arises 
from the belief   that   Government's   policy   
might change   tomorrow,    that     Government 
may not be  able  to pay the money. That I  claim 
is  contrary to the present taxation measure 
which  in  spite nf  Mr.   Kishen   Chand's  
unwillingness 1.0 support is definite, and in this 
case here  we   are  perfectly  earmarking   a 
Darticular source of taxation, however wrong it 
may be from high principles, from the point of 
view of high prin- 

ciples of public finance, earmarking money 
obtained from one branch of tne industry for 
the purpose of developing a weaker branch of 
the industry. So I want this measure to be a 
permanent one. I do not want administrative 
difficulties, administrative cost which will 
multiply by having rate differences between 
different articles, to swallow up the earnings 
from this particular taxation. The whole idea « 
that this should be permanent 
The   other   problem   raised   is   this, and I 
think Prof. Ranga more or less,. anticirjatecl 
what I was going to say. On the success or failure 
of this   experiment, both    in    regard to    khadi 
ana with regard to handloom. will depend the 
amount of finance that Gov-ernmenT. will be 
able to place behind this effort.    I think I am not 
committing my colleague the Finance Minister 
when I say that if this effort we make does solve 
the problem of   unemployment to some extent, it 
would he open to us to provide more money, if 
money is needed, for    the furtherance of our 
efforts in   this   direction. It does not necessarily 
mean   that   I raise the cess to 6 pies.    We can 
find tne money from other sources.   After all the 
success of    tha    measure is    a very important 
thing and if  it    does solve unemployment, well 
the resources of the country, the resources    of 
the Government will have to be utilised for the 
purpose of providing for more employment, for 
mitigating   unemployment to    some    extent in 
the direction in which we have been successful. 
So to a large extent the availability of future 
finance will depend upon the success of this 
experiment. I do hope most earnestly—and I 
hope I am carrying the wishes of the hon. 
Members  of  this  House  when  I  say it—that 
this initial attempt will succeed and that you can 
ask me—have you succeeded?    Do not let that 
good work stop merely because the    Rs. 4 
crores or Rs. 5 crores you get by this ;  taxation 
is  not  enough.   Please    put in Rs. 4 to Rs. 5 
crores so that    the good work could live. 

But. at the same time. I would like |  to tell 
my   hon.   friend   Shri   Bimal 



287Q   Khadi and Handloom [ COUNCIL ]       Industries Devlopment   2880 
etc. Bill, 1953 

[Shri T. T. Krishnamachari.] Comar Ghose 
that we have got to regulate the field so far as 
handloom is concerned. We cannot have 
slackness; we cannot have an onrush of people 
coming because the ship will fall plum. We 
have to find our way slowly and that is why 
we propose first to work only through co-
operative societies, encourage all the weavers 
to come into the co-operative societies. We 
have to proceed slowly. If you say why not 
provide for development, you have got to 
wait, form a queue until we are ready to find 
you the employment necessary. 

Sir, Mr. Mahanty—I hope he won't mistake 
me if I do not deal with him exhaustively—is 
sceptical. He says that the Fact Finding 
Committee's report has not been taken into 
consideration. That is a dead document ten 
years old and I was in touch with the 
organisation that was co-ordinating the Fact 
Finding Committee in those days. You cannot 
go on formulating policies and carrying them 
out on a report which is ten years old. So far as 
supply of yarn is concerned today the position 
is that we have ample yarn; the trouble is that 
they will not take them. He mentioned other 
things, he mentioned reservation of this and of 
that. All that will be done in course of time. 
Very possibly we will accept the recommenda-
tion made by this Textile Enquiry Committee 
and I am laying large store on the efforts of 
this Body in regard to our future policy 
towards handlooms. 

Sir, I think that I have answered very many of 
the points mentioned by hon. Members in 
regard to handloom. In regard to khadi, Sir, I do 
not think I have got to add anything to what I 
said in the initial stage. Frankly, Sir, even there, 
I will assure my hon. friend Shri Tek Chand or 
Shri Narayan that if our efforts succeed and we 
are able to mitigate to some degree the degree of 
unemployment, we are prepared to bring more. 
It is not a question of there being any limitation 
or one crore of rupees only. But, we have no 
political ideas at all nor do we    want    to    
build    up    an  : 

army for    fighting    elections in    the future 
unless it be that the    common' man 
notwithstanding    what    all    the people   say,   
believes   that    khadi    is something which is 
good and a man who   wears   khadi  deserves  
his   vote; then there is no objection.   Members 
of the Praja Socialist Party   or   even the  
Communist  Party  Members    can wear  khadi  
and  gain  the   confidence of the people that 
would arise therefrom.   In fact, I remember one 
very small election I   was   fighting for    a 
small body, a little thing.   My opponent was a 
very powerful man    and_ he spent about Rs. 
12,000 and I spent Rs. 80 and I lost the    
election, needless to say.   One of the persons 
who-voted   against    me    came  round  the 
next morning and said T am sorry    I voted  
against you.   I  did not    know you were 
wearing khadi but when J saw  you,  I  felt very  
sorry  I    voted against you.'   That    is    
possible notwithstanding  all    this    ridicule    
and abuse that the khadi wearer does get 
nowadays.   It  might be    that    khadi might be 
a passport to success in an election.   Well    
then,    anybody    can wear khadi.   It may be 
that even    a Communist who is not engaged in 
doing propaganda happens to get    time and 
spins the  charkha.  naturally the organisation 
will buy from him    and they will not refuse 
him    the    wage that he deserves.   There is 
nothing to ridicule    about it.   We    have    got 
a band  of workers who are so sincere and 
honest and have experience  and are full of 
desire to    do    good    and when we have got 
this band of    people to help us, I think money 
should not stand in the way of our helping them  
and once  again I  express    the gratitude  of    
Government    to    these people      
notwithstanding      the      fact that we do not 
believe in the absolute, we do not believe really    
of    a time when we are going to make all these  
mills  close  down  and we    are going to make 
the economy    of    the country a village 
economy and so believe that there is a proper 
place for the    mill,    for    the    machine.    In  
a dynamic society you cannot    keep    a 
particular number of people static in a  way.   A    
man    who    is    probably spinning today will 
spin for a couple 



2881    tihadi and Handloom    [ 14 APRIL 1953 ] Industries Development   2882 
etc. Bill, 1953 

of years and if he finds some other lucrative 
employment he will go. We •do not say, you 
stay on. If he gets a few rupees more 
somewhere by going into a workshop, let him 
go. We have got other people who are un-
employed or under-employed. We do 'not 
think of any individual permanently engaged 
in this work. That is :not what we are thinking 
of. 

Nevertheless I feel very grateful to •all 
those who offered to help us. I do not think 
that money is going to be a bottleneck in the 
furtherance of our efforts. Well, Sir, roughly I 
have made an attempt to survey the situation. 
When 19 hon. Members have spoken, it is 
very difficult for -me to reply to every point. 
The only ■one which I would like to mention 
is this, that is. the question of spending this 
money. One hon. Member from Madras 
suggested that it should be proportionate to the 
number of looms in the country in a particular 
area. No, Sir. we are not going to think in 
terms of areas. We are going to think in terms 
of those people who join the co-operative 
societies. It is not on the basis of any particular 
area; it is the question of the presence of 
handloom weavers in a particular area rather 
than the area to which they belong. It is not a 
Grants Commission. This is not a Finance 
Commission. We are not adjudicating on the 
claims of rival areas; we are looking at the 
whole question from a human point of view. If 
a man with a handloom is prepared to come 
into a co-operative society and work, then we 
will help him. Distribution will be made on the 
basis of need, not on the basis of areas, nor on 
the basis of province or language. We do not 
mind whether he belongs 'to any particular 
caste, or whether he is a newcomer. If he 
comes into the co-operative society, he will 
get the same rights and privileges as anybody 
else. Provincial assessment of bandlooms in 
anv area does not at all come into tne nicture. 
Assessments will have to be made afresh, 
because they will have to be made on the basis 
of the number of members in each  co-
operative   society.   Also    the 

States will be free to go ahead. I am not going 
to say that we will give only so much to this 
State and we will not give so much to the 
other State. Whoever really takes advantage 
and whoever has got an organisational set-up 
will certainly get our help, and if the amount 
of money that is at my disposal is not 
sufficient, we will manage more. That is what 
I would like to say; the stress is not on the 
basis of areas, but it is on the basis of the 
number of people who are willing to come 
into co-operative societies. 

Sir, once again, may I say, Sir, that I am 
very grateful to the hon. Members of this 
House for generally accepting the basic 
principles behind this measure and the type of 
work that we are endeavouring to do in the 
realisation of the proceeds of this tax. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to provide for the levy and 
collection of an additional duty of excise on 
cloth for raising funds for the purpose of 
developing khadi and other handloom 
industries and for promoting the sale of 
khadi and other handloom cloth, as passed 
by the House of the People, be taken into 
consideration." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN: We shall now 

take up the clause by clause consideration. 
The question is: 

"That Clause 2 do stand part of 
the Bill." 
Mr. Inait Ullah, are you moving your 

amendment? 
KHWAJA INAIT ULLAH: No, Sir. 
MR. DEPUTY CHAIRMAN: There is no 

amendment to clause 2. 
(At this stage Hhri J. R. Kappor stood up.) 

MR. DEPUTY CHAIRMAN: Your 
amendment has come too late. I have ruled it 
out. I am not allowing any amendment now. 

SHRI J. R. KAPOOR: I never suggested that 
I intend to move it. 



 

MR. DEPUTY CHAIRMAN: But there is 
no time. Hardly 40 minutes we have got. 

SHRI J. R. KAPOOR: What are we to do?    
Clause 2 is so badly worded. 

MR. DEPUTY CHAIRMAN: All right.   
But please be brief. 

SHRI J. R. KAPOOR: Mr. Deputy 
Chairman, with all my support for this Bill I 
must confess that I am very unhappy at the 
very faulty phraseology of clause 2 of the Bill. 
A definition clause in a Bill is always the basis 
of the Bill and must be very carefully and 
properly drafted. As it is, however. Sir, I find 
that it is so badly drafted, so defectively drawn 
up, that in a very great measure it virtually 
defeats the purpose of this Bill. I am almost 
inclined to think that the hon. Minister in 
charge, Shri T. T. Krishnamachari, has not had 
the time at his disposal to look into the 
phraseology of this clause; otherwise I am sure 
it would have been properly amended. We all 
know what a skilful and able draftsman he is. 
The whole Constitution of India on whose 
drafting commission he was an important 
member bears ample testimony to his great 
ability and skill as a draftsman. Therefore, I 
am inclined to think that he has had no time to 
look into the phraseology of this clause. 

Let us take sub-clauses (a), (b), (c) and (d) 
one by one, and we shall find that they do not 
fulfil the object with which this Bill has been 
introduced. The object of this Bill is to aid and 
assist the handloom and khadi industry and to 
realise money for such assistance from mill-
made cloth. But then, Sir, we find that though 
mill-made cotton cloth is to be subjected to a 
cess, mill-made woollen and silk cloth is not 
going to be subjected to any cess whatsoever. 
I do not know whether this was really the 
intention of Government or whether it is 
merely by an oversight that mills Which 
produce silk cloth and mills which produce 
woollen cloth have been exempted altogether 
from the operation of this Bill. 

SHRI T. T. KRISHNAMACHARI:     Tt is 
deliberate. 

SHRI J. R. KAPOOR: If that is so, I would 
very much like to know the reason why. Why 
is there so much of softness on the part of 
Government for silk mills and woollen mills? I 
would very much like to know the reason. So 
far as silk khadi and woollen khadi are con-
cerned, I am sure it is the intention of 
Government to help them. Is it not their 
intention? Well, surely, according to the 
definition of khadi and: handloom cloth it 
appears that it is their intention to aid and 
assist the development of silk khadi and wool-
len khadi also. If that be so, why 
correspondingly mills which produce silk cloth 
and mills which produce woollen cloth should 
not have been subjected to a cess, I cannot 
understand. What is the logic behind this? I 
know my hon. friend Mr. Krishnamachari is 
not very much enamoured of logic this time. 
But then, if he does not necessarily want to be 
logical,. I would very much like to know what 
humanitarian grounds there are for exempting 
silk mills and woollen mills from the operation 
of this Bill. 

Secondly, as it appears from the definition, 
why is it that the Government wants to realise 
the cess from handloom factories? The 
intention is to aid and assist the development 
of the handloom industry. Why then realise the 
cess from handloom factories? If clause 2 and 
clause 3— with your permission I would inci-
dentally refer to clause 3—remain as they are, 
it will be certainly not only open to but 
obligatory on the Government to realise the 
cess from hand-loom factories also, because I 
understand that though the word "factory" has 
not been defined in this Bill, what presumably 
is in the mind of the Government is that the 
word "factory" in this Bill shall have the same 
definition as the word has in the Factories Act. 
Now, according to the Factories Act, premises 
where 20 or more persons work is a factory. 
Now, if in a place only handlooms are used 
and the number of workers is 20 or more, then    
that    becomes a factory, 
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and the handloom factory is subject to the 
provisions of this Bill. Is it really the intention 
of the Government to realise cess from 
handloom products where 20 or more persons 
are working? Here too, Sir, I see neither logic 
nor humanitarian grounds. I rather think, Sir, 
that this implication of the provisions goes 
contrary to the very object and purpose of the 
Bill. 

Thirdly again, Sir, I would like to know 
what objection there is on the part of the 
Government to assist a person who produces 
cloth on two looms which are run by power, 
because according to clause 2(c) of this Bill, 
'handloom cloth' has been defined as one 
which is produced on looms worked by 
manual labour. Now with the D.V.C. 
functioning with the Bhakra Nangal Project 
coming into being, we shall have ample 
electricity in large areas and surely it must be 
the intention of the Government to provide 
electricity in every little hamlet and cottage in 
such areas so that even a weaver having two 
or three looms may be able to run them with 
electricity. Now according to the definition of 
'handloom industries' and 'khadi', it will not be 
open to the Government to give the slightest 
possible help under the provisions of this Bill 
to any such weaver. Now, I would like to 
know the reason if that is really the intention 
of the Government. If that be not and if it is 
merely an oversight, well, it is certainly very 
unfortunate; unfortunate all the more, Sir, be-
cause this Bill has been presented to us at this 
late stage for consideration when it is almost 
impossible for us to amend it in any manner 
whatsoever. This has got to be hurried through 
this time; it must be passed within half an 
hour or so and it must be enacted into a full-
fledged legislation before midnight today and 
I can well understand, Sir, the embarrassment 
in which- the Government might be placed if 
we insist on any reasonable, logical and ra-
tional amendment only in furtherance of the 
objects of this Bill. 

MR. DEPUTY CHAIRMAN: The Bill has 
been circulated to you long back. 

SHRI J. R. KAPOOR: True, the Bill was 
circulated long back but these amendments 
could be taken up only today. If you will. Sir, 
bear with me for a minute, I am not 
suggesting that it was not circulated to us long 
in advance, but the fact is that we have to pass 
it today. Even if I had sent in a number of 
amendments even two or three days before, 
nothing could have happened. It would have 
been impossible for the Government to accept 
those amendments, however reasonable they 
would have been, because it was almost 
impossible for the other House to meet today 
before 12 midnight  for  their  approval. 

MR. DEPUTY CHAIRMAN: It is time 
now. 

SHRI J. R. KAPOOR: Well. Sir. if 
you think that the Government could 
have done that, well and good, but if 
that be not so. I would suggest that 
these lacunae, these defects in clause 
2 of the Bill must be remedied and if 
the hon. Minister in charge of the Bill 
does not plead want of time, then I am 
sure, reasonable alwavs as he is. he 
would certainly look to these things 
and will be Dleased to agree to the two 
or three amendments that I have sug 
gested, a copy of which he must have 
already got by now. If however he 
thinks on merits that he is opposed to 
these amendments, it is entirely a dif 
ferent thing, but I am almost inclined 
to think that he is not opposed to these 
amendment? on merits, for they appear 
to be so very necessary and essentia];: 
Sir ...........  

(Time bell rings.) 
All right, Sir. you have rung the bell so 

harshly that I have been able to hear it in spite 
of my being a little hard of hearing and I must 
therefore resume my seat. 

SHRI T. T. KRISHNAMACHARI: Sir, the 
point is that my hon. friend thinks I am being 
unreasonable. I should  say  he  is  completely 
mistaken. 
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[Shri T. T. Krishnamachari.] there. I will 
maintain, Sir, that these definitions have been 
very carefully looked into. Actually he seems 
to think that we should levy a cess on woollen 
and silken goods; I do not want to do it. There 
are powers under the Central Excises and Salt 
Act, 1934, un--der which this cess will be 
collected in the same manner. The return is 
going to be very small. I do not want to create a 
new administrative organisation and I am 
following in entirety the method of collection 
followed under the Central Excises and Salt 
Act of 1934. Therefore, he will understand then 
that we are following the same pattern there 
and we are not going to levy any cess on 
handloom factory, nor on powerlooms, nor on 
silk, nor • on wool. He may not like it. but that 
is what we intend to do. And our intentions are 
clearly brought out by those definitions. I think 
it is administratively efficient and we can get 
on with the collection of this cess even under 
these definitions without the help of the 
amendments suggested by my hon. friend. I 
think those amendments are completely 
unnecessary and on merits I might say that I 
am unable to accept these amendments. 

SHRI J. R. KAPOOR: I want to have 
an answer to my questions. In what 
way is it open to the Government not 
to realise the cess from handloom fac 
tory? i only want some clarification 
from the hon. Minister. Sir. on this sub 
ject. I understand that may be the 
intention. But will not the hands of 
the Government be absolutely tied 
clown in that respect in view of what 
you say in clause 3 of the Bill that 
the cess must be realised from all cloth 
lying in stock on the appointed day in 
any factory and ................  

SHRI T. T. KRISHNAMACHARI: I have 
mentioned to the hon. Member that we are 
bound bv the provisions o' section 37. sub-
section (2). item 17 of the Central Excises and 
Salt Act, 1934. Whatever we had under that 
Act. we propose to do here and we have 
power •to exempt all types of cloth 

SHRI J. R- KAPOOR: Sir. may I 
just ...........  

MR. DEPUTY CHAIRMAN: No further 
questions. I am now putting the question to 
the House. (Interruption.) The question is: 

"That clause 2 stand part of the Bill '" 

The motion was adopted. Clause 2 was 

added to the Bill. 
MR. DEPUTY CHAIRMAN: Now clause 

3. No amendments. The question is- 
"That clause 3 stand part of the 

Bill " 
The motion was  adopted. 
Clause 3 was added to the Bill. 
MR. DEPUTY CHAIRMAN: Now clause 

4.   There are two amendments. 

SHRI RAJAGOPAL NAIDU: Sir. I want to 
move only the second amendment. 

Sir, I move: 

"That at page 2, after line 30, the 
following new sub-clause be inserted 
namely: — 

'(h) providing of relief schemes for 
those engaged in the handloom industry.' 
" 

(No speech was made.) 
MR. DEPUTY CHAIRMAN: Amendment 

moved: 

"That at page 2, after line 30, the 
following new sub-clause be inserted, 
namely: — 

'(h) providing of relief schemes for 
those engaged in the handloom 
industry.'" 

SHRI B. V. KAKKILAYA: Sir. I beg to 
move: — 

"That at page 2, after line 30. the 
following new sub-clauses be inserted, 
namely: — 



 

'(b) assisting handloom industry by 
providing long-term cheap credit 
facilities to the manufacturers; 

(i) helping the speedy disposal of 
handloom cloth by organising pur-chase-
and-sale co-operative so-cities and 
subsidising them; 

0) supplying yarn to handloom 
manufacturers at cheap rates; 

(k) providing free rations and other 
benefits to handloom weavers if and 
when they are unemployed involuntarily 
due to non-availability of yarn or 
accumulation of stock or both.'" 

MR. DEPUTY CHAIRMAN: Does not 4(e) 
cover your point? ' 

SHRI B. V. KAKKILAYA: No, Sir, it is 
said in a general way. 

Sir, it is admitted by all that the main 
problem confronting the hand-loom industry 
is the problem of disposing of the stocks. 
Even the hon. the Prime Minister in his 
speech at Madras in October last said that the 
main problem today is not that of production 
but that of disposing of the stuff that has been 
already produced. Now in my part of the 
country in South Kanara and Malabar 
handloom industry is run on a factory basis. 
There are factories employing hundreds of 
weavers. What is happening there actually is 
this. These handloom manufacturers have 
very little capital resources. Once they 
produce handloom cloth and dump the goods 
with the middlemen who are mostly 
monopoly dealers, they accumulate there. 
They are not sold speedily. The factory 
owners then are not able to continue the 
industry and they are not able to run the 
factories. They either cut the wages of the 
weavers or close down the factories 
completely and throw the workers completely 
on the streets. That is what is happening. Even 
the weavers who own their own looms are not 
able to continue their profession when their 
products are not sold readily. So the main 
problem today is to help the handloom 
weavers and the T?CSD 

manufacturers to dispose of their stocks 
immediately after production. It is said that in 
Madras State alone the Provincial Weavers Co-
operative Society has stocks worth four crores 
of rupees. Now the Government must 
immediately take steps to clear these stocks. 
Unless these stocks are cleared the industry 
will not survive. The first problem is to make 
the industry survive. Then only the question of 
development comes. So I suggest here that 
immediately assistance must be given to the 
handloom manufacturers to speedily dispose of 
their goods. Assistance must be given to the 
factory owners or the weaver owners also by 
way of cheap credit facilities to run their in-
dustry when their articles accumulate. Unless 
this is done the weavers will not be able to tide 
over the difficult times through which they are 
passing today. Secondly the difficulty with the 
handloom industry even today is the difficulty 
in getting yarn. For the last several years 
weavers were finding it very difficult to get 
their yarn requirements. There was shortage of 
yarn and also the price of yarn was very . 
exorbitant. Now also the difficulty is there to a 
great extent 50 to 60 per cent, of the cost of 
production of hand-loom cloth is accounted for 
by the cost of the yarn. So if the Government is 
serious about helping the handloom industry 
they must see that the hand-loom weavers and 
manufacturers get cheap yarn. It is said that in 
some places they were being supplied free yarn 
and that has been stopped now. But in my part 
of the country I have never heard of this free 
supply of yarn. Even if the Government are not 
able to supply free yarn to all and always, 
Government must somehow procure the yarn 
required by the handloom industry and supply 
it at cheap rates. It may be that Government 
will suffer some loss on this account but they 
can make up that loss by utilising a part of this 
cess that they are going to collect. 

Then after supplying cheap yarn to the 
handloom industries. Government must buy 
over the stocks manufactured 
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[Shri B. V. Kakkilaya.] in handlooms and 
then arrange for their speedy sale. Even there 
it may be necessary to subsidise the sales and 
a portion of this as proceeds must be utilised 
for subsidising the industry. Lastly I want to 
bring to the notice of the hon. Minister that 
any measure to help the handloom industry 
must also help the handloom weavers who are 
working in the factories and who are today 
unemployed or are paid low wages. Minimum 
wages and human living conditions must be 
guaranteed to them. In Rayalaseema and other 
places they were providing gruel kitchens to 
unemployed weavers. Now they have been 
closed. Even if gruel kitchens cannot be 
opened in all places, in some places at least 
where famine conditions prevail, the 
Government must supply free rations through 
gruel kitchens or otherwise. In other places 
they must give all the benefits that a factory 
worker is entitled to get according to the 
various labour legislations. Unless these steps 
are taken bv Government, all talk of helping 
the handloom industry and of further deve-
loping handloom industry will only be tall talk 
and the money that is collected here, I am 
afraid, will be wasted on fantastic schemes. 
Perhaps so many experts are already on their 
way to this country to man these researches 
and other schemes. 

SHRI GOVINDA REDDY:   I am not 
moving my amendment. 

MR. DEPUTY CHAIRMAN:  Amendments 
moved: 

"That at page 2, after line 30. thp 
following new sub-clause be inserted 
namely: 

'(h) providing of relief schemes for 
those engaged in the handloom 
industry'." 

The next is: 
"That at page 2, after line 30. the 

following new sub-clauses be inserted, 
namely: — 

'(h) assisting handloom industry bv 
providing long-term cheap credit 
facilities to the manufacturers; 

(i) helping the speedy disposal of 
handloom cloth by organising pur-chase-
and-sale co-operative societies and 
subsidising them; 

(j)   supplying yarn to handloom 
manufacturers at cheap rates; 

(k) providing free rations and other 
benefits to handloom weavers if and 
when they are unemployed involuntarily 
due to nonavailability of yarn or 
accumulation of stock or both'." 

The amendments and the clause are for 
discussion. 

SHRI K. B. LALL (Bihar): Sir, I would not 
have spoken on this amendment had I been 
given a chance to speak earlier. 

MR. DEPUTY CHAIRMAN: Are you 
supporting or opposing? 

SHRI K. B. LALL: All the amendments are 
covered by the very first item in this clause 
and they may also be covered by (c) and (e) of 
this clause under maintaining or assisting in 
the maintenance of institutions for the 
development of khadi and other handloom 
industries and promoting the sale and 
marketing of khadi and other handloom cloth. 
What I want to suggest is this. On one 
occasion in the discussions on the Tariff Bill. I 
had pointed out that there are industries which 
have been dead or are dying in this country for 
which there have been no help and it was said 
at that time that on a suitable occasion that 
may be taken into consideration. Now I want 
to point out that there is nothing in this section 
to help and encourage the revival of those 
handloom industries which were neglected 
and which have almost died or dying. 
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whether this sub-clause or this clause will 
cover in any way that ancient and valuable 
industry, whether that will be helped. 
Although I did not give notice of any 
amendment, I think this amendment that is 
now before the House gives me an 
opportunity to speak on this point and the hon. 
Minister may explain in his reply the way in 
which he proposed to help such dying indus-
tries of our land which have been famous in 
our country. 

SHRI T. T. KRISHNAMACHARI: Sir, the 
first amendment moved by Mr. Rajagopal 
Naidu and the amendment of Mr. Kakkilaya to 
(h) and also to (k) are more or less out of the 
scope of the provision. As I have said the in-
tention is to apply the amount to organise the 
industry, to cushion prices and to help the 
industry, not by giving out doles but by other 
means. We may run gruel centres or gruel 
kitchens; but I do not want the money merely 
to give gruel to weavers. There may be other 
means of giving relief to unemployment. It is 
then a problem of unemployment relief. This 
one here is only for helping the khadi and 
cottage industries. The intention of Mr. 
Kakkilaya's amendment also is to assist 
handloom industries by providing long-term 
cheap credit facilities to the manufacturers, by 
helping the speedy disposal of handloom cloth 
by organising purchase-and-sale co-operative 
societies and subsidising them, supplying yarn 
to handloom manufacturers at cheap rates; 
providing free rations and other benefits to 
handloom weavers if and when they are 
unemployed etc. etc We are supplying all 
these types of aid and they are all covered by 
(a). After all, hon. Members will realise that 
the words in the clause are "and in particular, 
measures for". These are the particular 
measures and in the general measures all these 
can be envisaged, unless it be said that the 
proceeds should go towards paying out doles 
which the Central Government would not 
agree to. Such things will come separately as 
unemployment and other reliefs. Otherwise I 
think_the~provi-sions already there cover what 
is sought 

by these amendments. You are not going to 
embellish or decorate this particular measure 
by adding this clause; it is all there in (a), (f) 
and (g). 

With regard to Shri K. B. Lall's desire if the 
Bihar Government includes his desire in a 
scheme for handloom cloth organisation and 
support, I shall certainly be very pleased to 
accept any suggestion that may come from 
them. Primarily my hon. friend must get his 
counterpart in the Bihar Assembly to move 
that Government. 

MR. DEPUTY CHAIRMAN: Do you want 
to have your amendment put to vote, Mr. 
Rajagopal Naidu? 

SHRI RAJAGOPAL NAIDU: On a point of 
personal explanation, Sir. The hon. Minister 
seems to be under the impression that the 
purpose of the amendment is to provide for 
some sort of doling out to the weavers. I do 
not mean that sort of assistance. I only want 
that the weavers should be helped with long-
term credit for the purpose of enabling them 
to become members of co-operative societies 
in supplying yarn to the handlooms. 

SHRI T. T. KRISHNAMACHARI: It is all 
there in (a), (f) and (g). 

MR. DEPUTY CHAIRMAN: Do you want 
me to put your amendment to vote? 

SHRI RAJAGOPAL NAIDU: No. I may be 
allowed to withdraw it. 

The amendment was, by leave, withdrawn. 

MR. DEPUTY CHAIRMAN: And Mr. 
Kakkilaya? 

SHRI B. V. KAKKILAYA: I would like to 
withdraw it, Sir. 

The amendment was, by leave, withdrawn. 
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MR.   DEPUTY   CHAIRMAN:      The 
question is: 

"That Clause 4 stand part   of the Bill." 
The motion was adopted. 
Clause 4 was added to the Bill. 
MR. DEPUTY CHAIRMAN: The motion 

is: 
"That Clause 5 stand part   of   the Bill." 

KHWAJA INA1T ULLAH: I have to say 
something  about this. 

MR. DEPUTY CHAIRMAN: At this hour? 
KHWAJA INAIT ULLAH: I have suggested 

to the Government in my amendment that the 
Government may make rules regarding the 
manner in which the Central Government and 
State Governments shall check the 
manufacturers and dealers of handloom cloth 
and khadi from mixing, adulterating and 
selling handloom cloth for khadi, or khadi for 
handloom cloth. If the Government cannot 
accept this amendment, I think the Minister 
may assure the House that by laws he will see 
that khadi is not sold as handloom cloth and 
handloom cloth is not sold as khadi because 
he is now going to help the khadi cloth. If he 
cannot accept my amendment, I think I will be 
satisfied if he will assure us that he will make 
such rules that handloom will not be sold for 
khadi. 

MR. DEPUTY CHAIRMAN: Am I to take 
it that you have moved the amendment. 

SHRI GOVINDA REDDY: He is speaking. 

MR. DEPUTY CHAIRMAN: You are not 
moving your amendment? 

KHWAJA INAIT ULLAH:  No, Sir. 

MR. DEPUTY CHAIRMAN: Has the hon. 
Minister got to say anything. 

SHRI T. T. KRISHNAMACHARI: I can 
assure my hon. friend Khwaja Inait Ullah that 
in this matter of keep- 

ing khadi unadulterated I should ts guided 
largely by the advice given by the All-India 
Khadi Board and I think my hon. friend may 
move that body to see that the purity is not 
disturbed. I know what is disturbing the mind 
of my hon. friend and I think it is   very 
safe that they are vey jealous of it. 

A. 
SHRI J. R. KAPOOR: I think we have got 

the Khadi Act under which adulteration can 
be checked. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That clause 5 stand part of the Bill." 
The motion was adopted. 
Clause 5 was added to the Bill. 
MR. DEPUTY CHAIRMAN: The motion 

is: 

"That Clause 1 stand part of the Bill." 

Mr. Mahanty, are you moving your 
amendment? 

SHRI S. MAHANTY:  Yes, Sir. 

MR. DEPUTY CHAIRMAN: You have 
already spoken. Just move the amendment. 

SHRI S. MAHANTY: I have to make 
one or two observations while moving 
the amendment. Mr. Deputy Chair 
man, I move .......... 

MR. DEPUTY CHAIRMAN: Mr. Mahanty, 
I think your amendment will be now out of 
order because the House has accepted the 
other clauses where khadi has been used. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That Clause 1. the Title and the 
Enacting Formula stand part of the Bill." 

The motion was adopted. 
Clause 1. the Title and the Enacting 

Formula were added to the Bill. 
SHRI T. T. KRISHNAMACHARI: Sir, I 

move: 
"That the Bill be passed." 
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MR.    DEPUTY    CHAIRMAN:     The 
motion is: 

"That the Bill be passed." 
SHRI B. C. GHOSE:  Sir. it was my ill-fortune 
that the hon. Minister was not here when I 
spoke because   it   appears  that in certain 
points  he    was misinformed  and  certain  
observations, particularly in regard to the 
marginal and sub-marginal forms, have created 
some  confusion   in   my   mind   and     I wouid 
admit that the fault is my own. What   I   wanted   
to   know   is   this, supposing   the   Committee  
which    the Government  had  set    up  finds    
that handloom cloth cannot compete    with 
mill-made cloth then what would be the policy 
of Government?    What    is marginal  and sub-
marginal    will    depend also to a large extent 
upon   any . subsidies or other forms of 
assistance that the Government might render to 
these industries.   What is sub-marginal might 
become marginal and   what   is marginal might 
be    quite competitive depending upon the 
assistance offered by the Government.   Now, 
have Government formulated a policy on that. 
If, on general    competitive conditions, without 
any assistance being given, it is found that the 
handloom cloth cannot compete with mill-made 
cloth will the Government, in    those    
conditions come to support the handloom indus-
try and particularly the khadi  industry?   That is 
the main    question    because, otherwise, I 
believe that    generally, by and large, handloom 
cloth and khadi cannot have a large market. 
They can have specialised markets.      Have 
Government  any policy on  all    these matters. 

MR. DEPUTY CHAIRMAN: Yes. Mr. 
Mahanty. 

SHRI S. MAHANTY: I will take one or 
two minutes, Sir. 

Mr. Deputy Chairman, even at this late 
stage, I should like to make one observation 
that this Bill has been motivated by one 
reason and one reason alone, to mitigate the 
unemployment 

problem  but  the   attempt  is  only     a mere 
tinkering with the problem. When we come to 
unemployment and   when we  take  khadi in  
that  context,  what do we find?    If the Minister 
cares only to answer the following questions, 
then the position will   be   self-explanatory. One 
is  to  what  extent khadi    serves unemployment   
and   under-employment problems.   That  is  
number   one    and number two is, what is its 
total production and how many people are en-
gaged in it, and the third is    whether khadi is 
cheaper than mill cloth?    The Minister has 
admitted that logic does not come into play in his 
consideration and, if, for the time being, he gets 
over all his prejudices    and    pre-conceived 
views with the objectivity of an intellectual as he 
seems abundantly to be I would like to ask him 
by what logic and by what reason khadi should   
be included in this scheme for protection 

Secondly, it is no good tinkering with the 
problem.   I do admit that    hand-looms  
provide   employment  to    about 10 million 
people and there is no gainsaying the fact that 
the unemployment problem is every day 
assuming greater and greater proportions.   
Therefore    I would suggest that the entire    
textile industry  be  decentralised.   The    mills 
should be  engaged only  in  producing cloth for 
export, while to meet our internal consumption 
more powerlooms should  come  into  
operation.    As    the hon.  Minister would have 
known, the powerlooms  emerged out of a 
triangular  contest between  the  mills,    the 
khaddar  and  the handlooms,  and  the very fact 
that powerlooms are on the increase shows 
abundantly clearly that powerlooms can solve 
the problem by decentralising the entire textile 
industry.   Therefore I would urge even at this  
late  stage,  firstly,  to  omit  khadi from the 
purview of this Bill and secondly not to be 
guided by sentiments 

which have no basis in reality, but to 
decentralise the entire textile industry. 

MR.'DEPUTY CHAIRMAN: The hon. 
Minister. 

MR. H. P. SAKSENA: Just a minute. Sir. 

2897    Khadi and Handloom    [ 14 APRIL 1953 ] Industries Development   2898
etc. Bill, 1953 



 

MR. DEPUTY CHAIRMAN: I have called 
upon the hon. Minister to reply. 

MR. H. £. SAKSENA: I have only just a 
small point, Sir. It is in regard to the title of 
the Bill. Now whether the title of the Bill is 
long or whether the title is short, why is the 
word "short" always used ? The Khadi and 
other Handloom Industries Development 
(Additional Excise Duty on Cloth) Bill, 1953, 
is surely not a short title. How is it always the 
words •short title' are used? 

SHHI T.T. KRISHNAMACHARI:   I am  
sorry  I   misunderstood  my   hon. friend Shri 
B. C. Ghose.   Maybe, if I had heard him, what 
I said may not be quite accurate.    The broad 
fact   really is that there is no point in 
anticipating what the Report of the Textile 
Enquirj Committee  would   be  and   trying     
to meet  a point which is now purely  a matter 
of conjecture.    But even so we can say that the 
Textile Enquiry Committee is largely a body to 
assess wnac areas or spheres could be defined 
arm kept apart; whether there is gomg to be a 
transference or change from one industry to 
another: how do we eifect it; questions of 
nationalisation of mill industry and so on.   The 
problem    01 handloom industry is not sub-
marginal, but    marginal.   And    with a    
certain amount of subsidy, as my hon. friend 
rightly put it, we can make it a marginal 
industry.   But for the future we have  to  keep  
it  going  so  long  as  it goes on employing 20 
lakhs of   people. The employment problem is 
the    main problem, more than the industrial 
problem.   The   artistic   side  can   be    kept 
alive by creating a market for artistic goods.   
People who    are    engaged    in weaving 
artistic things may be five to seven lakhs.   We 
can keep them going by means of presentation 
goods.     But the other side is the employment 
problem.    It may be that some time later when 
electricity is cheap we can convert these looms 
into powerlooms.   We do not want that they 
should work for 10 hours a dav if they could get   
the 

.same amount of money by working six 
nours a day. But, now. I am merely guessing 
and there is no point in my indulging in 
guesses. That is the nasic problem, and we 
will consider the problem as a whole. But 
here we recognise the fact that these people 
must be kept going no matter what it costs, 
whether it is by means of the cess or by 
means of reservations or by some other 
measures that we can devise, so that we can 
keep them going. They must be kept going. 
That is the primary object. 

In regard to the other question raised by 
my hon. friend Mr. Mahanty, he goes back to 
fundamentals every time. If you do that, you 
must stop all the mills and decentralise 
everything. Why should I? I am not taking a 
view of asceticism. I am not reshaping the en-
tire country into the pattern which I like. Do 
not try to pose dilemmas: Either do this, or do 
that. There are a number of things in between 
which we can do. It may be that I do not want 
to be very logical; but I do not want to be 
absurd—if that is the idea of my hon. friend 
in posing the dilemma: "Well, you are on the 
horns of a dilemma; you just choose." If he 
says that, well, I will say that my hon. friend's 
capacity for posing dilemmas is not 
particularly, shall I say, commendable. 

I do not think that so far as khadi is 
concerned I need mention that it is a matter 
of helping people whom we cannot help in 
any other manner. If there are people who 
can go to some other type of work, naturally, 
they would not be there in the khadi industry 
which pays only 8 or 10 annas. Probably if he 
goes to a mill or some other place where he 
can earn Rs. 5 or Rs. 6 or Rs. 7, naturally he 
will go. There is the Standard Wagon Works 
in Asansol where there are people who work 
with their hands, people with a certain 
amount of technical ability, who earn Rs. 500 
a month. That is what I want the people to do. 
I do not want them to earn 10 annas a day for 
all 

2S99    Khadi and Handloom [ COUNCIL ]        Industries Development2$oo 
etc. Bill, 1953 



 

their lifetime. We do want them to switch 
over to some other gainful employment. 
But when we cannot provide that, at least 
this will help. That is a fact, and there is 
no gainsaying that at all. 

MR.    DEPUTY    CHAIRMAN:     The 
question Is:l 

"That the Bill be passed." 

The motion was adopted. 
MR.    DEPUTY    CHAIRMAN:    The 

House stands adjourned till 8-15 A.M. 
tomorrow. 

The Council then adjourned 
till a quarter past eight of the 
clock on Wednesday, the 15th 
April  1953. 
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